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LOK SABHA DEBATE

LOK SABHA

Thursday, April 23, 1959|Vaisakha 3
1881 (Sakae)

The Lok Sabha met at Eleven of the
Clock.

[MR SPEAKER 1n the Chair]
ORAL ANSWERS TO QUESTIONS

Disposal of Surplus Machinery of
Bhakra Nangal Project

+
Shrt § C, Samanta,
Shri Snbodh Hansda:
[ Shri R C Majhi:

Wiil the Minister of Irrigation and
Power be pleased to state

*“1996.

(a) whether 1t 1s a fact that huge
quantities of surpluc machineries of
the Bhakra Nangal Project have been
disposed of by the Project authorities
and

(b) 1f so, the total amount obtained
by this disposal”

The Deputy Minister of Irrigation
and Power (Shri Hathl): (a) Yes,
Sir

(b) Rs
31-1-1959)

Shri 8. C Samanta: Is it not a fact
that some machineries were brought
from DVC”? May ! know whether
they have been returned or have they
been sold”?

Shri Hathi: Whenever there are
surplus machineries in different pro-
Jects they are being utilised at various
other projects Some machinery might
be at Bhakra also

Shri S. C Samanta: May I know
whether Government 1s making a cen-
tral pool for keeping these machmenes
and use them wherever necessary?

72 LSD-—1

3,28,96,201 (Sales upto

12978

Shri Hathi; We are having a central
pool but we are not having a central
store because if the machines are kept
at the projects themselves there thev
can be looked after properly The
procedure is that whenever there 1s
surplus machinery at any project,
they have to intimate 1t here to the
Directorate 1n the Central Water and
Power Commission They circulate
the list to various projects and when-
ever there i1s a demand of the sur-
plus machmmery 1t 1s sent to the
various projects

Shri R C Majhi: May 1 know
whether any loss has been incurred
by disposing of this machinery?

Shri Hathi: No loss has been incur-
ed by any of these surplus
machineries They are bemng sold

Shri B. K. Gaikwad: May I know
the difference between the purchase
price of the disposed machinery and
its selling price”

Mr Speaker: That 18 the book
value and the other one

Shr1 Hathi: I think I have got the
figure The purchase price was about
Rs 3,31,00000 while the disposing of
price 1s Rs 3,28,00,000

Shri Tangamani: May I know whe-
ther these surplus machineries have
been sold to the public sector
(Interruption)

Mr. Speaker: Shall I allow ques-
tions to be asked here across the
table?

Shri Tangamani. May I know
whether these suplus machineries
have been given to the public sector
as 1n the case of Nagarjunasagar pro-
Ject?

Shr1 Hathi: Yes, Sir They have
been sent to Nagarjunasagar Project,
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Chambal Project and XKosi Project.
We circulate this list to about 130
Government orgsnisations.

Pandit D, N, Tiwary: May 1. know
" whether the Government has ascer-
tained previously if this machinery
that has been disposed of will be
required in other projects or not? I
they were required why the sale was
done?

Shri Hathi: As I said, the procedure
is that whenever a machinery becomes
surplus in a particular project, it is
being transferred to another project
where it is required. Again, when it
becomes surplus there it is transferred
to another project provided it is ser-
viceable,

Shri Ram Krishan Gupta: May I
know whether all the surplus
machineries have been disposed of or
some of it is still lying?

Shri Hathi: All has not been dis-
posed of. Some 1s still lying there.

Mr. Speaker: Then he will ask the
question, “What is the price?”

Shri Hathl: Rs. 44 lakhs,
Collision of Oil Tankers at Bombay

+
1997, J Shrl Ram Krishan Gupta:
* | Shrimati Mafida Ahmed:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether it is a fact that two
oil tankers were involved in a
collision in the Bombay Harbour on
the 20th December, 1858; and

(b) it so, the nature of the loss
suffered and damage done?

The Minister of State in the Minis-
try of Transport and Communiocations
(Shri Raj Bahadur): (a) Yes, Sir.

(b) The 8.8, “Stanvac Calcutta”
sustained slight damage to her stem
and shell  plating. The MS.
“Etnefjell” sustained considerable
damage to her bridge accommodation,
life boat and hull plating. There was
no loss of life, but the 3rd Officer on
“Etnefjell’ received slight injuries in
the leg from the splinters.

APRIL 23, 1950
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Shyl Ram Krishan Gupta: May I
know whether the cause of this colli-
sion has been ascertained?

Shri Raj Babadur: The Deputy
Conservator, Bombay Port Trust,
conducted a preliminary enquiry and
has come to certain conclusions. The
cause of the accident has been attri-
buted to some pilot errors,

Shrimati Remu Chakravartty: I
could not quite catch as to which were
the two tankers I want to know
whether one of them was the Western
Shipping Corporation tanker or was it
« private one, owned by the oil com-
panies.

Shri Raj Bahadur: None of them
was the Western Shipping Corporation
tanker. The “Stanvac Calcutta” was
under the Panamian flag and the other
was under the Norwegian flag.

Shrimati Mafida Ahmed: May I
know whether the tanker “Stanvac
Calcutta” was loaded with crude oil
or with refined products?

Shri Raj Bahadur: SS “Stanvac
Calcutta” had discharged its cargo and
was movinig out to sea.

e e, wE feeht

*9ges It Aww TwWT: W
e AT 7 a9 A 97 4T F .

(%) war ool & wfaw gy
¥ facad # dar g & fod @Y
s M kg

(w) afz &, & ad geu=-xwe
7 faeardy # e 7 fveelt gfg Y of;
L 114

() a¥ Ut ko H fami W
et feady ag sdfy ?

wesy Wt (oft woroet) . (w)
¥ (7). @ wEgaT w1 frar sar
oy s @ < fear war @ o waw

* grfer faeqre s e Al @ 1 b
peus-1 ¥ faeadi o o F e
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Mr. Speaker: They want English
version also.

Shri Karmarkar: (a) to (c). The
hospital has been expanded to its full
capacity and further extension is not
feasible. The bed strencth was in-
creased by 137 during 1958-59.

oft wwrer stoTwT ¢ FaT WAy WA
9% ¥R WY ¥ FIT fis ool
i weqarer & Il § /0E) 6
T g ?

st wowoe . A g1 @ se@E
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ot wTHwT . 59 A ¥ faedr
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Shri D. C. Sharma: In view of the
fact that the hospital has now the
optimum number of beds, may I
know ¢if the shortage of nurses, the
shortage of qualified wmedical per-
sonnel and also the shortage of medi-
cal equipment—all these shortages—
have also been made good in view
of the expansion of the hospital? If
80, in what way?

Shri Karmarkar: About equipment
there was no dificulty. About nur-
ses, there was shortage. About per-
sonnel, sometimes a shortage is also
felt But in spite of that we make the
best possible attempts to make up
for the shortage. This hospital is try.
ing its best to make up for the short~
age.

st www wEw : sfie, w1 oA
w4t & e F qg ana wré § e gfaw
qeqary daw feeelt B sar & feog
€ 7@ § afer g3 & 1 vl gt
THT F T HSATE T W9aT AT
FOT FT TIA @ § W< wiow 19
HEqQTE § AY ATQTEEY #Y dE -

R agrd v @ § Suer afq 7 A

wt g ar anfr § ?

v gRdvfew
weqare § faerd 7 gear F fify afq
Fafg fr o G ¢ el e @
&w & w71 § fr xw v § e
faeelt ¥ &7 7Y afew AR F @AY @
o wdrw 7R § W faeely Qfufrgee
AT STERGA @ v wr s w
G & fr werara ) der ok faed
oY dear F A€ gl 1 oz

Shrl Dige: May I know whether it
1s a fact that many poor class patients
are refused admission for want of
accommodation?

Shri Karmarkar: It is just possible
that when all the beds are full, if
there comes up some other patient,
admission is refused. But then em-
ergency cases are always looked after
with a sense of priority.



Oral Answers

13983
Raxaul Aerodreme

*2000. Sbri Bibhuti Mishra: Will the
Minister of Transport and Communi-
cations be pleased to refer to the
reply to Starred Question No. 1137 on
the 10th September, 1958 and state:

() whether the construction of
Raxaul Aerodrome has been complet-
ed; and

(b) if so, the name of places to be
served from there?

The Deputy Minister of Civil Avia-
tion (Shri Mohiuddin): (a) and (b).
No, Sir. It has not been possible to
complete the work by 31st March,
1959 as estimated previously. Except
for the terminal building the major
portion of the work is now expected
to be completed by the end of 1959.
The terminal building is likely to take
about 18 months to complete.

o fyfr e ot 7 S A
faeay 1

Mr, Speaker: The names of places
to be served from there.

Shri Mohiuddin: The aerodrome is
not constructed with a previous de-
cision regarding the services that will
go there. It depends on the LA.C. to
examine the possibilities and potenti-~
alities of traffic and then take a de-
cision,

Mr. Speaker: Does the hon Mimster
mean that there is no proposal at all
even for a single line?

Shrl Mohiuddin: Not; not at pre-
sent. It will be considered.

Mr. Speaker: Have an aerodrome in
Sehara and thereafter people go in
for air lines?

Shri Mohinddin: Location 18 decid-
ed upon on various considerations, on
the possibility of future development
and the desirabllity of having an
air service. That decision whether
)servicew will go there would arise
ater,

APRIL 23, 1950
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Shri Jaipal Singh: I am sorry 1
have to ask An unpleasant question. Is
it that without any planning,  this
a¢rodrome has been constructed?

Mr. Speaker: The hon, Minister
<a'd* without a single alr service
mind.

Shri Jaipal Singh: What the hon.
Minister said was that the aerodrome
has been constructed by the Civil
Aviation Department of the Govern-
ment of India without any thought
whatever as to whether it can be
used or is likely to be used by any-
body. What T want to know, is, s
there planning. T assume there has
been planning. Mav I know whether
this aerodrome is going to take’ air-
craft larger than what has been nor-
mally used in the feeder aerodromes”
At present, for example, Dakotas
could land there. I want to know
whether in these new aerodromes set
up here and there all over the coun-
trv, they are preparing in advance
for bigger aircraft to land there,

Shri Mohinddin: T am not aware
what would be the length of the run.
way. I presume that it is for the
landing and take off of the type of
Dgkotas as are generally useq at the
présent moment. But, if necessary,
that runway could be extended easily

Oral Answers
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later. As regards the question whe-
ther there 1s planning or not, I can
assure the House that before the
construction of an aerodrome 18
undertaken by the Ministry of Com-
murucations, certain consultations do
take place about the possibilities of
future development. Hon, Mem-
bers themselves press considerably for
the construction of aerodromes at
certain places

Shrimatl Renu Chakravartty: In the
past, whenever we have asked for the
opening of any particular aerodrome
or runway, we have been told that
there are certain cniteria laid down
for the openmg up of a particular
aerodrome May we know what are
those criteria and whether there 1s any
criterion laying down the services to
be operated or flown and passenger
and freight potential?

Shri Mohiuddin: Raxaul 15 on the
way to Nepal It 1s to the north of
the Ganges and in North Bihar From
various pomnts of view, 1t 13 expected
that this service which hes on the
route to Nepal will be useful in the
near future

Mr Speaker: Next question

Shri Jaipal Singh. May I just ask
a question?

Mr Speaker: All hon Members
have asked the same question, same
answer

Shri Jaipal Singh: This 1s some-
thing different In the consultations
that the Mimnister has indicated, may
I know whether Air Headquarters
were ewver consulted in this regard?

Mr Speaker: How that would come
have Air Headquarters '‘been consult-
ed?

Shri Mohiuddin: I have no know-
ledge about 1t

World Agriculture Fair in Delhd

+
Shri Nanjappa:
*2002, Shrl A K Gopalan:
Shri Warior:
Will the Minuster of Food and Agri-
culture be pleased to state:
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(a) whether there 13 any proposal
to hold a World Agricuiture Fair m
New Delhi in December this year,
and

(b)erf so, the steps so far taken m
this regard?

The Ministey of Agriculture (Dr.
£ 8, Deshmukh): (a) Yes

(b) The World Agriculture PFair is
peing orgamsed by the Bharat
Krishak Sama) (¥armers' Forum),
India, which 18 a non-official organi-
sation All arrangements in connec-
tion with the organisation of the fair
are being made by the Bharat Krishak
Samaj

Shri Nanjappa: May I know the
names of the countries which are
gomng to take part i the proposed
fair”?

Dr P. 8 Deshmukh: It 15 expected
that nearly two to three dozen coun-
tries at least will take part

Shri Thirumala Rao: What is the
role of the Government of India 1
organusing this exhibition? Is it
going to make any financial contribu-
tion and if so, what amount?

Dr P. 8 Deshmukh: According to
the estimates prepared by the Far
Commuttee, 1t was estimated that the
fair may cause a defiat of Rs 7§
lakhs An application was made to
the Government of India to contribute
Rs 5 lakhs They have so far given
a grant of Rs 2 lakhs and subject to
submussion of further estimates of the
position, they might give Rs 3 lakhs
more

Shri Thirumals Rao: Have the Gov-
ernment considered the question of
organmising the fair under their own
auspices so that it may be more
successful m the Governments of
other countries co-operating in the
fair?

Dr P S, Deshmukh: There will be
no difference, so far as eo-operation is
concerped In fact, the Government
itself came to the decsion that it
would be more elastic if the fair is
held under the susp ces of a private
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organisation than the Government
ftself But, the Government are fully
collaborating with the Bharat Krishak
Samaj.

Shri Nanjappa: May I know s how
the States are going to take part m
thig fair?

Dr. P. 8 Deshwmukh: Most of the
States have decided to come 1 a
very large measure and they have
already reserved large areas to con-
struct their independent pavilions

Shri Hem Barua: May I know
whether the latest developments 1n
agricultural techniques will be
exhibited in this faxr and whether
the Government are gowmng to provide
facilities to various sections of farmers
all over the country to attend thus
fair?

Pr P. 8 Deshmukh: It i1s proposed
to make every effort to show this
agricultural fair to the utmost possi-
ble number of farmers in India Cer-
tain srrangements are already be ng
undertaken So far as techniques are
concerned, this 1s one of the principal
aims of the exhibition and fair, that
the latest methods not only in India,
but i other countries, and the
progress made not only in agriculiure,
but in co-operation, forestry, fisheries,
poultry, all these thungs should be
exiubited.

Shri Braj Raj Singh: May I know
who are the President of the Bharat
Krishak Sama) and the Secretary and
why the Government did not think
themselves to run this fair but allow-
ed this private organisation to run it
compensating the loss which may be
incurred?

Mr Speaker: The latter part was
answered

Dr. P. 8. Deshmukh: I am myself
the presid nt

Mr. Speaker: It has solved the
problem

Shri Tangamani: May I know whe-
ther any rauway travel concession will

APRIL 23, 1069
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be extended to the farmers who will
be attending this faw?

Dr P 8. Deshmukh: We are moving
the Railway Minstry with this end
n view

Shri Panigrahi: When the entire
organisation 1s being financed and
sponsored by the Government of
India, why 15 1t called a non-official
organisation®

Dr P. S. Deshmukh: It 1s not fully
financed by the Government of India.
Only to the extent of Rs 6 lakhs, the
Government of India 1s prepared to
take the responsibility So far as the
remaining finances are concerned, it
1s the orgamisation which will have
lo bear the brunt

Shr: Shivananjappa: May I know
how long this exhbition 1s lkely to
last?

Dr P S Deshmukh. It will start
on the 11th of December and it 1s like-
ly to continue till 14-2-1960,

Dr. M. S Aaey. What 1s the total
budget? I think the hon Mimster
stated that 1t was Rs 5 lakhs plus
Rs 2} lakhs, so, it comes to Rs 7}
lakhs

Dr P S Deshmukh: The budget 1s
for R> 30 lakhs Rs 22} lakhs are
e-ttmated as the income There 1s
thus a sum of Rs 74 lakhs by way af
deficit In respect of this, an applica-
tion was made to Government to con-
tr bute Rs 5 lakhs They have so far
given only Rs 2 lakhs

Suari Venkatasubbaiah, Which are
the countries hat are participating in
thig agricultural fair?

Mr Speaker. He said that about
three dozen countries would be parti-
cipating

Dr. P. S Deshmukh: Most of the

large countries and many of the small
countr es

Shri Thirumala Rao: In the event
of this organisation incurring any loss
in running this exhibition ar fair,
may I know whether Government
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have given them a promise to make
good the loss?

Dr. P. 8. Deshmukh: No, not beyond
Rs. 5 lakhs.

Shri K. 8. Ramaswamy: May I
know whether Government will
consider the possibility of having this
fair at a more centrally situated place
like Hyderabad, so that poor farmers
from zall parts of the country can come

and see it? .

Dr. P. 8, Degshmukh: That would be
rather a risky thing. We have got
certain facilities 1n Delhi which cannot
be made available everywhere, and
we try to take advantage of them and
the grounds etc.

Vamudlun Project

Shri Tan:amanl
*2003. {Shri Satyanarayana:

Will the Minister of Irrigation and
Power be pleased to refer to the reply
giwven to Unstrred Question No 283 on
the 16th February, 1859 and state:

(a) whether the report of investi-
gations relating to the Vamsadhara
project has since been received by the
Government of India; and

(b) 1if so, what are the results of
the investigations?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) No, Sir.
The fleld unit has completed the
investigations but 1t will take some
time for the Central Water and Power
Commussion to finalise the report on
the investigations.

(b) The results of the investigations
will be known only after the report is
finalised.

Shri Tangamani: May I know whe-
ther these investigations have revealed
the suitahlity of the Gudari site for
the conmstruction of the dam for the
Vamsadhara project?

Shrl Hathi: The investigation is not
with regard to the Gotta site. It is
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with regard to the other alternative
site, namely the Gudari region.

Shri Tangamani: May I know when
the project report will be prepared
by the Central Water Power Commis-
s10n in conjunction with the Andhra
Pradesh Government?

Shri Hathi: The fleld investigations
have been completed. It will take
about six months or so o complete
the project report.

Shri Tangamani: On the previous
occasion we were told that it was not
possible to say whether thig work wall
start in 1959-60. May we know whe-
ther this work will start at least in
19607

Shri Hathi: After the project report
15 ready, it will have to be sent to
the Orissa Government, because origi-
nally also, there was a difference
between the Orissa Government and
the Andhra Pradesh Government.
Then, the Orissa Government were
persuaded to agree to this idea, but
they have said that before a final
decision is taken they would like to
see the project report.

Shri Rami Reddy: Is it not a fact
that the Planning Commission have
advised the Chiet Ministers of the
Ornissa and the Andhra Pradesh States
to meet and settle this matter? I
read so in the papeprs,

Shri Hathi: That is true. In fact,
first, the Orissa Government objected.
They did not want any site here to be
taken for the project, because rich
lands were being submerged, and the
number of people that were to be
displaced also was large. But, subse-
quently, they have now agreed, and
the Orissa Government have with-
drawn that objection. The only thing
is that they would like to see the
project report before a final decision
18 taken.

Shri Panigrabi: May I know whe-
ther this projeet will be a joint
venture of the Governments of
Andhra Pradesh and Orissa or it will
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be entirely financed by the Govern-
ment of India?

Shri Hathl: That will depend, after
the project report is ready ¢

Water-Logging due to Raflway Lines

*2004. Shri Ajit Singh Sarhadi: Wll
the Minister of Rallways be pleased to
state’

(a) whether 1t is a fact that there
have been complaints from Punjab
that there has been water-logging and
floods at places due to raillway lines
which provide no outlet for water;

(b) 1f s0, the number of such com-
plaints; and

(c) what steps are being taken to
provide the openings in such_railway
lines?

The Deputy Minister of Railways
(Shri 8. V. Ramaswamy): (a) and (b).
Yes Sir. Seven complaints have so
far been received.

(c) The Railways are taking sut-
able action 1n consultation with the
State Government to provide addi-
tional waterways or extend existing
ones as and where necessary

On the Northern Railway 26 addi-
tional waterways have been provided
across the Railway hne and four
existing ones have been extended
since 19535

A Commuttee has also been formed
under the chairmanship of the Minis-
ter of Irrigation and Power to
consider the problems arising out of
the extraordinary flooding of the
Gurgaon and Mathura Districts during
the 1958 monsoons, The Committee is
yet to finalise its proposals to prevent
such flooding.

Shri Ajit Singh Sarhadt: May 1
know whether Government will
consider the question of paying com-
pensation to those who have suffered
beciuse of the lack of waterways on
the railway lineg?

APRIL 28, 1989
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Shri 8. V. Ramaswamy: Govem-
ment are not liable,

Shri Ajit Singh Sarhadi: The
damage is due to lack of waterways
on the railway lines

Mr. Speaker: If water stagnates,
Government are not liable,

Shri P C. Bose: May I know vn.rhe-
ther similar water-logging conditions
exist all along the railway lines....

Shri Ajit Singh Sarhadi: It ig due
to lack of waterways.

Mr. Speaker: He has said that Gov-
ernment are not liable.

Shri P C. Bose: . .in UP, Bihar
and West Bengal?

Shri 8. V. Ramaswamy: There may
be cases A separate question might
be tabled I cannot answer that off-
hand

Shri Ajit Singh Sarhadi: May 1
know whether any target date has
been fixed by which these construc-
tions would be completed?

Shri S8 V, Ramaswamy: As I said, a
committee has been set up; the report
has not yet been finalised

Shri Braj Raj Singh: May I know
Whether the committee has been
advised to submit its report before the
next monsoon sets in?

Shri 8. V Ramaswamy: No such
directive has been given, but I take 1t
that they will expedite 1t and submit
it as quickly as possible

Shri Ram Krishan Gupta: May 1
know whether any assessment has
been made regarding the water-logged
areas due to railway lines......

Mr. Speaker: In the whole of
India?

thSlu'i m:: Krishan Gupta: No; in
e Punjab, The question rela
Punjab. reiates o

Shrl 8. V. Ramaswamy: The com-
Mittee is going into that question.
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Shoals of Prawns
3
. ( Shri Kodiyan:
8005 1Shrl Warior:

Wil} the Minister of Food and Agri-
culture be pleased to stater

(a) whether 1t 1s a fact that vast
shoals of prawns extending over many
miles in length have been discovered
recently about 35 mles off shore of
Kerala,

(b) 1if so, whether any assessment
has been made as to the potential of
the new discovery, and

(¢) whether any steps are being
taken to exploit these shoals?

The Minister of Agriculture (Dr.
P 8. Deshmukh): (a) Preliminary
surveys indicate the presence of large
quantities of prawns in the off-shore
waters of XKerala, Surveys bemng
continued

(b) Not yet fully

(¢) Further action will be taken
after the detailed investigations are
completed

Shri Kodiyan: May I know whether
the prawns discovered 1n these shoals
are of a superior variety or are
different from the ordinary prawns
that the fishermen get from the near
coastal waters?

Mr Speaker: Shr1 V P Nayar has
been claiming that these are the best
in the world

Dr P. S. Deshmukh: They are
considered good I do not know about
the comparative menits

Shri V. Eacharan* May I know who
15 nvestigating, whether the Kerala
Government or the Norwegian Com-
pany who are workmg here?

Dr. P 8. Deshmukh: The Sfirst
investigation was carried on by the
Umversity of Kerala, and certain
other investigations are going to be
carried on at Cochmn, Tuticormn, and
Visakbapatnam under the Second Five
Year Plan by & Government agency

Shri Jaipal Singh: In view of the
fact that shrimps earn valuable
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foreign currency, particularly hard
currency, may I know whether in this
survey, 1t has been discovered that
shrimps are also there or only prawns
are there?” Therg 1s a hig difference
between shrimps and prawns

Dr. P. 8§ Deshmukh: All that I can
say 1§ that if on investigation we find
both, we shall tackie them, supposing
they are different For, my hon
friend Shri Karmarkar, the Health
Minister says that they are the same

wrclesta awfaw waresq oy

*Q00%. it wwx TR w7 ey
At gg aaTR #Y ST w4

(%) war 7 @ & fin e wowre
v awtes e € gt
Tama g, uiw

(w) afk @, @ 9 waw F
frarar s I T g ¢ ¢

e Rt (s worowe)  (w)
St Ag |

(&) 78 w1 7@y vaav

Some Hon, Members: In English
also

Shri Karmarkar: (a) No, Sir
(b) Does not anse

ofY 3w wEiw: Wy gy qw & o qafe
AW FFR 1 @ gy awfos
e af § AT 89 ¥ foimw Ag
fara, Sfer o srter w1 St AT dTe
foar wamaT wan, 3w F ATy wRT |
Wt fear ?

w wwTeT  Af), st aF At aw

afrgar1ag 8% ¥ W T &1
It is coming in 1960

off W quin T AT TR A
araafagt & aefas @ &7
w wYE sderor frar & a7 ag w @ &1
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firar o ) § fw g 3w § wrafes
oy, ¥ qrra, WA A FTREW
wat?

Mr. Spesker: :l'hehon.Muuster
must be 1n a pomation to say how
many more patients are now in  the

mental hospitals, not to speak of
others outside.

oY weavee  fedfa 3g § s @@
T ax w1 daw gy foar qar § &1
arafe® afaay o | fe i /i s
gar & fw &4 go qao Qo H g AT
XZGTIITsd, Jo o T REY
R AEHE &, qq I R T qE8AE
T T & | STERET T g1, T AT & |

Shri Hem Barua: The hon. Minister
has only given a guess-work. May I
know whether the Government pro-
pose to take a survey of the mental
ly deranged, lunatics, cranks, mad
and half-mad people in thus country
m the near future?

Shri Karmarkar: We are about to
undertake a morbidity survey mn
Delhi, but we shall include this also-
not half-made people, but mentally
unhealthy people

Shrimati Renu Chakravartty. Is
the hon Minster aware that large
numbers of mental cases which are
picked up by the police, or put in
charge of the police, are hiving in n-
human conditions in )ails—at least
I know of it m Calcutta—and whe-
ther at least these men and women
who have been kept there are going
to be given any sort of treatment”

Shri Karmarkar: I am not aware of
these mental patients being sent to
jail finterruption) Let her not curse
me before 1 have replied!

According to the old tradition 1n
this country, the lunatics were kept
behind prison bars and all that, but
now there 1s a reoriented way of
thinking Now, we are thinking n
terms of mental hospitals, and there
are many in the country which are
not like jails, but Lke hospitals

APRIL 23, 1868
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Shrimati Renu  Chakravartty:
Hundreds there are, he does not
know

Shri Karmarkar: In some of the
places I am aware that the old lunatic
asylum continues, in the same old
style, but I know the State Govern-
ments are trying to reform them

Shri Hem Barua: It is always diffi-
cult to find out accommodation in a
mental hospital, and then these pat-
ients are kept in jail, they are in a
savage condition

Mr Speaker: The hon Mimster said
he was not aware How 1 it to be
pursued” Hon Members who have
got information will kindly pass 1t on
and then come back to this House
after a suffictently long time

Shrimati Renu Chakravartty: Just
let him wisit the Presidency Jail in
Calcufta

Shri Karmarkar: For instance, the
mental hospital at Bangalore 15 50
nice that I know of a person who went
there instead of staying in a hotel
It 1s so nice

Shr1 Kasliwal. The hon Minister
while replying to the gquestion said
that this wall take place 1n 1960 May
I know whether in 1960, which 1s the
World Health Year, they will partici-
pate 1n these two schemes also”

Shri Karmarkar: This 1s another
orgamisation under whose auspices
this 1s being observed This 1s being
sponsored 1n 1980 by the World Feder-
ation of Mental Health The other
scheme that i1s being referred to is
possibly the one that 1s under the
World Health Organisation So many

things will be going on in 1960, these
two also will go on

ot T i @ oA STgaT §
f w1 78 wea ¢ e amifaw arear &
Ty 7 R 2w 7 @ awg NS A
W7 AT & 7 o & 1R LR T arIET
W WA § A g A e
W ¥ @ FET A AR T e
S ar T ok et W d ?
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W WTATEY : gy &Tq ShE § /e
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Central Water and Power Commission

¢2007. Shri Harish Chandra Mathur:
Will the Miunister of Irrigation and
Power be pleased to refer to the
reply given to Starred Question
No 157 on the 16th August, 1958 and
state

(a) whether Government have since
finalised the reorganisation of the
Ceniral Water and Power Comnussion,

(b) whether the old pattern of
organisation and responsibilities conti-
nue, and

(c) 1f any change has been given
effect to what 1s the nature of the
change?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) to (c)
The report of the Reorganisation Com-
mittee for the Central Water and
Power Commission has not yet been
received The Reorganisation of the
Commussion will be taken up only
after the Commuttee’s Report has been
recetved and examined by the Gov-
ernment In the meantime the old
pattern of Organisation continues in
the Central Water and Power Com-
mission.

Shri Harish Chandra Mathur: May
I know whether 1t has been felt, both
at the State level and the Central
Government level, that there 1s an
immediate necessity for decentralisa-
tion of work and responsibility, more
particularly m the context of the
drawing up of the Third Five Year
Plan?

Shri Hathi: This relates to the re-
organisation of the Commussion There
is no question of the State level here
The only question 1s whether the
functions of the Power Wing should
be expanded, to what extent, and
how 1t shouid be strengthened
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Sbhri Harish Chandra Mathur: Has
the attention of the hon Minister been
drawn to the lengthy report published
in certain important papers that an
expert commitiee has examuned this
1ssue and submitted its report to the
effect that economy could be effected
lo the extent of 50 per cent” May I
know what 1s there in those reports?

Shri Hathi: Irrespective of that
report, we have appointed this com-
mnttee to look into the reorganisation

Shri Ram Krishan Gupta: May 1
know whether there 15 any proposal
to set up a separate orgamisation for
water and power?

Shri Hathi: In fact, one of the
terms of reference of this committee
1s to examine whether there should be
a bifurcation of the Water Wing and
+1e Power Wing

Manufacture of Instruments for
Lighthouses

*2010 Shri Raghunath Singh: Will
the Minister of Transport and Com-
munications be pleased to state

(a) how many parts of the light-
houses are being imported at present,
and

(b) what steps are being taken to
manufacture the parts and instruments
n India?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) A statement
showing the particulars of equipments
imported at present 1s placed on the
Table of the Sabha [See Appendix
VII, annexure No 18],

(b) A statement 1s laid on the Table
of the Sabha, showing the steps taken
or being taken to manufacture hight-
house partg and instruments in India
[See Appendix VII, annexure No 18)

Shrl Raghunath Singh: May I know
how much foreign exchange 1
involved in mmporting these equp-
ments at present?

Shri Raj Bahadur: I may not be
able to give off-hand the exact amount
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Shri S, C. Samanta: Is it not a fact
that the Estimates Committee recom-
mended that the factory should be
established for the manufacture of the
parts which are imported in nambers”

Shri Raj Bahsdur: The Estimates
Commttee made several recommenda
tions including the establishment of a
factory at Calcutta and the improve-
ment and expansion of the factory at
Jamnagar. Both these measures or
recommendations are in the process of
implementation.

Shri Tangamani: May I know when
the Bharat Electronics in Bangalore
will start manufacturing electronic
equipment and also radio eguipment-

Shri Raj} Bahadur: It s difficult to
say how soon they will be able to
manufacture

Shri Tangamani: May I know whe-
ther thereisany proposal for expand-
ing the workshops which are now
existing in Madras and Bombayr

Shri Raj Bahadur: The Bombay ana
Madras workshops, according to the
estimate of the Estimates Committec
itself, are supposed to be meeting the
requirements of the local areas. It
wag in regard to Jamnagar that cer-
tain recommendations were made
which are being followed up

Procurement of Rice in Manipur

*2011, Shri L Achaw Singh: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether procurement of rice by
the State Trading Organisation in
Manipur is still going on; and

(b) whether the State Trading Or-
ganisation has fixed any quota for
procurement during this season and
the rate at which it 18 to be procured?

The Depaty Minister of Food and
Agriculture (Shri A. M. Thomas): (a)
Yes, Sir.

(b) The Manipur Administration
expect to purchase about 1 lakh
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maunds of fine rice dpring the cur-
rent season. The present purchase
price is Rs. 11 per maund of naked
grain of fair average Quality,

Shri L. Achaw Singh: May I know
when the procurement price of Rs. 11
came into force and how much of this
rice at present procured has been dis-
posed of and at what price?

Shri A, M. Thomas: The revized
price came into force on 1st March,
1959. Altogether, after the revised
price came into force, 4,301 maunds
have been purchased. Before that, in
1968-58, about 30,5625 maunds were
purchased.

Shri L. Achaw Singh: I wanted to
know how much quantity has been
disposed of, sold off, and at what
price?

Shri A M. Thomas: They are kept
In reserve.

Shri Jaipal Simgh: May I know
whether the supplies required for the
military personnel based in Assam
are met from the warehouses in Im-
phal or do the Army buy directly from
the open market, and what is the
quantity that 1s purchased at Imphal
angd other places?

Shri A. M. Thomas: After meeting
the requirements in Mampur, we usu-
ally allot for the areas mentioned by
my hon, friend

Shrimati Renu Chakravartty: In
view of the fact that the target for
Procurement announced by the hon.
Minister is one lakh maunds, and up
to date, almost the beginning of May,
we have only procured 3,000 maunds,
docs the Government feel that the
target will be achieved?

Shri A. M. Thomas: It is quite
possible to achieve the target because
atter the revised prices have been an-
nounced there has been substantial
increase in the procurement.
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Southern Food Zome

+
Shri M. K. Kumaran:
*s012. { Shri Subbish Ambalam:

Will the Minister of Food and Agri-
cultare be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the sug-
gestion made by the Madras State
Minister incharge of Food and Agri-
culture that the Southern Food Zone
should be broken up and that each
component State should be constjtut-
ed into a zone by itself; and

(b) it so, whether there is any such
proposal before the Government of
India?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas): (a)
and (b). Yes, this suggestion of Mad-
ras was discussed with all the State
Governments concerned. There was no
unanimity of opinion. The question
is being examined further.

Shri M. K. Kumaran: May I know
whether the Government of India
would guarantee the regular supply
of the required amount of rice to meet
the deficit in Kerala in case the food
zone is abolished.

The Minister of Food and Agricul-
ture (8hri A, P. Jain): At the moment
it would be a hypothetical question.

Mr. Speaker: At present it will be
a purely hypothetical question.

Shri Tangamani: On a previous oc-
casion we were told that all the four
State Governments concerneq were
asked to submit their own proposals
because the N.D.C. could not come to
a decision. May I know whether any
firm date has been fixed for the re-
ceipt of the proposals of the State
Governments?

Mr. Speaker: Will the hon. Mem-
ber kindly repeat his question?

Shrl Tangamani: On a previous oc-
casion we were told that on the
Madrag State Government’s proposal
to split the zone into 4 States and
each State becoming a unit, no deci-
sion could be {aken; and the 4 State
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Governments were asked to come to
an agreement and submit proposals to
the Central Government. May I know
whethey any date has been fixed as
to when such an agreed proposal is
to be submitted to the Central Gov-
ernment?

Shri A. P. Jain: The 4 State Gov-
ernments have already met. There was
some difference of opinion. We are
still seeing how that difference of
opinion can be made up. What else to
do?

Shri Thirumala Rao: The hon.
Minister was pleased to say that there
was no unanimity of opinion about
these matters. May I know what
States differed from it and what
States supported the proposal?

Shri A. P. Jain: I do not think it
would be in public interest to go into
what the differences between the
States

Shri Thirumala Rao: Is it a fact—
as mentioned in a news item published
in the newspapers—that the Andhra
Government have supported the pro-
sal and the Kerala Government have

opposed it?

Shei A P. Jain: All I can say is
that there was some difference of
opnion.

Shri Thanu Pillal: May I know whe-
ther the difference of opinion was
that each State had a different opi-
nion or that the majority of the
States agreed to one proposal and
only one minority State did not agree
with them?

Shri A. P. Jain: We do not decide
these questions by majority or mino-
rity. We try to bring about settle-
ment.

Shri Nanjappa: May I know whether
there was any unanimity of opinion
even at the outset when the proposal
was made originally?

Shri A. P. Jain: At the time when
the Southern Zone was formed there
was agreement (Interruptions).

Shri Nanjappa: Even at the outset?
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Shri A, P. Jain: That iy what I
have said. When the Southern Zone
was formed there was almost una-
nimity. .

Shri Maniyangadan: May I know the
total surplus that is available in
Andhra State for being sold to the
other States in the zone?

Mr. Speaker: Does it arise out of
this?
Shri A. P. Jain: It does not arise.

Shri Venkatasubbaiah: May I know
whether the proposal for reorganising
the zone has come up for consider-
ation before the N.D.C.?

Shri A. P. Jain: Yes; this matter
was discussed in the N.DC. also

Mr. Speaker: Why 1s 8S8eth Achal
Singh standing; is he a member of
the Southern zone? (Interruptions)
We have got enough Members from
Kerala and other Btates.
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Mr. Speaker: The hon. Member's
question relates to the north and the
original question relates to the
south.

Shri Vasundevan Nalr: In view of
the fact that the States of Madras
and Andhra are deadly against the
present system of the Southern Zone,
has the Kerala Government requested
the Central Government itself to take
up the responsibility of supplying the
entire deficit to that State? If so,
may 1 know the reaction of the Cen-
tral Government?

Shri A. P. Jain: The whole matter
is under discussion with the State
Governments; we shall come to
conclusion.

Shri Thirumals Reo: Has the recent
Kerala-Andhra rice deal that has
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tormed the subject-matter of a judi-
tial investigation anything to do in
influencing the opinion of Madras
dnd Andhra to make this proposal of
Qisbanding of the Southern Zone?

Mr. Speaker: The hon. Member
Wants to know the reasons behind the
ove to separate.

Shri Thirumala Rao: Has this also
blayed an important part?

Shri A. P. Jain: 1 do not think that
that deal has anything to do with
this move. The Madras Government
Or others concerned will be in a
bosition to answer how they have
been influence.

An Hon. Memfer: What are the
*easons?

Shri Ramanathan Chettiar: One
Question, Sir....

Mr. Speaker: The hon. Member
Tnust have stood up early; he is suffi-
Ciently tall

Radar at Gauhatl Airport

*2013. Shri P. C. Borooah: Will the
Minister of Transport ana Communi-
%ations be pleased to state:

(a) whether Government have de-
Gide dto equip the Gauhati airport
With a radar; and

(b) if so, the time by which the in-
Stallation of radar will be completed”

The Deputy Minister of Civil Avia-
tion (Shrl Mohiuddin): (a) and (b).
Yes, Sir It is proposed to instal a
Storm wagning radar at the Gauhatl
Sirport as soon as a suitable site in
the area is selected and facilities like
Slectric supply have been arranged.

Shri P. C. Borooah: In view of the
Tecent developments in the country
fdjoining our eastern border and the
Tacent statement of the hon. Defence
Minister about unguthorised fligh's
by aircraft taking place, do Govern-
nent propose to equip the area or
4ny part of the eastern border with
adar apparatus?
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Shri Mohinuddin: This radar is
about storms. 1 do not know whether
it #as anything to do with the vecent
developments. But, in view of the ur-
geney of installing this storm warning
radar at Gauhati, the installation will
be expedited

Shrimati Rena Chakravartty: In
view of the statements that haveap-
peared after the Silchar crash saying
radar communication between Mohan-
badi and Balashahr ang all these areas
which are very much in the stormy
region, may 1 know whether Gov-
ernment propose to equip most of the
airports of this stormy ares with radar
equipment in order ito ensure the
safety of flying?

Shri Mohinddin: At the present
moment. there is a storm warning
radar at Calcutta and the second one
will be installed at Gauhati. The sug-
gestion of the hon. Member that more
radar should be installed in that area
will be considered.

Shrl Hem Barua: In view of the
great risks involved in Dakota flights
from Calcutta to Assam because of the
monsoon and mountains, may I know
what steps Government propose to
take to replace these Dakotas by
other formg of aircraft?

Mr. Speaker: The hon. Member is
going away from one subject to
another.

Rise in Price of Wheat in Delhi

+
( Shri Panigrahi:
*281¢. J‘ Shri P. G. Deb:
Shri P. C. Borooah:
| shrl Lilaghar Kotoki:

Will the Minister of Food and Agri-
culinre be pleased to state:

(a) whether Government are aware
of the sharp increase in prices of
wheat in Délhi in recent weeks;

(b) if so, what is so, what is the
reason for this sharp increase in wheat
prices; and

(c) what stepsa Government have
taken to put a curb on this sharp in-
crease of wheat prices in Delhi?
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The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) and (b).
The prices of wheat in Delhi did rise
during January and February 1959
but they have declined considerably
since the middle of March 1959. The
rise during January and February
1989 was due to the rise in prices in
Punjab owing to its being the lean
period of the crop year.

(c) The Government are meeting
the requirements of wheat of the
roller flour mills in Delhi from Gov-
ernment stocks and are also distribut-
ing wheat through fair price shops.

Shri Panigrahi: What is the normal
monthly wheat requirement of Delhi
and what steps have been taken in
recent weeks to ensure the supply of
wheat from Punjab?

Shri A. M. Thomas: Now the entire
requirements of Delhi are being met
We are distributing through fair price
shops about 65,000 tons per month
and we also give to the roller flour
mills, now the prices have gone down.
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Shri §. M. Banerjee: In view of th
fact that the crop this year is good,
may I know whether the prices of
wheat in U.P. Delhi and Punjab are
going to be brought down further;
if so, to what extent?

Shrl A. P, Jain: This question re-
lates to Delhi and not to U.P. or any
other State. Of course, we have now
anpnounced the prices....

Mr. Speaker: We need not pursue
this.
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_ Shri 8 M. Banerjes: The incressed
prices in Delhi are due to Punjab. In
fact, Punjab has been mentioned in
the answer

Mr. Speaker: Very well, the hon
Mimister cannot answer this supple-~
mentary

Shri P G Deb: Is it not a fact that
the price of wheat went up to Rs 27 80
and the stocks of wheat 1n Delhi came
down to a small number of bags from
a very large stock? -

Shri A P Jain: The price went up
quite high in Delln but that 1s a mat-
ter of history now

Shri P. C. Borooah: May I know if
1t 18 a fact that the delay 1n anounce-
ment of the procurement and state-
trading in wheat 1s responsible for the
rise in price of wheat m Delh1?

Shri A P. Jain: This mse took
place much before the scheme was
finalised.

Some Hon. Members rose—

Mr. Speaker: I have called those
who have sponsored the questions

Shri Hem Barua: Sir, we have given
up taking rice

Mr Speaker: I am afraid the hon
Members will have to pay more

Rihand Dam Project

+
Shrl 8. C. Samanta
*2015. Shri Subodh Hansda:
Shri R. C. Majhi:

Will the Minister of Irrigation and
Power be pleased to state:

(a) the total amount of foreign
assistance received by Government
under the Technmical Cooperative Mis-
sion for the Rihand Dam Project;

(b) in what manner this assistance
has been received;

(c) whether further assmistance will
be available from the TC.M; and

(d) if 20, m what manner?
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The Deputly Minister of Irrigatica
and Power (Shri Hathi): (a) to (d).
A statement 18 laid on the Table of
the House [See Appendix VII, an-
nexure No 19)

Shri 8 C Samanta: May I know
whether the new estimate of :his
project has undergone any change be-
cause of the foreign exchange diffi-
culty?

Shri Hathi: The estimate has un-
dergone some changes We have
not experienced any foreign exchange
difficulty till now because it is being
financed under the TCM agreement

Pandit D N. Tiwafy: May I &
whether 1t 18 a fact that power gen
erated from this dam will be utilised
for mmdustnal purposes or will it be
given for other purposes also, such as
agriculture®

Shri Hathi: It will be given for
agnicultural and domestic purposes
also

Pandit D. N Tiwary: May ] know
whether the attention of the Govern-
ment has been drawn to the state-
ment of the Minister of Uttar Pradesh
to the effect that all power generate+
from this scheme will be utilised for
industrial purposes and that it has
already been distributed?

Shri Hathi: The UP Government
have arranged for an  alumimum
factory to be establhished near the dam
site  That would take about 50,000
kws of power If they want to sc
up that factory, the mapjor portion of
this power will be utilised by that
and the remaining will be utihsed for
other purposes
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Shri Haihi: The requirement for
the railways would be a temporary
aequirement because in the eastern
zone we are having more power—
123,000 kws. We are starting at
Dugda in the DVC area two more
Yower stations for the railways. Of
course if power is given from  this
dam site, it may be a temporary

Shri Ram Krishan Gupta: May I
Xnow......?

Mr, Speaker: He belongs to Punjab
1 will call Members from U.P.

Pandit D. N. Tiwary: May I know
-whether previously it was envisaged
to supply power from this station to
Bihar also and now it has been given
up?

Shyi Hathi: I do not think there
was any provision to supply power to
Bihar from this.

Shri S. M. Banerjee: May I know
the rate at which electricity will be
supplied to the industrial units in
that area?

Shri Hathi: The tariff has to be de-
cided by the State Government,

Shri Tyagl: What will be the appro-
ximate cost of production per unit?

Shri Hathi: I have not got the
figures with me.

Shri Tyagl: Was it not estimated?
Shri Hathi: I have not got it.

Shri Vidya Charan Shukia: May 1

Mr. Speaker: He comes from MP.

Shri Vidya Charan Shukla: But
MP. is vitally concerned with it. Is
this Rihand project a national project
or a regional project? What is the
‘basis on which power generated from
it is going to be distributed between
MP, UP. and Bihar?

Shrl Hathi: M. P. has submitted a
claim for power from this
Rihand Dam project. The matter is
taken up at the eastern zonal council.

72 L8D.—2.
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That is being considered by that coun~
cil where representatives of both
MP. and UP. are there.

Extension of O.H.S. Scheme to Mem-
bers of Parliament

+
Shri Ram Krishan Gupta:
Shri Vajpayee:

Shri Bhakt Darshan:
Shri D, C. Sharma:
{ Shri Damant:

Will the Minister of Health be pleas-
ed to refer-to the reply given to Un-
starred Question No. 240 on the 21st
November, 1958 and state:

(a) whether final decision has been
taken in regard to the introduction of
the Contributory Health Service
Scheme for Members of Parliament
who may be willing to join it; and

(b) if so, the details of the scheme?

The Minister of Health (Shri Kar-
markar): (a) Yes, Sir. It has been °
decided to introduce the CHS.
Scheme for Members of Parliament.
The actual implementation of the
Scheme 18 contingent on the decisions
to be taken by the Joint Committee on
Members’ Salaries and Allowances on
the following points:

(i) Finalisation of the financial
aspect of the question.

(ii) Allotment of necessary re-
sidential accommodation for
the staff and installation of
telephones both in the dis-
pensaries and residences of
Medical Officers.

(b) The Scheme will be on a com-
pulsory basis and it will be obligatory
on the part of all Members vf Parlia-
ment to join the Scheme and to pay
a contribution of Rs. § pm. It is pro-
posed to start three dispensaries at
South Avenue, North Avenue and
Constitution House—Ferozeshah Road
areas. As regards the facilities under
the Scheme, the Members of the
Parliament and members of their
families will be entitled to such medi-
cal facilities as are admissible to
Class I Officers of the Government of

*2016.
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Infia. The facllities however, be
u'i!hbleo:ﬂylnbe‘l;g}ﬂewnemw
Members of Parliament and members
of their families.

mmmm:ﬁay 1
know the final date by which this
scheme wil be introduced?

Mr. Speaker: It is before the Joint
Committee.

Shri Karmarkar: That depends upon
the Joint Committee. On our side we
are ready.

Shri C. D. Pande: The scheme as it
is being worked out in certain cen-
tres, the lower paid personnel find it
extremely ‘unuseful’. They are not
satisgfled with the service. Do you
think that it will be advisable to ex-
tend it to other sectors, particularly
to Members of Parliament, on a com-
pulsory basis because many people
do not want to subscribe to such a
scheme?

Shri Karmarkar: I am afraid that
my hon. friend ig misinformed. Where-
as it is a fact that so far as out-
patients are concerned, there is larger
crowd than the doctors could cope
with in a short time, so far as the
other arrangements are concerned, I
know that it is really giving very
good relief particularly to low-paid
employees because otherwise they
could not get the facilities of X-ray
and other services which they get
here by a nominal payment of eight
annas, one rupee, or two rupees per
month.

Mr. Speaker: I would request hon.
Members to go to Safdarjang hospital
and see things.

Shri Tyagl: Sir, we have seen it It
is overcrowded. Our fear ig that if it
reraaing overcrowded like that, we do
not think that anybody would be able
o take care of our health. That is our
feer. Unless there is enough staff, it is
no use expanding it. They should not
do it unlesg they are in a position to
engage more siaff.

Ghri Xarmarkar: We have given the
Dest possible consideration. I canmot
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garding out-patients, of course,
number is much more than could be
handled with the present staff. That
thing will continue. Taken all in all,
the scheme is entirely useful

Dr. Sushila Nayar: Has the hon.
Minister taken into consideration the

the major part of the year, scattered
all over India? Has he made arrange-
ments for their medical care when
they are away from Delhi also or
whether the medical care will be con-
fined to their stay in Delhi only?

Mr. Speaker: He has already ans-
wered it; it is only within Delhi. Let
this come from the Joint Committee.

Dr. Sushila Nayar: The question
was not answered.

Mr. Speaker: The hon. Member may
argue but that is the answer given.

Dr. Sushila Nayar: I want to ask
whether the contribution that the hon.
Members will be expected to pay....

Mr. Speaker: I am not going to al-
low an argument.

12 Brs.

Dr. Sushila Nayar: Sir, ] am only
asking & question. I want to know
whether the contribution that the hon.
Members will be expected to pay
will also be for those monfly that
they are in Delhi or will it extend
over the whole year?

Shri Earmarkar: Sir, let me ex-
plain to the Houwse. The House csn
then consider and the Members cap
decide. Now, the total expenditure
per year for having three



to have an income of Rs. 30,000 and
spend Rs 2 lakhs of the taxpayer’s
money

Shri Ranga: What is the latest posi-
tion? Is it open to us to subscribe?

Mr. Speaker: Why do the hon
Members not follow the questions and
answers which are given here The
hon Minster read out four items
which are undey consideration of the
Joint Commuttee of Both Houses on
the question of salaries and allow-
annces of hon Members They have
to decide The implications are that
three hospitals will have to be opened
and the charges will be made for all
the months at the rate of Rs 5 per
month Further questions have not
been put to the hon Minster as to
what are the advantages Every
blessed medicine will be purchased for
the Members and hospital provision
also will be availlable Some hon
Members had writlen to me that at
midnight they had some tréuble, they
had to go to the Willingdon Hospital
and the hospital authorities charged
them Rs 1350, Rs 200 and all that
All that will disappear hereafter

Shri Barrow: Why should there be

peaple will  join.
I cannot allow thal thére 3hould be
& hospital
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say.
Unzuthorised Flight from Tesper

(b) whether it 15 a fact that there
was no officer on the control tower
on that day when the plane took off;
and

(¢) 1if so, the reasons therefor aad
action taken or proposed to be takan
in the matter?

The Deputy Minister of Oivil Avia-
tion (Shri Mohiuddin): (a) Yes, Sir.
an Indian Registered aiwrcraft, presum-
ably, on charter, carrying two foreign
Journalists took off from Tezpur with-
out prior permission of the aeronauti-
cal authanties on the 13th April, 1939.

(b) and (¢) The Control Towaer at
Tezpur, which is an aerodrome of
comparafively lesser importance, nor-
mally operates between the hours of
9-30 to 12-30 and 14-30 to 16-30 IST.
Nevertheless, in case of emergency,
the required information regarding the
fhight could be given to the Officer-
in-charge at the aerodrome But the
Pilot failed to do so

Disciplinary action has been mitiat-
ed agaunst the pilot

Shri Assar: May 1 know whether it
is a fact that the plane flew over the
prolubited area of NEFA without the
permusmion of Government?

Shri Mokiuddin: No, Six; it 125 net
a fact as far as we know sbout it.

Shri Asear: May I know who is the
Journaiist and to which country he
belongs?
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Shri Mohiuddin: My information is
that there wag one Britisher and one
French journalist.

Shri Assar: May I know what steps
Government have taken to prevent
recurrences of the same incident?

Shri Mohiuddin: As I have already
stated, disciplinary action against the
pilot has been initiated, and the Gov-
ernment will see that unauthorised
flights as it happened in this case do
not take place.

Shri Hem Barua: May I know whe-
ther it is a fact that the aircraft com-
missioned by these journalists belongs
to a European tea planter of the area;
if so, whether any action has been
takern against that gentleman for lend.
ing  the sireraft €or unauthorised
flights?

Shri Mohifuddin: My information is
that this aircraft belongs to the Dar-
bhanga Airways. And, as it is re-
ported that presumably it was a
chartered plane, necessary enquiries
are also being made against the own-
er as to the facts about the charter.

Shrimati Renu Chakravartty: May
I know how many chartered planes,
chartered by various journalists, flew
over Tezpur during the last 15 or 20
days?

Shri Mohiuddin: I would require
notice to answer that question.

Shri Bra] Raj Singh: Have the
Government come to any cohclusion
about the purpose of the visit of the
foreign correspondents, and may 1
know whether it is a fact that they
wanted to contact Dalai Lama?

Shri Mohiuddin: I am afraid, Sir,
it is rather very difficult for me to
answer the purpose for which people
go out. But the flight did take place,
and it came back within a short period
and landed again at Tezpur,

Shri Hem Barua: May I know
whether the journalists who charter-
ed the aircraft like that for un-
authorised flights have submitted any
explanation to the Goverament after
they were detected?

Oral Answers APRIL 23. 105

Oral Answers 13016

shri Mohinudin: Explanation has
been asked from the pilot and the
owners of the aircraft.

ghrimati Renu Chakravartty: After
the plane took off from Tezpur ille-
gally and returned, may I know in
what way we have the possibility of
detecting the exact route of the flight?
Algo, how are we quite sure of the
fact that they did not fly over pro-
hibited area?

Shri Mohiuddin: My information is
that it took off and went to Mesmaria,
which is outside the prohibited area,
and came back. That is the informa-
tion available with the Ministry,

Shri Hem Barua: May I know whe-
ther the attention of the Government
hag been drawn to a newspaper story
thut one of the journalists in this
aircraft was dropped somewhere near
Tawang; if so, whether he has been
detected, because there was an
attempt, the newspapers said, to dis-
cover him in the Dalai Lama’s crowds,
but there was no such discovery,

fhri Mohiuddin: Not from this
plsne.

WRITTEN ANSWERS TO
QUESTIONS
Prices of Vepetable Oils

#1899, Shri Pangarkar: Will the
Minister of Food and Agriculture be
pleased to state:

(&) whether it is a fact that the
retail prices of vegetable oils have
gone up in the markets during the
lagt three months; and

(b) it so, the steps taken in this
regard?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) Retail
prices of vegetable oils are not avail-
able, wholesale prices of major edible
vegetable oils, wviz. groundnut oil,
sesamum  oil and mustard ofl, have
moved upward in the last three
months. Those of linseed oll and
castor oil have not shown any rise.

(b)Thermmenthkeeptu a
w;tehonthemovemmto!pﬂeuu
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vegetable oils in the country and suit-
able are taken from time to time
toelmthlt their prices rule at
seasonable levels. To check the rise
in prices, the Forward Markets Com-
smission have imposed heavy margins
on futures trading in groundnut,
linseed, castorseed and cottonseed. In
addition, the Reserve Bank of India
have directed all scheduled banks to
maintain 45 per cent margin on bank
advances against the security of
groundnuts,

of Officials in Ministry
of Food and Agriculture

*2001. Shri Nath Pal: Will the
Minister of Food and Agriculture be
pleased to state:

(a) w] er it is a fact that the
Union blic Service Commission
have declared that some of the officials
such as Deputy Directors and Assis-
tant Directors in the Ministry are not
adequately qualified for holding those
posts; and

(b) it so, the number of such
officials?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) Yes, but
the U.PS.C. hag agreed to interview
the officials and teview their cases

(b) 10. (of whom only 7 are now
working).

Gudivada-Bhimavaram Line

#2008, Shri T. B. Vittal Rao: Will
the Minister of Raliways be pleased
to state:

(a) whether the work on the con-
version of Gudivada-Bhimavaram
line from Metre Gauge to Broad
Gauge has gince commenced;

(b) if so, the total number of
workers employed on this project;

E
o
~

if the reply to part (a) above
the negative the reasons there-

H

Deputy Minister of Raflways
8. V. Ramaswamy): (a) and (b).

By

Arrangements are being made to start
the work.

(¢) Does not arise,
Rice from Burma

o
*2009. Shrimati Ila  Palohoadhuri:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) the stage of negotiations, so far
held, in regard to supply of rice from
Burma during 1959 under the MFive
Year Indo-Burma Rice Agreement of
1856; and

(b) the quantity of rice which is
negotiated?

The Minister of Food and Agricnl-
ture (Shri A, P. Jain): (a) and (b).
It is not in the public interest to dis-
close the stage or the nature of the
negotiations.
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Ool fér Svulliern Raliway
*3518, Shri T. B. Vittal Rao: Will
the Minister of Rdllwiys be pleased
o state:

L3

(%) ttie total quintity of coal trans-
Yy ships for Bouthern Railway
the péricd from the ist April,
1988 to the 31st December, 1958;

(b) the ambunt of freight paid; and

(¢) whethir all the coal required
for the Southern Railway will be
trangported by the railway during the
current year?

Deputy Minisier of Rallways
(Dﬁ Shahnawas Khin): (a) About
seven lakh tons.

(b) About 3-8 crores of which about
Rs. 2'8 crores is extra over all rail
route.

(c) Out of the total quantity of
about 21 lakh tons of coal to be sup-
plied to the Southern Railway during
1959-60, nearly 11 lakh tons will be
wransported by rail and the balance
by rail-cum-sea route.

Supply of Maida in Manipur

*2019. Shri L. Achaw Singh: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether it is a fact thag there
is acute scarcity of maide in Mani-
pur;

i

(b) whether any representation has
been made to Government regarding
the supply of maida by owners of
hotels and bakeries in Manipur; and

(c) if s0, the steps taken to meet the
demands of maida?

n.mmurooamnnw-
ture (Shri A. P. Jain): (a) to (c). On
reedudnrequathumtbexnmxr
tion, arrangement has been

for the supply of maida to Mani-

pur at the rate of 380 maunds per
month from the flour mills at Calcutta.
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Fuel Conmmgiion Comamition
Skl Subbdh Hasslia:
2020 8hri 8. C. Samanta:
Slirl . C, Majhi:
Skt Damani:
Will the Minister of Raiways ba
pledsed to refer to the given %
Unstayred Question No. 638 on the 1st

(b) if co, whether action has been
taken on all the recommendations;
and

(c) if not, the reasons therefor?

The Deputy Minister of  Raliwiys
(Shri Shahnawaz Khan): (a) The
recommendationg are still Being ex-
amined,

(b) and (¢). Do not arise.

Irrigation and Power Works under
Bhakra Nangal Project

Shri Ram Krishan Gupta:
Shri A M. Tariq:

Shri D. C. Sharma:

Shri Daljit Singh:

Shri Pangarkar:

Sardar Igbal Singh:

Will the Minister of Irrigation and
Power be pleased to refer to the raply
given to Starred Question No. 1081 on
the 17th December, 1058 and state the
further progress made upto the 3ist
March, 1959 with regard to the Irri-
gation and power works under the
Bhakra Nangal Project?

The Deputy Minister of Irrigation
and Power (Shri Hathi): A statement
CiVingtheinfmmﬁmhhidmme
Table of the House. [See Appendix
VI, annexure No. 20.}
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Ground Waler Exglerstion

the Minister of Food and Agriculture
umwmbmmﬁym
to Starred Question Ne, 778 on
9th December, 1558 and state:

(a) the name and location of
promising areas which have been se-
lected by the Geological Survey of
India for ground water exploration;

and

(b) the result of expioration (area-
wise)?

The Mistdster of Food and Agrieul-
ture (Shri A. P. Jaim): (2) anad (b).
The fifteen aress where groundwater
exploration has bean or is o be taker
up and the results cbtzined upto 31st

(w) g March, 1959 are as follows:—
Results obtained
(! Te3 X
ok L o
Name of the ares bores bores con«
drilled  verted jinto
tube wells
1. Narbada Basin (Madhys Pradesh) (Destricts of Hoshangabad, Bhopal
and Jabalpur); 30 16
2. Tapti Basin (Bombty)-(Dnmm of Bast and West Khandesh & Num) 18 2
3 Purna Basin (Bornbay)-(Districts of Akols, Amrsoti & Buldana) 14 -
. Saurashtra (Bombay)-(Districts of Zalawsd) . 9 2
s. K'rm SBombly) hyj, Mandvi, Abdass, Nakhtrans & Mundrs 10
‘alukas, . 4
6. unthm (Districts of ]uu.lmer, Bxhner. Barmer, Chu.ru & S:h: 10 X
g Kerals (Districts of All Vs Komym and on) 5 1
Madras (Dmncn t, South , ‘Trichy, 'rmm, ©

9. Andhra lmicu ofEutanqut Godlvmnn Kﬁshm)
Mohindargarh, Hissas, Ambals

20. Punjab (Districts ofGnmon, Rohtak,
Hoshisspur'

=Y

11. West istricts of Nldil, Pnglnn, Bankurs, Mldnlpm
dda West Duul ; {31 Jguri, Cooch-Behar) 24 24

ttar Pradesh (Dmrlcu of Apﬂ, , Beah, uum; Alishabad
h, Ghazipur, Balia, unbcd, & Dehra 3 . 25 17
13. Bihar Gays, ); . . . 16 7
4. Orissa State (Districts of Balasore & Cuttack . 14 12
5. Assam State (Districts of Darang & Kamrup, . (Work is likely %0 be

taken up shortly).

TOTAL . o 268 135

In the States of Wert Bengal and Uttar Pradesh, exploration is still in progress.
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Waiting Beomas on Western Rallway

3428, Shri Ram Krighan Gupta: Will
the Minister of Railways be pleased
1o state:

(a) the number of waiting rooms
with names of railway stations con-
structed during 1958-59 on the West-
ern Railway; and

(b) the number of waiting rooms
repaired and the cost thereof?

The Deputy Minister of  Rallways
(Bhri 8. V. Ramaswamy): (a) Four
waiting rooms for upper class passen-
gers were constructed at Jaipur
Station. In addition to these, a wait-
ing room for traders each at Vapi and
Bilimora was previded. In addition
waiting halls for class III passengers
at 11 stations, namely Vapi, TUnal,
Kharaghoda, Patri, Derol, Petlad,
Jhagadia, Vemar, Asarva, Sanand
and Falna stations were also con-
structed.

(b) No separate records or accounts
for repsirs to waiting rooms are kept
as they form a part of the station
buildings, the repairs and mainten-
ance expenditure of which is again
bulked with service buildings in
general.

Diesel Cars

3426. Shri Ram Krishan Gupta: Will
the Minister of Rallways be pleased
to state the number of Diesel Cars
running at present on the Western
Railway, with names of routes?

The Deputy Minister of Raflways
(Bhri 8. V. Ramaswamy): Only 6
Metre Gauge diesel rail cars are
available on the Western Railway.
These run  on the following sec-
tions:—

Jetalsar~Veraval.
Veraval-Talala-Delvada.
Junagadh-Visavadar.
Junagadh-Veraval.
Sihor-Palitana,
Sihor-Dhola.

The Rail Cars running on  the
Western Railway are not the con-
ventional type of Diesel Rail cars.
These units were built up by using

APRIL 23, 1959 *
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various {ypes of lorry engines. These
Rail Cars had a chain and sprocket
drive. The petrol power units are
now being replaced by diesels as and
when necessary.

Corrupiion Cases

3427, Shri Ram Krishan Gapta: Wilt
the Minister of Railways be pleased to
state the number of corruption cases
pending on the Northern Railway aa
on the 31st March, 19597

The Deputy Minister of Rallwass
(Shri 8. V. Ramaswamy): 327.

Rural Water Supply Schemes In
Punjad

Shri Ram Krishan Gapta:
3428, { Shri D, C. Sharma:
Shri Daljit Singh:

Will the Minister of Health be
pleased to state:

() the names of Rural Sanitation
and Water Supply Schemes reqeived
by the Central Government from the
Punjab Government during 1958-59
and 1959-60;

(b) the total amount of loans and
assistance asked for these schemes;

(¢} the fotal amount of loans and
assistance which was actually given
during 1958-59 and to be given in
1959-60; and

(d) the time by which these
schemes will be implemented and the
number of villages benefitted there-
by?

The Minister of Health (Shrl Ear-
markar): (a) and (b). A statement
showing the names of the schemes
with estimated costs received from
the State Government during Second
Pl.an period upto 81st March, 1859 is
laid on the Table. ([See Appendix
VII, annexure No. 21.]

(c) A sum of Rs. 22.00 lakhs was
paid as grant-in-aid to the  State
Government during 1958-58. A ten-
tative allocation of Rs. 20.00 Iakhs
as subsidy has been mads for 1959.80.

(d) By March, 1960 and about 254
villages will be benefitted.
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Mmsor Jrvigation Projects in  Punjab
3429, Shrt B, ©. Sharma:
{smlarlth&uh:
Wall the Minister of Food and Agri-
eulture be pleased to state:

(a) the number of proposals for
minor irrigation projects under inves.
tigation in Punjab; and

(b) the help that the Central
Government have given to the State
fn removing the difficulty of .techni-
cal personnel?

'l‘he Minister of Food and Agricul-
ture (Shri A P. Jain): (a) The re-
quired information is awaited from
the Government of Punjab and will
be placed on the Table of the Sabha
a8 soon as it 18 received.

(b) The State Government have not
asked for any help of technical per-
sonnel from the Centre.

Quarters for P. & T. Employees of
Madras Circle

3430. Shri Pangarkar: Wil the Min-
ister of Tramsport and Communica-
tions be pleased to state:

(a) the number of quarters for the
Post and Telegraph employees con-
structed 1n the Madras Circle during
1958-59;

(b) the number of quarters to be
constructed i1n the above circle during
1959-60?

The Minister of Transport and Com-
munications ((Shri 8, K. Patil): (a)
Nine quarters.

(b) 32 quarters are at advance stage
of construction and are expected to

be compieted during 1950-80. In
addition, projects for construction of
164 quarters have been sanctioned:

Inter-State Goods Traflle

3431, Shri Pangarkar: Will the Min~
ister of Transport and Communi~
cations be pleased to state:

(a) whether there is an increase in
the Inter-State goods traffic by road
between Bombay-Andhra and
Bombay-Mysore; and

(b) if so, to what extent?

The Minigter of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) and (b). Yes.
It has not been possible to assess the
increase 1n figures, but the increase is
appreciable,

Consolidation of Land Holdings

34382, Shri Ram Krishan Gupta: Will
the Minister of Food and Agriculture
be pleased to state the nature of
financial assistance given by Central
Government to expedite the work
pertaiming to the consolidation of
land holdings in the various State
during 1958-69, State-wise?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): Financial
agsistance for the scheme of consoli-
dation of Iand hoidings is given on
the basis of 60 per cent, of the net
expenses on the scheme or 25 per
cent. of the gross expenditure there-
on, whichever is less. The financial
assistance agreed to be given for the
year 1958-59 for the various States/
Union Territories where this scheme
is in operation is as follows:—

(Rs 1n lakhs)
Fmancial  State’s Central
Provision Share
State/U. T. (gross ex-
cept other-
wise stated)
1. Andhrs Pradesh 1-7t (net)  o-8s 086
2. Bihar 152 114 0-38
Bombq . 12:50 9:37 313
4- ya Pradesh 7°20 5°40 1°80
s. My-ou . . 2-70 203 o-68
6. Punjab 30°00 (net)  15-00 15°00
2 M“dllll §-00 &. 7$ 1:26
% ‘45'°g 108+75 3628
o . .
10, Hhmdnl Pnden.h' 3-Zo . ..
1z, o-08 ‘e

'hhmmmnmdmmhmmxmwm
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Shijs ol Veincls Purclinsbd

000, 8kl D, 0. Sharma: Will the
‘Minister of Trangport and Comumuni-
oations be pleased to state:

{a) the cpst of the ships and
-vessels purchased during 1957-58 and
1988-89 separately for shipping ser-
Yiods; and

(b) the details of these ships and
vessels and the service on which they
‘have been put?

The Minister of State in the Minis-
‘4ry of Transport and Communications
(8tnd Raj Bahadur): (a) and (b). A
statemient is laid on the Table. {See
Agpendix VII, annexure No. 22].
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Bhri Ram Krighan Gupta: Will
m“'ﬁmamwumw
state:

(a) the total amount of loan and
mhnnceukodbythzfuﬂlhgov-
emment for Urban sanitation ‘and
water supply schemes during 1958-59
and 1950-80; andl
(b)thetomnmountdm;::
assistance which was actuslly
during 1958-59 and t0 be puid in 1989-
60?

The Minister of Haalth (Shri
Karmarkar): (a) snd (b).

————

2958-39
2959-60

Amount of loan and Amount of loan and
assistance asked for mium sctually

Rs. 47° 50 lakhs Rs. 36° 00 lakhs

Rs. 30" 00 lakhs (Aga- A tentative sllocation
mst State Plan, De- of Rs. 65-00 lakhs
mand against Central (45 lakhs against

Plan was not indi- tate Plan and Rs. 20
cated). Inkhs aguingt Central
allocation) has been
made.
Family Plamning in Rural Areas (b) No, Sir

2435 8Shri 8. C. Samants:
* '\ Shri Snbodh Hansda:

‘Will the Minister of Health be pleas-
ed to refer to the reply given to Un-
starred Question No. 1381 on the 12th
December, 1858 and state:

(a) whether it is a fact that cent
per cent financial assistance has been
offered to Medical Teaching Institu-
tions and voluntary orgamsations for
opening clinics of Family Planning in
rural areas;

(b) it 86, whether any such assist-
ance has been denied to eome rural
«clinice;

(c) if so, what are the reasons; and

(d) whether sufficient emoluments
will be paid to doctors serving in
rural clinics?

The Mindster of Health (Shri Kar-

markar): (a) Yes, Sir—gecording  to
spproved pattern of expenditure,

(c) Does not arise.

(d) In the approved pattern of ex-
penditure for a rural clinic, normally
there is np provision for the employ-
ment of a doctor, but only for a Social
Worker or Health Visitor/Field
Worker at the total remuneration of
Rs. 3,000 per annum. A voluntary or-
ganisation can employ a doctor within
the amount so provided, i.e, Rs. 3,000
per annum,
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Quéstion No. 251 on the Zist Novem-
ber, 1958 and state:

(s) whather Goveramatit hive since

the recomméndations of
the 11th session of WH.O. Regional
Cotarii on South Ejst Asia held in
New Delhi from the 24th to 30th Sep-
tember, 1968; and

(b) i? so, the decisions taken there-
on?

The Minister of Bealth (Skei Kar-
ninricar): (2) Yes, Sir.

(b) A statement showing the re-
wolutions pessed by the Elevemth
‘W.H.O, Regional Committee for South
East Asia mn their meetings held in
New Dethi from 24th to 30th Septem-
ber, 1958 and the action taken there-
on by the Government of India is laid
on the Table. ([See Appendix VII,
annexure No. 23).

Development of Visakhapatnam Port

- Shri Ram Krishan Gapta:
3437. { Shri D. C. Sharma:
Kumari M. Veda Kuamari:

Will the Minister of Transpert and
Communications be pleased to refer
to the reply given to Starred Quest-
ion No. 131 on the 21st November,
1858 and state:

() whether the project régurding
the development of Visakhapatnam
Port has been finalised; and

(b) if s0, the progress of work done
so far?

try of Transport and Communientions
(8Shri Raj Bahadur): (a) and (b). Bsti-
mates for the construction of the four
berths amounting to Rs. 273°55 lakhs
‘have been sanctioned. Tenders for the
‘work will be invited shortly. Part of
ﬂ”dmh-ﬂmdyb*ndm

Preliminary designs and estimates
for the Belt Conveyor system for
handling ore have been prepared and
are under examination. They will be
finalised as sarly as possible.

Alrora8t Accident

3438, Shri Ram Kriskan Gupta: Will

(a) whether it is & fact that a
vulture hit the aircraft carrying Shri
Y. B. Chavar, Bombay's Chiet Minis-
ter from Nagpur to Bombay on the
19th December, 1838; and

The Depuly Misister of Civil
Aviation (Shri Mohinddin): (a) Yes,
Sir.

(b) The port wing of the plane gus-

2B, Oontrel in Orlam

3439, S8hri Panigrahi: Will the Min~
1ster of Health be pleased to refer to
the reply given to Unstarred Question
No. 2328 dated the 18th September,
1958, and state:

(a) whether Orissa has got the
required assistance for T.B. control
for the year 1958-59;

(b) it so, how many T.B. isolation
beds out of 103 allotted beds have been
established in Orissa so far; and

(c) whether the proposal for 1988-
60 and the amount of assistance that
would be given to Orissa for the year
have since been finalised?

The Minister of Health (Shri Xar-
markar): (a) No X-Ray and laboratory
equipment was supplied to the Gov-
ernment of Orisea nor any grant to-
wards the establishment of T.B, isol-
ation beds was sanctioned for year
1958-59. However, grants amounting
o Rs. 2,62,617 were sanctioned to the
State Government during 1958-59 for
the control of diseases under the
following schemas:—

1. Nationdl Maldr'a Eradication.
2. B.C.G. Vaceln: uton.
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The break-up of the amount san-
ctioned to each of the above schemes is
not available. .

A non-recurring grant of Rs. 50,000
wes also sanctioned to a vbluntary
T.B, institution in the State.

(b) No T.B. isolation bed was es-
tablished by the State Government
during 1958-59.

(c) No specific proposals have been
received from the State Government.
It has however tentatively been agreed
to give to the State Government Cen-
tral assistance amounting to Rs, 41,000
for B.C.G. Campaign and Rs. 70,000
for the establishment of T.B isolation
beds. It is for the State Government
to implement the scheme and draw
the grants as may be due to them.

Late Running of Trains

8$440. Pandit D, N. Tiwary: Will the
Minister of Railways be pleased to
state:

(a) whether any record is maintain-
ed of the late running of trains on the
Junction Stations of the route besides
::.d starting anéd destination stations;

(b) if so, whether a statement show-
ing the position in regard to the late
running of the following trains dur-
ing 1858 would be laid on the Table:

(i) On N.E. Railway:

1, 9 Up and 10 Down Ex-
press.

2. 33 Up and 34 Down Janata
Express,

(@) Serious train sccidents . . .
(@) Cases of tampering with track .
(i) Cases of thefts of booked consignments

@v) Value of thefts of hooked consignments and raflway property . .

Written Answers APRIL 28, 1950
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8. 31 Up and 82 Down Famsen-
ger
(i) On Northern and Eastern
Railways:
1, 13 Up and 14 Down Upper
India Express.

2 11 Up and 12 Down.
8, 353 Up and 334 Down?

The Deputy Minister of Rallways
(Shrl 8. V. Ramaswamy): (a) and
(d). Information is being collected and
will be laid on the Table of the
Sabha

Crimes on Railways

S441. Pandit D. N. Tiwary: Will the
Minister of Railways be pleased to re-
fer to the reply given to Unstarred
Question No 81 on the 18th Novem-
ber, 1958 and state:

(a) whether there has been any
noticeable decrease in Railway acci~
dents and Railway crimes, such as
theft, pilferage etc. since October,
1958; and

(by it so, the percentage of  de:
crease?

The Depufy Minister of Railways
(Shri 8. V. Ramaswamy): (a) and (b).
The incidence of railway accidents or
railway crimes do not follow any set
pattern from month to month. How-
ever, the percentage decrease in the
average number of serious accidents
and crimes on railways during four
months from November, 1958 to
February, 1959, as compared with the
figures of October, 1958, is as under:—

Percent
dm'mm
. B . 25%
9%
%
4+3%
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Scheduied Castes to P. & T.

{ Shri Sadhu Bam:
42, | Shri Daljit Singh:
Sardar Igbal Simgh:

‘Wil the Minister of Transport and
Communicstions be pleased to state:

(a) how many Scheduled Caste and

Tribe candidates have

been recrutted during 1858-89 in the
Punjab Circle category-wise;

(b) what was the number of vacanc-
ies to be filled,

(c) whether the vacancies were filled
according to the reservation; and

(d) if not, whai steps have been
taken in the matter®

The Minister of Transport and Com-
manications (Shri § K. Patil): (a)
10 (d) The required information for
the calendar year 1858 and for the
period January-February, 1959 has
been called for from the Postmaster-
General, Punjab Circle, Ambala and
will be laid on the Table of the
Sabha as soon as it 1s recewved

By-Products of Tomato

3443, Shri Pangarkar: Will the Min-
ister of Food and Agriculture be pleas-
ed to state:

(a) whether Government are con-
sidering any scheme for the manu-
Zacture of by-products of tomato; and

(b) if so, when such a scheme 1s
likely to be finalsed?

The Minister of Food and Agricul-
ture (Shri A, P. Jain): (a) No, Sir.

(b) Does not arise.

nor-General/President of India during
the period from 1047 to 1888?

‘The Deputy Ministor of Rallways
(Shri 8. V. Ramaswamy): Class III—
109 .

Class V-39

Termination of Services of Rallway
Employees by General Managers

3445 Shri Rajendra Singh: Will the
Minister of Rallways be pleased +to
state the number of cases of termin-
ation of service of Class IIl and IV
staff by General Managers under their
special powers during the period from
1947 o 19587

The Deputly Minister of Rallways
(Shri S. V. Ramaswamy): Information
18 bemng collected and wnll be laid on
the Table of the Sabha.

Reversions of Employees on N.E.
Raflway

3446 Shri Rajendra Singh: Will the
Minister of Rallways be pleased to
state:

(a) whether 1t is a fact that there
are a large number of cases on North
Eastern Railway where persons have
been reduced in rank without issuing
any charge-sheets and giving chance
of defence as required under Article
311(2) of the Constitution; and

(b) if so, the reasons therefor?

The Deputy Minister of Railways
(Shri Shahmawas Khan): (a) No.

(b) Does not arise

Delhi Transport Undertaking

3447, Shri D. C. Sharma: Will the
Minister of Transport and Communi-
ostions be pleased to refer to the
reply given t0 Unstarred Question
No. 1151 on the 8th December, 1038
and state the progress made in the
work of the six-man inquiry com-
mittee appointed to go into the re~
vision of the munimum rates of wiges
of the employees of the Delhi Trans-
port Undertaking?

The Minister of Siate in the Minie-
try of Transport and Cemmunicatiens
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(Shri Raj Babadur): A'M:

the nformation required
m the Table. [See Appendix
V11, annexure No, M.)

Service Rules on Rallways

3468, Shyd Barish Chandra Mathur:
Wil the Mmister of Railways be

pleased to state:

(a) how many different sets of
rules in respect of service conditions
are obtmning on the Ralways, and

(b) what attempt bas been made
to simplify them?

The Depuiy Minister of Rallways
(8hri 8. V. Ramaswamy): (a) Broad-
lv, the different sets of rules in res-
pect of service conditions are:—

(1) Ex-Company Reilway
(n) Ex-States
(in) Indian Government Railways

(b) The ex-Company Raillway staff
and the ex-States Railway staff were
given an option to come over to the
Indian Government Railway rules,
so as to reduce the diversity Simpli-
fcation of rules has been deferred for
the Enquiry Commussions report

Willingdon and Safdarjang Hospitals

PP Shri Subodh Hanada:
Shri 8 C. Samanta:

Will the Minister of Health be
pleased to state:

(a) whether 1t 18 a fact that Gov-
ernment propose to revise the outlay
provided in the Second Five Year
Plan for the Willingdon and Safdar-
jang Hospitals in comsultation with
ihe Planning Commission;

(b) if so, the reasoms therefor; and

{¢) how much of the total estimate
bas been spent up-till now?

T
H ?
m cémid:ndon at present.

APRIL 28, 1080
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(b) Does not arise

(c) Approval has been gocorded to
construction works estimated to cost
Rs, 69,10,855 (Rs 59,00,185 for Safdar-
jang Hospital and Rp. 10,01,800 for
Willingdon Haspital).

Rallway Pamonger Fares

3450 Shri Jadhav: Will the Minis~
ter of Railways be pleased 0 loay a
statement on the Table showing the
bases of passenger fares of the Local
Trains running at various places from
1948 to 19587

The Deputy Minister of Rallways
(Shri 8 V Ramaswamy): A state-
ment showing the bases of passenger
fares over the Indian Railways from
1st January, 1948 to 30th September,
1058, 18 laid on the Table ([See Ap-
pendix VII, annexure No 25)

Presumably by the expression
“Local Trains” in  the question is
meant the passenger trains running
over short lengths There is no dif¥-
erence between the bases of passen—
ger fares applicable to such “Local
Trains” and other passenger trains,
but the distinction between the fares
for “Ordinary” or “Passenger Tramns”
on the one hand and Mail or Express
Trains on the other, where different
lares are charged, has been indicated
in the statement

From 1st October, 1958, the bases
of fares are not notified but only the
calculated fares for different distances.

Patharkandi-Dharamanagar Raf}
Line

(a) when the survey of Pather-
kandi-Dharamanager Rail line would
be made; and .

(b) when the final report of the
Railway Board 18 likely to be receiv.
ed by Government?

The Deputy Minister of m'w
(Shri 8. V. Ramaswamy): (a) and ().

Arrengements are being made to stact
the survey as early as possible.
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iy wicgemn
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wear faggy s & feonft § gwrg o
quAt & wry oy o wfere
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(1) T Ay IzwT )

Neorth Andamans Feresis

3458. Shri Raghunath Singh: Will
the Minister of Food and Agriculture
be pleased to state:

(a) the rates of royalty on various
species of woods sawn by the lessee
of the North Andaman Forests in
his Mayabunder Saw-mill for local
sale and for export respectively; and

(b) the amount of royalty levied
and collected respectively during
the last 3 years?

The Minister of Food and Agricul-
ture ((Shri A. P. Jain): (a) The rates
of royalty on various species of sawn
timber both for local sale and ex-
ports are the same. They are as

sawr & fawifon o ¢ fs ¥=hg o tollows:—
Matchwood 41% of the f.0.b. prices
Plywood - 45% -do-
Hardwood . 5% ~do-~
Ornamenta! wood . 50% -do-

(b) The amounts of royalty levied and collected on sawn tumber are as follows :—

Yesr Amount of Amount of
Rs. Rs.

1955-36 . 1,15,367 1,15,267

1958-37 . 1,009,208 1,609,205

9s7-58 . 47,233 o33
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Passenger Fare Taxation

455, Shrl Morarka: Will the Min-
ister of Rallways be pleased to state:

(a) the effect of the passenger fare
taxation on the passenger trafic on
different Railways during 1088-69;

(b) whether this tax affected short
distance travels more than long dis-
tance travels during the above period;
and

(c) the effect of this tax on the
revenues during the above period?

The Deputy Minister of Railways
(Shri S, V. Ramaswamy): (a) to (c).
Whale there has been a downward
trend in passenger traffic and in earn-
ings in the year 1058-59 compared to
the previous year, it is not possible
to say how far, if at all this is due to
the tax passenger fares and how far
to the general economic conditions in
the country during the period and to
more intense competition by road
services.

wit ¥ freg whwm

Y. oft Wy TR . w7 we
war wiy df 9z T 7 T w3 fr
T F WIEF B TATT F b P AR
fra o wirm= & ot oo o wivam
w ¥ a9 & o Fafaw oo a<-
T Y F=T TN ¥ ad geys-
x& ® forarar o foar mar ?

wrer war gfw st (st wo e
W) : AR ORI AfwE WA Igay
frs} & w=ela 98 ®Y TR & fod
freml Y Tow goerdY & qrar & ok
Qg (mdde ) Foayw
#Y Yo wiemre o wgraar Y § | ¥y
wifew feelt ¥ wwrg 9, fre@ oft
e ¥ O INEA AR T W
frd g@ & oo TR W awey
Y AT woere 7 fer |



Fyoatr Written Miwevs VAISAKIEA 3, 1881 (SAKA) Written Answers 13043

Production of Tobaooe

Will the Minister of Foed and Agri-
oufture be pleased to state the gquan-
tity of tobacco produced and the ares
<covered, State-wise, for the years 1057-
48 smd 1958-507

The Minbter of Food and Agricul-
ture (Shri A. P. Jaim): A statement
18 laid on the Table [See Appendix
“VII, annexure No. 26.]

Use of Public Telephones without
Charges

3458. Shri Onkar Lal: Will the Min-
ister of Transport and Communications
be pleased to state:

(a) whether attention of the Gov-
ernment have been drawn to the
allegations made in the editorial of
‘Septahik Hindi Hindustan’ dated the
21st December, 1958 published from
New Delhi that the public call tele-
phones are being technically manipu-
lated and made use of without paying
15 naye Paise;

(b) whether any enquiry has been
made in the matter; and

(c) if so, the result of the enquiry?

The Minister of Transport and Com-
muanications (Shri 8. K. Patil): (a)
Yes.

(b) No enquiry 1n thig specific case
was considered necessary. It is
possible for a caller from a Public
Call Office, without inserting the
necessary coins, make himself faint-
ly heared by shouting into the re-
ceiver. No both way conversation is
however possible. This is, however,
more of academic interest than of
Ppractical utility, as a satisfactory con-
‘versation cannot be conducted in
this manner.

{¢) Does not arise.

‘Tractors for Central Tractor
Organisation

3459, Shrl 8. M. Banerjoe: Will the

Minister of Foodl and Agriculture be
Pleased wmte:‘

72 LSD-3

{8) whether Defence Ministry s
giving 123 tractors to Central Tractor
Orgunisation:

b) if ¢o, whether the tractors have
been received; and

(c) whether this will be a sort of
ioan to Central Tractor Organisafion?

The Minister of Food and Agricul-
ture (Shri A, P. Jain): () to (c). The
Defence Ministry has offered to trans-
fer 200 tractors to the CTO. A techni.
cal examination by Engineers of CTO
has been completed in respect of these
tractors regarding their suitability or
otherwise for operations by the Cen-
tral Tractor Organization. The re-
port is under consideration. The qes-
tion of settling terms of the transfer
will arise after a decision is taken on
the report.

Payment of QOemstruction Allowance
at Durg, Bhilai and Rourkela

8460. Shri Sanganna: Will the Min-
ister of Railways be pleased to refer
%0 the reply given to Unstmrred Ques.
tion No. 3018 on <he 80th April, 1958
in respect of construction allowance to
Railway staff at Durg, Bhilai and
Rourkela and state:

(a) whether any decision has since
been taken; and

(b) it so, with what results?

The Deputy Minister of Rallways
(Shri 8. V. Ramaswamy): (a) and
(b). The matter is still under con-

sideration but orders are expected to
issue shortly.
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Diesel Engines on Northern Rallway

3462. Shri Ajit Singh Sarhadi: Will
the Minister of Railways be pleased
to state:

(a) whether any diesel engines are
proposed to be allocated to the
Northern Railway for being run on
the Ludhiana Ferozepore lLine; and

(b) if so, how many”

The Deputy Minister of Railways
(Shri 8 V. Ramaswamy): (a) No.

(b) Does not arise.

Linking different parts of Himachal
Pradesh by Rail

3463, Shri Nek Ram Negi: Will the
Minister of Railways be pleased to
state what steps Government have
taken to Lnk up different parts of
Himachal Pradesh by rail?

The Deputy Minister of Rallways
(S8hri S. V. Ramaswamy): Investiga-
tions for following Projects falling
either wholly or partly in Himachal
Pradesh were carried out in the past:

(i) Kalka-Suket (105 mles NG)

(i1) Simla-Narkanda (43 mules
NG)

(ii1) Simla Internal Communica-
tions

written Answers AFPRIL I3, 1800
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(iv) Nangal-Mandi (64 miles NG)

(v)_ Kangra-Kulu (87 miles NG)

(vi) Jagadhri-Paonta-Rajbhan (44
miles BG). Investigations re-
vealed that all the projects
were unremunerative. Due
to limited financal and
material resources it has not
been possible to undertake:
survey or construction of any
of these.

Diesel Rail Cars on Southern Railway

3464, Shri V. Eacharan: Will the
Minister of Rallways be pleased to
state:

(a) the number of Diesel Rail Cars
swemng on the Secuthern Ralway at
present;

(b) what are the places where these
have been put into service; and

(c) the number of diesel cars al-
lotted to Southern Railway out of
those presented by Australia?

The Deputy Minister of Railways.
(Shri 8. V. Ramaswamy): (a) and (b).
Out of the 12 Broad Gauge and 14
Metre Gauge Diesel Rail Cars avail-
able on the Southern Railway, 7 Broad
Gauge and 10 Metre Gauge Diesel
Rail Cars of which 2 are old ones, run
at present on the following Sections of
the Southern Railway.—

Broad Gauge

Samalkot-Cocanada Port
Cocanada-Tadepallingudem
Cocanada-Nidadavolu
Tuni-Cocanada
Nidadavolu-Tum

Metre Gauge
Mayavaram-Tanjore
Mayavaram-Tiruchchirappalli
Tiruchchirappall-Karaikkudi
Tiruchchurappalli-Devakottai Road
Tiruchchirappali-Shrirangam
Tiruchchirapalli-Lalgudi
Tiruchchirapalli~Manaparaj
Nidamangalam-Mannargudi
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As the service has been recently
started it has been considered advis-
able to keep five cars on the Broad
Gauge and four carse (new ones) on
the Metre Gauge as spare for main-
tenance, periodical overhaul and as
standby. This number will be progres-
sively reduced and the number of
diesel rail cars in service will be in-
creased after experience has been
gained regarding running of the exist-
ing services.

(c) 12 Broad Gauge Diesel Ral
Cars, out of 24 received from Australia
under the Colombo Aid Plan, have
been allotted to the Southern Railway

Uunrban Water Supply Schemes in
, Uttar Praesh

3465. Sbri J. B. 8, Bist: Will the
Minister of Health be pleased to
state:

(a) the allocation made by the Gov-
ernment of India for implementing the
urban and rural water supply schemes
in Uttar Pradesh during the First and
Second Five Year Plan periods; and

(b) how far the allocations made
have been utilised by the State Gov-
ernment?

The Minister of Health (Shri Kar-
markar): (a) The following amounts
have been paid to the Government of
Uttar Pradesh for implementing the

urban and rural water supply
schemes:—

Period

Firs Five Year Plm. ~

Utban.
! (100"% loan)

(o™ Rural. g
S0, grant-in-aid).
(Rupoes sn lakhs)

250 00 86 so
Second Five Yeer Plan.  1956-57.  45°00 28 <0
1957-58. 131°00 7 00
1958-59. 65-00 10 0o
491 oo 132 oo—.

'(b) The State Government have
utilised the amounts paid up to 1957-
58 to the full extent As regards the
year 1958-59 the actual expenditure
figures are not yet known,

Advisory Committees in Ministry of
Railways

3466. Shri Daljit Singh: Will the
Minister of Railways be pleased to
state the total expenditure incurred
by the various Advisory Commuttees,
constituted by the Minustry of Ral-
ways during 19587

The Deputy Minister of Railways
(Shri 8. V. Ramaswamy): The infor-
mation is under collection and will be
1aid on the Table of the Sabha.

Telegraph Staff on Northernm Railway

Shri S. M. Banerjee:
361, Shri Tangamani:

Will the Minister of Railways be
pleased to state:

(a) whether it 13 a fact that the
Telegraph Staff on Northern Railway
having five to ten years service have
not yet been confirmed; and

(b) 1f so, the reasons therefor?

The Deputy Minister of Rallways
(Shri 8. V. Ramaswamy): (a) No,
with the exeeption of signallers on
the Dellu and Ferozepur divisions
where confirmations are still to be
made.
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{b) Record of service in India opting
Signallers was incomplete for want of
certain information from the N.W.
Ralilway (Pskistan). QOrders have
however now been issued to proceed
with confirmation on the information
available. .

Hind{ Telegraph Staff

Shri 8. M. Banerjee:
3468. { Shri Tangamani:

Will the Minister of Rallways be
pleased to state:

(a) whether it 1s a fact that Rs. 50
has been granted as an incentive
ad hoc allowance to Hindi Telegraph
Stafl;

(b) if so, whether the same has also
been given to Telegraph staff on
Railways; and

(c) if not, the reasons therefor?

The Deputy Minister of Railways
(8hri 8. V, Ramaswamy): (a) Yes, to
those telegraph employees for whom
it was not a condition of service to
acquire Hindi Morse.

(b) Yes, as stated in reply to ques-
tion No. 1864 (a) on 12th March, 1959

(c) Does not arise.

Cadastral Survey in Manipur

3469. Shri L. Achaw Singh: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it 1s a fact that Cadas-
tral Survey of the Valley area in
Manipur was started by the Manipur
Administration ian 1852 but subsequent-
ly the proposal was dropped; and

(b) whether this fact was brought
to the notice of the Government of
India before or after the commence-
ment of the present S8urvey and Settle-
ment Operations in the Valley?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) No Cadas-
tral Survey was actually started in
1852. The Manipur Administration
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Rad proposed to undertake such &
Survey, but the proposal was subse-
Quently dropped.

(b) Before the commencement of
the present Survey and Settlement
Qperations

Convention of Medical Representatives

3470. Sbri J. R. Mehia: Will the
Minister of Health be pleased to
State:

(a) whether a convention of the
Mepresentatives of Directorate of State
Boards and Faculties and Principals
Of Recognised Colleges of Indian
Madicine war 2edd i Cadcwtds in De-
Cember, 1958;

(b) whether this convention has
Submitted i1ts recommendations to the
Government of India;

(¢) if so, what are its main fea-
tures; and

(d) what recommendations have
heen accepted by Government so far?

The Minister of Health (Shri
Karmarkar): (a) Yes.
(b) Yes.

(c) A statement is laid on the Table
[See Appendix VII, annexure No. 27].

(d) The relevant recommendations
of the Convention are covered by the
Report of a Commuttee recently set up
by the Government to evaluate the
bresent status of Ayurveda The re-
tommendations contained in that Re-
bort are under consideration.

Waiting Room at Simly Station

3471. Shri B. C. Mullick: Will the
Mimster of Railways be pleased to
State:

. (a) whether it is a fact that there
is no waiting room at Simla station
tor Class IIT passengers; and

(b) if go, the reasons therefor?
The Deputy Minister of Raflways

ésm-l 8. V. Ramaswamy): (a) Yes,
ir, S



for IIf class pasgenger traffic
at

Siaughter Houses

3472. Shrimati Ila Palchoudhuri:
Will the Minister of Food and Agri-
eulture be pleased to state*

(a) whether Government of India’s
attention has been drawn to a news
sppearing in the ‘Pioneer’ of Lucknow
dated the 28th March, 1959 to the
effect that slaughter houses in the
United States can now ensure a pain-
less death for hivestock, and

(b) it so, whether Government of
India have taken steps to get a detail-
ed account of the process with a view
to introduce it 1n this country?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) Yes

(b) Steps have been taken to obtamn
mformation about the new process
through the Indian Embassy
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Soll Conservation Measares in D.V.C.
Areq

{474. Shrl Ram Krishan Gupta: Will
the Minister of Irrigalion and Power
be pleased to state:

{a) whether the programme of soil
conservation measures in the Damo-
dar Valley Corporation ares has been
formulated, and

(b) 1if so, the main features of the
programme?

The Deputy Ministey of Irrigation
and Power (Shri Hathi): (a) and (b)
The Damodar Valley Corporation are
executing the following sofi conserva-
tion gchemes®

(1) Afforestation of 25,000 acres of
catchment aree

(1) Soil survey and planning;

(in) Soil Conservation Demonstra~-
tion Scheme;

(1v) Soil Conservation Engineering
Works,

(v) So1l Conservation scheme in
Upper Sewam catchment

The question of soil conservation
measures 1n the Damodar Valley area
was discussed at the Conference of
the Participating Governments held in
New Delh; 1n the first week of April,
1859 The Conference accepted the
importance of 801l conservation mea-
sures and assured that adequate funds
shall be provided for the purpose.
The Damodar Valley Corporation was
asked to formulate a coencrete pro-
gramme m this regard
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Amendment of Damodar Valley
Corporation Act

78, Shri Ram Krishan Gupta: Will
the Minister of Irrigation and Power
be pleased to state at what stage is
the proposal to amend Damodar
Valley Corporation Act with a view to
enable the Corporation to levy water
rates for industrial and domestic con-
sumption in consultation with the
participating State Governments?

The Deputy Minister of Irrigation
and Power (Shri Hathi): The amend-
ments proposed by the Damodar
Valley Corporation were considered
at the Conference of Participating
Governments held at New Delhi in
the first week of April, 1959. The
principle that the Damodar Valley
Corporation might charge for the
water potential created by the
Damodar Valley Corporation projects,
whether 1t flows through the nvers in
the valley or through canals/distribu-
taries, was accepted by the conference
and it was agreed that the question of
amending the relevant Sections of the
Damodar Valley Corporation Act to
remedy the lacuna might be taken up
The draft amendments have, however,
to be examined bearing in mind the
necessary safeguards that might have
to be provided to protect rights under
the Constitution and the interests of
the State Governments, Ths being
done

Agreement between the Participating
States and Damodar Valley
Corporation

8476. Shri Ram Krishan Gupta: Will
the Miruster of Irrigation and Power
be pleased to state the details of the
agreement entered between Central
Covernment and the participating
State Governments with Damodar
Valley Corporation-—West Bengal and
Bihar for transfer of cold storage
plant at Kanainatsal, the Spun Pipe
Factory at Durgapur, and the msin-
tenance of the irrigation canals under
the barrage and urrigation projects of
the Damodar Valley Corporation to
West Bengal Government?

The Deputy Minister of Irrigation
and Power ‘(Shrli Hathi): It was

APRIL, Z3, 1909
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agreed at the Conference of the parti-
cipating Governthents in the first

(1) that the Government of West
Bengal would take over from
the Damodar Valley Corpora~
tion both the cold storage
plant at Kanainatsal ang the
Spun Pipe Factory at Durga-
pur with all their assets and
habihities; and

(2) that the West Bengal Gov-
ernment would take over
from the Damodar Valley
Corporation the maintenance
and operation of the canal
system including the naviga-
tion canal with effect from
the 1st December, 1959. This
transfer will be made under
the provisions of Section 13
of the DVC. Act, 1948.

Ship Repairing Facllities

3471. Shri T. B. Vittal Rao: Wil] the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether the report of the
Commuittee appomnted to investigate

mto the ship repairing facilities has
since been received,

(b) if so, what are the salient fea-
tures of the report; and

(c) :f the reply to part (a) be mn
the negative, when the report is hke-
ly to be received?

The Minister of State in the Minis-
try of Transport and Communications
(8hri Raj Bahadur): (a) No.

(b) Does not arise

(¢) The report 1s expected to be re-
ceived by the end of this month.

Road Transport

3478, Shri T. B. Vittal Rao: Will the

Minister of Transport and Communi-
cations be pleased to state:

(a) the percentage of passenger
road transport traffic in the public
sector n relation to the total passen-
ger road transport traffic in the coun-
try, as at the end <f 1958; and
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(b) what was the percentage at the
beginning of the Second Five Year
Plan period?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) and (b)
Although authentic figures in this res-
pect are not available it 1s estimated
that about 20 per cent. of the passen-
ger road transport services in the
country was in the public sector at
the beginning of the Second Five Year
Plan. The position as at the end of
1958 1s not known, as the relevant
information has not yet been received
from all the State Governments/
“‘Union Terntories

12.07 hrs.

PAPERS LAID ON THE TABLE
Orpers UNDER Essentian Covmobnri-
TIES AcT

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas): Sir,
1 beg to lay on the Table, under sub-
section (8) of Section 3 of the Essen-
tial Commodities Act, 1855, a copy of
<each of the following Orders —

(1) The Rajasthan Foodgramns
(Restrictions on Border Move-
ment) Order, 1959 published
in Notification No G SR. 432
dated the 9th Apnl, 1959
[Placed n l;brary, See
No LT-1373/59]

(2) The Madhya Pradesh Food-
grains (Restrictions on
Border Movement) Order, 1959
published 1n Notification
No 450 dated the 14th Apnril,
1959 [Plared in lLsbrary, See
No LT-1374/59 ].

MESSAGES FROM RAJYA SABHA

Secretary: Sir, I have to report the
following messages received from the
Secretary of Rajya Sabha:

(1) “In accordance with the pro-
vinons of rule 125 of the

house (Amendment) Bill

Rules of Procedure and Con-
duct of Business in the Rajya
Sabha I am directed to in-
«form the Lok Sabha that the
Rajya Sabha, at 1its mtting
held on the 21s¢ April, 1959,
agreed without any amend-
ment to the Indian Railways
(Amendment) Bill, 1959,
which was passed by the Lok
Sabha at its sitting held on
the 12th February, 1959 "

(11) “In accordance with the pro-
vision of rule 87 of the Rules
of Procedure and Conduct of
Business in the Ra)ya Sabha,
1 am directed to enclose a
copy of the Census (Amend~
ment) Bill, 1859, which has
been passed by the Rajya
Sabha at its sitting held on
the 20th Apnl, 1959”

BILL PASSED BY RAJYA SABHA
LAID ON THE TABLE

Secretary; Sir, I lay on the Table
of the House the Census (Amendment)
Buill, 1959, as passed by Rajya Sabha.

1209 hrs

INDIAN LIGHTHOUSE (AMEND-
MENT) BILL

The Minister of Transport and Com-~
munications (Shri 8 K. Patil): Sir, I
beg to move

“that the Bill further to amend
the Indian Laghthouse Act, 1827,
be taken into consideration”

Sir, 1t 13 a very sumple and non-
controversial Bill As the House will
know, this original Act was passed
in 1927, and since it has been twice
amended mn 1953 and 1855 The
object of the Bill 1s that the dues that
are %o be paid should be raised, be-
cause the expenses in  mamtamning
these lighthouses and the navigation
aids have increased, and the plans
that we have got in the Second Five
Year Plan and, thereafter, in the Third
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{Shri 8. K. Patil}

Tive Year Plan will require quit.e a
lot of money. Aa it is, our original
estimate was that the plan would cost
somewhere about a little under Rs. 8
crores, but now those estimates have
gone beyond that and the devglop-
mant programme that we envisage
will cost somewhere about
Rs. 10,20,00,000, which also includes
an expenditure of Rs. 5,20,00,000 in
foreign exchange. Therefore the need
has avisen for these dues being in-
creased, What is proposed to be
done is that the dues should be in-
creased from four annas, that is,
25 nP, to the maximum limut of 50 nP.
But the plen is that for the first year
it should be increased only to 37 nP
nearly half, and that in the second
year, it may go to 50 nP. As it is,
the pressnt revenue from these sources
comes to about Rs. 48 lakhs annual-
ly. But the balance is not enough
to carry on the developmental activi-
ties. This new increase, when it
comes into being fully, namely, 50 nP,
would add another Rs. 44 lakhs
About 90 per cent. of all these dues
are in the form of foreign exchange,
because they are paid by ships that
belong to other countries Therefore,
we do require the foreign exchange
and we do get it. We require about
Rs. 520 lakhs of foreign exchange
for the completion of our Plan.
Therefore, it is intended that this rise
should be effected.

This rate compares also favourably
with that in other countries. So far
as the United Kingdom is concerned,
they charge 69 nP per ton, while the
maximum that we intend charging
just now under this amending Bill is
only 50 nP.

Therefore, as I said, this is a simple,
non-controversial Bill, and it enables
us to complete the Plan that we have
got in view, both the Second Five
Year Plan and the Third Five Year

Indian Lighthouse APRIL 28, 1002  (Awendment) Bil 13036

'Thltthemlhuﬁnm
the Indiap Lighthouses
be taken into commderatity® =

how relevant it is to bring a little
more comprehensive Bill for the
amendment of this Lighthouse Act.

So far as the first point is concern-
ed, from the budget figures, I find
that for the year 1958-59, the revised
estimate for that year was
Rs. 1,20,23,000. For the year 19859-60,
it iz Rs. 1,28,87,000. Of this, the non-
Plan expenditure is Rs, 48,87,000 and
the Plan expend:ture i3 Rs 80 lakhs.
To show how important it 15, I may
point out that even in a place like
Madras, the non-Plan expenditure is
Rs. 3,22,000 and the Plan expendi-
ture 215 Rs. 8,00600. So, I do not
think that one can have any griev-
ance about enhancing this rate from
25 nP to 50 nP.

We were also told at the time of the
discussion of the Demands for Grangs
that steady progress has been main-
tained in respect of the capital works
and development works in respect of
lighthouses scheduled for the year.
Two new lighthouses have been es-
tablished and three existing light-
houses were improved. That is also a
very important development which
we have had.

Today, in the course of the Ques-
tion Hour, we were told that the
existing workshops in Bombay and
Madras are adequate, and as per the
recommendations of the Estimates.
Committee, & new workship is
going to be. set up in Calcutta.
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We were also told that the Bharat
Electronics will aiso go into produc-
don sa that we will be self-suficient
in the manufactkuss. of these llems:

As 1 have mentioned earlier, I

les consistent with

and having the purpose of
in view in particular, and
prejudice to the generality of
Act, they may have power to
which may provide for all
any of the ‘“folowing matters,
the powers and duties of
Chief Inspector of Lighthouses and
that Superintendent and Inspectors of
lighthouses” Al that is provided in
this particular Act, is that these rules
will be submitted before the Central
Advisory Committee.

Now, it is necessary that we go a
little more in detail into these rules
So, an amendment or a suggestion
from the hon. Members or from the
Minister himself that these rules may
be laid on the Table of the House
within 30 days of the framing of the
rules will be more in line with the
spirit of many of the legislations that
we have passed.

Beses
T
!

E.‘

On the question of this Advisory
Committee which is provided for in
section 4, in the light of the discus-
sions we had on the Merchant Ship-
ping Bill, it may also be necessary
to take this House into confidence as
to the composition of this Advisory
Committee. With the development
of shipping that is now taking place,
more and more attention will be
given by the hon. Members not only
to the development of shipping but
also the lighthouses and light ships
which form part of the shipping in-
dustry. So, I feel that if greater in-
terest is to be taken by this House,
the House also must have something
to say about the composition of the

sought to be increased to eight annas.

Another paint ig about the question
of laying the rules under sectian 21 an

House will know what the various
things are.

There 1s another section—section 18.
This section says that the following
shall be exempted....

Mr. Speaker: Is he in order 1n
referring to all this now?

Shrl Tangamani: The point I am
making, when this motion for con-
sideration of the Bill is before the
House, is that, although I do not object
to this particular amendment, in the
light of the Merchant Shipping Bill
whioh we have passed and in the light
of certain procedures that have been
more or less accepted in this House,
certain amendments &re necessary
and a little more comprehensive Bill
ought to be brought.

Mr. Speaker: 1 am not going to
allow it. Hon. Members cannot en-
large the scope of a particular Bfll,
and when the amount is being raised
from four annas to 50 nP, they should
not take advantage of it and say
generally that they must bring in
such and such a Bill. There is no
meaning in making such points. It
is open to hon. Members to bring in
a Bill which they like or they may
move a resolution that the Act may
be amended. Am 1 to allow a discus-
sion now on this whole matter and all
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the points that the hon, Member is

now making? Another hon. Member

may differ from him. That will be

renlarging the scope of the Bill

Shri 8. K. Patil: May I add a few
words 1n oder to cut short the dis-
s«cussions? As you rightly pointed out,
the scope of this Bill is very hmited
But there are other aspects of the Bill
-which the Government will seriously
consider. The hon. Member has
made reference to en aspect of the
matter We shall be bringing an-
other piece of legislation in that con-
nection, and that will cover many of
those points. But so far as the pre-
sent Bill is concerned, the only limat-
ed aspect of it is raising the fee to
50 nP.

Shri Tangamani; I am much obliged
to you and the Mimster

Mr. Speaker: Let them not enlarge
‘the scope of the Bill What I would

suggest to hon Members 13, 1t 15 al- <

ways open to them to table a resoclu-
tion saying that a particular Bill will,
in view of the altered circumstances,
require modification Or, they may
‘thamselves bring forward a Bill be-
fore the House.

Shri Tangamani; What really hap-
pened was this T shall be candid

I was 1n the Joint Committee on
the Merchant Shipping Bill, but then
I d:d not go through this Act Now,
when I went through this particular
Act, in the light of certain decisions
which were taken by the Joint Com-

mittee on the Merchant Shipping
Mr, Speaker: The Hon Minister

says he will bring in another amend-
dng Bill. In the meanwhile, the hon
Member will forward his suggestions
40 the Mimister.

Shri Tangamani: In this connection
I would Lke to know how the amount
of Rs. 48 lakhs that will be collected
,by enhancing this rate 1s going to be
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spent—how much is to be spent on
non-planned things and how much on
planned things. I hope he will gi
a reply to this pont also,

3
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Shri 8. C Samanta (Tamluk): I
whole-heartedly support the amend-
ment brought forward by the hon
Mmuster At the same time, I will
request the hon Minster to see that
the workshops and research work that
are being contemplated by the Minis-
try should be taken up

Mr Speaker: I have already sad
when Mr Tangamam was speaking
that all these matters do not erise out
of the small Bill before the House

Shri 8. C. Samanta: This levy s
being put for the development of
these things—research work, etc

Mr. Speaker: Is it specially ear-
marked for this purpose?

Shri Raghunath Singh: Rs 1020
crores are provided for lighthouses

Shri 8 C. Samanta; The Interna-
tional Conference on Laght houses
that was held in June, 1955 at The
Hague praised the new electric flasher
invented i1n India and the new elec-
tric sources that have been developed
by the Indian lLighthouses These
things are necessary and it is for this
that the hon Minister has brought
forward this Bill to enhance the levy
from 4 annas to 8 annas
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According to the Constitution, the
Government should also try to bring
all the lighthouses under the central
Junsdiction. For that, a large amount
of money will be necessary and the
Plantung Commission has also décreas-
ed the money So, on these grounds,
X support the amendment

Shri 8, K. Patil: I have very lttle
to add I would like to point out that
in the section which 1s sought to be
amended, there 1s some answer to the
pownt raised by Shri Raghunath Singh
The section says:

“The Central Government may,
by notification 1 the Official
Gazette, prescribe rates, not ex-
ceeding four annas per ton—

we are now making 1t fifty naye
paise—

“at which light-dues shall be
payable, and may prescribe differ-
ent rates for different classes of
ships, or for ships of the same
class when in use for different
purposes or i different circum-
stances ”

So far as different classes of ships
are concerned, coastal shipping comes
in that and that will be taken into
consideration  For lLight ships, 1t 1s
very much less All these points wall
be taken into consideration

Shri Tangamani: Ships less than 50
tons are already exempted under sec-
tion 18

Shri 8 K. Patil: Regarding the
point raised by Mr Tangamani, I had
given some figures and I shall explain
more accurately what will happen In
1959-60, the additional estimated
foreign exchange, if lhight-dues were
raised to 6 annas per ton, which we
propose to do for the first year, would
be Rs 198 1lakhs In 1960-61, the
additional estimated foreign exchange,
it hght-dues were raised to 8 annas
per ton, as it will be at that time,
would be Rs 396 lakhs So, the total
increase estimated 1s Rs. 594 lakhs

AFPRIL 233, 1a89 (Amendment) Bill
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The other suggestions made by the
hon, Members would be tsken iate
consideration when we amend the
other sections. There is an amending
B} which 15 going to come. 1 can
tel] even before that that rules made
thereunder will be lmd on the Table
of the House for 30 days and they
need not move any amendment. Gov-
ernment undertake to do that when
that amending Bill comes So, we
need not mmst on those things now
1n view of the little more comprehen-
sive Bill that may be brought for-
ward

Shri Acbar (Mangalore) 1 want to
ask one question Will the fee co-
llected be ear-marked for the lhight-
houses only?

Shri § K. Patil. When the money
18 collected for a particular purpose
we have no right to spend it for any
other purpose In fact, we need to-
day even more than what we are ask-
ing for Therefore, that will be
wholly set apart for that.

Mr. Speaker: The question 1s

“That the Bill further to amend
the Indian Laght-house Act, 1827,
be taken into consideration”

The motion was adopted
Mr. Speaker: The question 1s8°

“That clause 2 stand part of the
B »

The motion was adopted
Clause 2 was added to the B:ill

Mr. Speaker: There 15 a new clause
8ven notice of by Shr:1 Oza and Shn
Bra; Raj Singh regarding the rules
being laxd on the Table

Shri Raghunath Singh:
abgent

Mr. Speaker: So far as this matter
1s concerned, we have been following
fory some time the procedure that all
rules framed under any Act must be
placed on the Table of the House s0
that the House may have an oppor-
tunity to look into them and modify

Both are
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them, if necessary Bat this amend-
‘ng Bull 13 restricted only to one single
itemi, and matters relating to rules
do not come :n here, nor does this
amending clause give any rule-making
power It 1s only a notification But
anyhow I believe the hon Members

Shri 8. K. Patll. On behalf of the
Government I have given a promuse
that when we come again with an
amendmg Bill we shall include that
‘We wiil do 1t

Mr. Speaker: Further, the Members
concerned are not present

The question 1s

“That clause 1, the Enacting
Formula and the Title stand part
of the Bill"

The motion was adopted

Clause 1, the Enacting Formula and
the Title were added to the Bill

Shri 8. K. Patil. I move that the
Bill be passed.

Mr. Speaker: The question 1s

“That the Bill be passed”
The motion was adopted

12 34 brs.

ARMS BILL

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): 1
beg to move:

“That the Bill to consolidate
and amend the law relating to
arms and ammumtion be referred
to a Joint Commuitee of the
Houses consisting of 45 Mem-
bers, 30 from this House name-
ly Shn Upendranath Barman,
Shri Mssula Surayanarayana-
murt;, Ranu Manjula Devi, Shri
Bibhut: ‘Mishra, Shri Mohammad
Talir, Dr Gopalrao Khedkar,
8Shri Chhaganlal M. Xedaria,
Shri X M X Abdul Salam,
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8Shri R. 8. Arumugam, Shri Vidya
Charan Shukla, Shrm K R Achar,
Shr1 Mathew Maniyangadan, Shn
Bhdkt Darshan, Shri Jagan Nath
Prasad Pahadia, Shn Raghubir
Sahai, Shr: Ansar Harvani, Shn
Devenapall: Rajiah, Shr: Bangsh:
Thakur, Shr1i Radha Charan
Sharma, Shri Satis Chandra
Samanta, Shm Ranbir Singh
Chaudhur:, Shn1 Hirendra Nath
Mukherjee, Shr1i K K Waror,
Shn  Mohan Swarup, S8Shn
Shambhu Charan Gedsora, Shn
Thakore Fatesinghht Ghodasar,
Shri Uma Charan Patnaik, Shn
Atal Bihamn  Va)payee, Shn
Shankarrao Khanderao Dige and
the Mover; and 15 members
from Rajya Sabha,

that m order to constitute a
sitting of the Joint Committee the
quorum shall be one-third of the
total number of members of the
Joint Commiuttee,

that the Commuttee shall make
a report to this House by the first
day of the next session,

that 1n other respects the Rules
of Procedure of this House relat-
ing to Parliamentary Commuttees
will apply with such varations
and modifications as the Speaker
may make, and

that this House recommends to
Rajya Sabha that Rajya Sabha do
jomn the said Joint Commuttee and
communicate to this House the
names of members to be appoint-
ed by Rajya Sabha to the Jomnt
Committee ”

1 am very happy to bring toward
thus Bill because after independence
there had be™n a persistent desire
that the old Act of 1878 ought to be
matenally amended so as to bring it
in Iine with modern conditions We
had also a discussion in the first Par-
Lament in 1858 when Shri Patnaik
had brought forward a Bill At that
tume the then Home Mimster, Dr
Katju, had given an assurance that
the whole question would be fully
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considered, the views of the BState
Governments and the public, if ye-
ceived, will be taken into account and
& consolidating Bill dealing with all
the aspects of this question would be
placed before this House, and by way
of implementing this assurance we
have brought forward thus Bill. We
had before us the original Act of 1878;
we had also certain provisions in the
Acts of a number of foreign States
hke the United Kingdom, United
States of America, France and others.
Then we consulted the State Govern-
ments at varwus stages; first, in a
general way and then in respect of
the prowisions of the Bill as had been
drafted. And after taking into ac-
count the need for making changes 1n
the Act of 1878, also the need to im-
prove upon them to the extent that it
is possible, and after consulting the
State Governments, the present Bill
has been brought forward, and I am
confident the hon House will find that
there are a number of measures which
are of a liberahising character. There-
fore,,I should hike to place before this
House in as brief a manner as poswu-
ble the history of the Arms Act
legislation 1n India and how there are
a number of features in the present
Bill which are, I am confident, of a
fairly liberalising nature and are such
that they would meet with the ap-
proval of this hon. House

I would not go into the details of
the various clauses because, as I have
already pointed out, this Bill has to
be referred to a Joint Committee, and
the hon. Members of the Joint Com-
mittee will go into all these provisions
and make such amendments as they
deem fit after considering all the ques-
tions relating to the Arms Act.

Now, so far as this legislation is
concerned, during the Bntish ad-
ministration we had formerly the
Act of 1860 (Act No. 31 of 1860).
Naturally, the object was to place as
much a measure of restrictions on the
exercise or use of arms and ammuni-
tions. This Act was followed up by
another Act, that is, Act 11 of 1878
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This is what iIs popularly called the
“parent Act” though in this case, as ¥
shall be pomnting out, we are going
to have a clause in this Bill accord-
ing to which all the provisions of this
Act of 1878 have to be replaced and
a new measure, or a new consolidat-
ing and amending Bill, will have to
be considered by this hon. House and
then by the Jomnt Commuttee. Now
it 1s not necessary to point out the
purposes that the framers of these Acts
had I would, however, point out how
the Act of 1878 had two objects in
view I am mentioning these circum-
stances because we are gomng, {0 a
large extent, from the object that they
specifically had then,

The Act of 1878 provided nter alia
for (1) the imposition of duties on the
importation of arms; (2) prohibition
of possession of fire arms and “going
armed” with any arms—the House
will kindly understand the wade
terms used in this particular Act, and
the purposes behind 1t—without
Licence throughout the country; (3)
the prohibition of possession of al?
arms Here, 1n this case, you will
find that we have a liberalising mea-
sure by which ordinarily licencez are
required only for fire arms. But
there the prohibition was 1n respect of
possession of all arms without licence
iIn any area notified m the Official
Gazette and also 1n the areas wnich
were disarmed under the earlier Act.

The reasons given by the then
British administrators was, firstly, to
ensure stricter control over the im-
port of cheap fire arms and, secondly,
to restrict and regulate the trarsier
of fire arms so as to prevent their
reaching the hostile tribes beyond the
frontier or the criminal elements with-
ih this country. Therefore, this Act
was long min use and after this Act
was passed, naturally Arms Rules nud
been framed.

So far es these rules are concern-
ed, they dealt with a number of
matters, which ordinarily ought to
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have been "provided for in the Act
All the same, we had these Indiun
Arms Rules. They were amendei as
a result of the report of a committee
appointed by the then legislature
known as the Imperial Legislature in
1922. A committee of officials and
non-officials had been appointed and
they had made certain recommenda-
tions. Some of them the then Gov-
ernment accepted and so, the Arms
Ruies were amended in 1924.

After the attainment of independ-
ence, we have amended the Rules to
a certain extent but now we feel that
it would be better to have the Act 1t-
self amended so that the mamn im-
portant principles on which the arms
legislation has to be founded will
have been properly laid down in tne
provisions of the Bill itself, Natural-
ly, thereafter we have taken to our-
selves the power to make rules. The
copies of these rules will, according
to the present custom, be placed be-
fore both the Houses for such con-
si.deratum as they might deem fit to
give.

This is the background. Then, as I
pointed out earlier, in 1953, an hon.
Member, Shri Patnaik, had introduc-
ed a Bill. The main objects that he
expressed then were: firstly, relaxing
the restrictions so as to bring the
arms law in conformity with the arms
laws of other countries. This parti-
cular object has been taken into
account and, as the hon. House will
have found, there are a number of
improvements made and introduced
in this Bill on the model or the basis
b_f similar provisions or better provi-
sions in the Acts of the countries to
which I have just now made a refer-
ence.

The second object was; liberalising
the Arms Act and the Rules for the
Purpose of allowing certain categories
of peaceful citizens, He wanted that
the hon. Members of Parliament or
of State legislatures should be allow-
ed to possess or hold arms without
any permission or licence, that is, to
Possess arms for self-defence without
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the necessity of obtaining licences in
respect of them.

Then, when the Bill came up for
consideration on the 9th April, 1954,
an assurance was given that the Go-
vernment would themselves bring
forward a fresh Bill. Therefore, this.
Bill has been brought forward.

I may also point out that Govern-
ment received a number of sugges-
tions. In fact, the National Rifle Asso-
ciation of India had prepared, what
they called, a Firearms Bill. They
sent not only the Bill, but their com--
ments also. After taking into account.
all those comments as also the pro-
visions in the other countries’ laws,
we have brought forward this mea-
sure.

So far as the main provisions of
the Bill are conccrned, may I point
out that we have maintained before
ourselves two object that ought to be
placed before us and to which Shri .
Patnaik had made a reference. One
was the lhiberalisation of licensing pro-
visions To the extent that they could
be liberalised. they have been libera-
lised. As you will see, the attitude
that has to be taken under the pro-
visions of this Bill is normally to-
grant a licence. That 1s how a posi-
tive and a constructive approach is
being made so far as the applicants
for a hcence are conccrned.

On the other hand, as you are
aware, we have also to find the mean
between two views. One is consistent
with the needs of national security—
that is one—the second is consistent
with the needs of a proper mainten-
ance of law and order and the third.
is consistent with the need that su-~h.
arms and ammunitions do not reach
quarters which are antisocial in na-
ture. All these have also to be taken:
into account. ‘Therefore, while the-
policy of liberalisation will be follow-
ed, there have to be some restrictions.
to which I shall be making a re-
ference as I proceed further on.

Then, with this background, may
I point out the broad features of the
new Bill that we have placed before:
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*this House. Formerly, as I have
pointed out, in respect of all arms,
that is, fire-arms and other arms like
swords etc., there was a uniform need
Aaccording to the then law to thke a
lincence. Now, what we have done is
that we have followed a liberalising
measure in the sense that so far as
firearms are concerned, naturally,
licences are required. Licences have
to be taken for all firearms whenever
an applicant is desirous of possessing
one. Now, in respect of those arms,
which are not firearms, normally no
permission or licence is necessary at
all. A man can have them if he likes,
provided they are not firearms, But
in respect of all these arms there are
occasions where or there are areas
where it is necessary to control them,
as for example during emergencies
or whenever there are, what can be
-called, danger spots where even the
other arms, in respect of which nor-
mally no lincence is necessary, are
likely to be abused or are likely to
endanger the safety of the peaceful
citizens of India. Therefore, the gen-
-eral policy is that licences would be
required only in respect of firearms,
but in emergencies or in places where
conditions are far from normal HNcen-
ces will have to be insisted upon for
possessing all arms Therefore you
will find that this is one of the most
forward steps that we have taken
‘subject to the need to tighten the
measures specially when there are
circumstances calling for the exercise
-of emergency powers

Then, you will also find that the
approach generally would be, in res-
pect of firearms or in respect of those
arms for which a lincence has to be
taken, as I have pointed out above,
that licences would be freely granted.
We have also taken into account the
needs of the cultivator to have not
only his personal protection but also
the protection of the crops. For that
purpose for rertain types of arms he
«can take a licence.

Similarly, also there would be 1li-
cences so far as clubs are concerned.
We are anxious, as the House is
aware, that rifie clubs are started in
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different parts ¢f Indie snd we shel]
be happy to give them recognition
provided they comply with the useal
conditions in this respect. Happily,
we are having rifle associations or
clubs in numerocus parts of
India. Their number is gra-
dually rising. Therefore, 50 far as the
bona fide members of such clubs er
associations are concerned, they will
also be entitled to certein types of
arms v which a reference has been
made in the body of the Bill.

Even in respect of revolvers and
rifles, though naturally one has to be
careful still the licensing authonty
will have a greater discretion for the
purpose of giving such lincences. The
approach would be to grant licences
except where there are circumstances
with reference to which the officers
will have to proceed rather cautious-
ly, That also has been mentioned in
the body of this Bill.

Then, another very important and
liberal departure that has been made
from the parent Act is that in the
former Act, as you are aware, as
also in the rules, genemally, licences
were granted in respect of arms to
persons who were then called stake-
holders, in the sense that they pos-
sessed property. This property con-
sideration was availed of and often-
times, those who were not stake-
holeders in this sense, could not get
such a licence even though otherwise
they were entitled to it. This particu-
lar consideration, namely, disqualifi-
cation due to want of property with
a particular person, is considered,
naturally, in the present times, an
outmoded condition and therefore,
that has been dispensed with. This is
a measure which the House will kind.
ly take into account

Another provision that we have
introduced with all its details i that
in all such cases wherever licences
are asked for or wherever any actiomn
has to Be taken under the Arms Act
or the Arms Rules, the orders that
have te be passed have to be passed
after giving the person an opport
to know why a refusal is likely to be
given. You will ind that in all cases,
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they are not exactly judicial, but they
sre at least quasi-judicial and there-
fore, normal principles of jurispru-
dence, especially, eguitable jurispru-
dence have to be followed. Therefore,
1t has been laid down that when a
liconoe has to be refused, the licen-
sing authority has to give reasons ex-
cept in small or selected class of
cases where the reasons could not be
@igclosed 1n the public interests Ex-
eept in these circumstances, normally,
when a licensing authority is gomng to
refuse an application, he has to give
reasons in wrniting and he has ¢o
furnish copies of these reasons to the
person whose application 18 going to
be rejected The object 1s that in such
eases, he could approach the higher or
appellate authorty May 1 point out
here, specific provision has been made
for an appellate authority, namely,
that agamnst all such orders of refu-
sal, i1t will be open to the aggrieved
perty to prefer an appeal. As ¢he
House will find, provision has been
made that m the appeal no order can
be passed by the appellate autbority
without gaving the person concerned,
namely, the appellant, an opportunmity
of being heard in respect of his peti-
tion or appeal These are normal
rules of judicial administration It
was considered that they are very
adwvisable rules meant for the purpose
of carrying out justice and therefore
provisions have been specifically in-
troduced in the Bill itself that so far
as appeals are concerned, so far as
recording of treasons are concerned,
m all these cases, the man will have
%o be heard before the appeal comes
to be dismissed

We have also made 1t clear that
whenever there are any arms which
have become very old, which are ob-
solete or which are unserviceable, in
respect of them, there will be no need
for asking for any licence Often-
times, difficulty was felt when these
arms had to be carmed to another
Place, for repairs or for other work,

& man was gomng to a sport,
they had to be carried. Often-times,
technical difficulties arose where even
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a servant or sgent could not carry
these arms because they were not
licence-holders. That difficulty, more
or less of a technical nature, has been
got over by saying that it would be
open to an agent or servants {o carry
these arms while the licence-holder
13 there or in®his absence also, with
his written authority That has been
purposely put down to get over diffi-
culties that are often felt.

So far as the period of licence 1s
concerned, generally, it was one year
t1ill now We have considered that
when once a licence has to be gaven,
normally the period should be three
years though in certain cases, an ap-
plicant for licence himself might ask
for a smeiller period But, the normal
period would be three years and this
period would be renewed for an equal
period unless there are any reasons
to the contrary This mlso may be
taken mto account

Whenever any arrests are to be
made or seizures in respect of such
arms which are not held properly or
where there are other circumstances
exciting the suspicion of the author-
ties that they are hikely to be abused,
m all such cases, a certamn procedure
has t0 be followed The provision
according to the present Bill 1s, the
one laid down for arrests and seizures
under the normal criminal law That
has also been mntroduced

We have also introduced here and
there a number of checks on the
orderly exercise of powers by certain
officers, because, it i1s essential that
n proper cases, every attempt should
be made to grant a licence and not
to subject the holder of the hcence
to unnecessary harassment That 1s
the object that we have kept in view
These are the principal and impor.
tant features 1 might point out here
that we have introduced certain safe-
guards also

These arms, especially these fire-
arms are of a dangerous character
and they are easily likely to be abused
to the great harm, perhaps, even to
the holder of the licence himself, as
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4]so to others, Therefore, while, on
the one hand, you have to liberalise
the provision, because the citizens of
India would be entitled, i proper
oases, 10 hold arms, the Government
have to take into accaunt the possi-
hility of prohibiting certain categories
of persons from getting or applying
for such hicences. Take, for example,
minors. It will be very difficult and
daengerous to entrust mmors with such
arms Sunilarly, there might be
criminals who have undergone & sen-
tence of six months or more. In that
case 8lso, one has to be careful. So
that if there are criminals, especially
those who are convicted by a court
of law for an offence dealing with
either moral turpitude or similar mat-
ters dangerous to secunity or to the
maintenance of law and order in
India, we have to be careful that cri-
minals ought not to be allowed to get
licences.

Sumlarly, also, 1n the case of
machine guns and other big guns, one
has to be extremely careful and, na-
turally, restrictions have to be placed
In all these cases, often, a question
arises, as a number of hon Members
who haove practised in the criminal
courts .re aware, these dangerous
weapons are used and 1t becomes dif-
ficult to indentify them. On account
of lack of identification, often-times,
the quality of evidence that is led
against the criminal is likely to suffer
For that purpose, it has been laid
down that in all these cases, there
ought to be proper identification
marks on all fire-arms.

Power has been reserved to the
State to control manufacture and
movement of arms This is absolutely
essential There are certain offences
where, if they are proved, heavier
punishments ought to be provided

Incidentally I may point out, when
there is a second conviction in respect
¢f an offence under the Arms Act,
hwturally, the quantum of punishment
or penalty ought to be far larger be-
cause, in that particular case, when

APRIL 23, 1980

Arms sl 139796

a second conviction 18 passed, thete
13 no defence of the act having been
done in extenuating -circumstances.

13 hrs.

That is the reason, Sir, why we
have followed this policy, Whenever
an offender commits en offence again,
naturally, in such ® case he is liable
to get higher punishment. That prin-
ciple has already been introduced in
certain acts It has also been intro-
duced in this Act,

The next question relates to whe-
ther certain categories of persons
should be excluded You are aware
that either under this law or under
our treaty or covenant or under inter-
national principles certain exemptions
are allowed Now we have laid down
one proviso accordmg to which it will
be examined whether grant of such
exemption is essential. We consider
whether 1t 1s necessary or advisab'e
m the public interest to grant such
exemptions That also has been laid
down

May I be permitted to point out,
Sir, in this connection that one of the
principal objects that we have kept
before us 1s to avoid ell avoidable n-
convenience to the public There
are certain mconveniences which are
no doubt inevitable Apart from those
inconveniences, we have, as far as
possible, tried to remove the mcom-
veniences because the independent
citizens of India are entitled to ask
for licences and they are entitled o
expect from the authorities due re-
gard to their conveniences On that
account, a number of improvements
have been laid down Of course,
whenever there is a case for arrest,
arrest has to take place, but only when
it is absolutely essential and not as a
matter of course, and also not imnye-
diately. Then, Sir, as you are aware,
after seizure, a final vrder has to be
passed as to what is to become of these
seized arms or other articles. The
general rules that was followed was
that they were forfeited as a matter
of course to the Government. Now, in
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such cases also, Government allow

the private parties some time to make

tions. Opportunity 18 given to

such clmmants to put in thewr

claims, So, now you will find that
there will be no automatic seizurc

Provisions have been laid down for
the purpose of munimising inconve-
nience It has been laid down that
whenever there are certam boffences,
mm respect of such offences, pumsh-
thents or penalties have been provid-
ed for If they are of a serious ne-
ture, 1 that case, special provisions
have been laxd down in respect of
those cases under Clause 3 of the Bill
In those cases, the previous sanction
of the district magistrate 1s essential
This gives scope for the purpose of
finding out whether there 1s anv
prima facie case at all Otherwise,
often times, people are hkely to be
harassed and even if ultimately the
person 1s acquitted, he has still to
pass through certamn ordeal and trou-
ble For that purpose it has been
laid down that i1n certamn cases the
sanction of the district magistrate 1s
essential Thes¢ offences are bemng
taken cognisance of by courts

There are certain other new fea-
tures mm the Bill For example, we
have given specific definition of arms
and ammunitions We have excluded
articles which are not intended to be
used as arms We have mtroduced
additional punishment Imn respect of
certain offences We have mtroduced
the provision according to which com-
panies gelso are liable to be dealt with
under this provision This i1s made
applicable to the directors, partners
etc and they would also be lable to
This provision This provision has
been added because often times com-

1es deal with arms and not ne-
cessarily mn all cases in & proper man-
nar Therefore 1t has been consider-
ed necessary to brmg the companies
also into the orbit of the provisions
of this law. In that case alsmo, as
the House will see, it has been point-
ed out as to how the matter has to
be proceeded with

Then, Sir, often-times tourists come
to India and they require Hcences
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Now provision has been made for
tourists as well

Thus you will find that the restrc-
tions that have been placed, have been
kept at the mummum The interests
of security and the maintenance of
law and order have to be taken into
account and have to be constantly
kept 1n view because here we are not
dealing with ordinary artieles but
with articles which are prone to eause
death or mypry to a large number of
persons Therefore, we have to keep
restrictions wherever there 1s neces-
sity for those restrictions As I have
pomnted out, we have been keeping
minimum restrictions You wall find
that we have hiberalised the measure
for the purpose of enabling more
persons {0 get licences We have also
provided wugainst any inconvemience
or harassment likely to be caused to
applicants These are the mur
provisions which have been intro-
duced 1n the Bill These will be scru-
tinmised and 1t would open to the
Joint Select Committee to go into all
the questions bearing on this matter

Then, Sir, before I close, I would
like to make a reference to an amend-
ment that has been suggested by an
hon. Member that Shr1 U C Patnaik’s
bill might also be referred to the
Jomnt Select Committee I have made
the whole position quite clear It
would be open to the Joint Select
Committee to examme the provisions
of khis bill as well. It is not formally
possible for us to make that reference
because that would mean that we ac-
cept the principle underlying the
bill That i1s why I pointed out that
it 1s open to the Jomnt Select Com-
mittee to consider his bill without
such a formal reference because
meking of a formal reference would
commit this House and the Govern-
ment to the principle of that bill To
a large extent we have followed
what he wanted, but I would like to
point out that 1t will certamly be
open to the Joint Select Commuittee
to consider not only the provisions in
this bill but also the provisions ir his
bill and such other matters as they
might like to consider Therefore,
there would be no need perhaps for
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this amendment. There are certamn
tachnical difficulties in accepting this
amendment, and I am confident that
in the light of the elucidation that I
have offered, this particular amend-
ment will not be pressed.

Sir, I move.
Mr. Speaker: Motion moved:

That the Bill to consolidate and
amend the law relating to arms and
ammunition be referred to a Jvint
Committee of the Houses consisting of
45 members; 30 from this House,
namely;—

Shri Upendranath Barman, Shr1 Mis-
sula Suryanaranamurti, Rani Man-
jula Devi, Shri Bibhuti Mishra, Shri
Mohammad Tahir, Dr. Gopalrao
Khedkar, Shri Chhaganlal M, Kedaria,
Shri M. K. M. Abdul Salam, Shri
R. S. Arumugam, Shri Vidya Charan
Shukla, Shri K. R. Achar, Shri Mat-
hew Mapiyangadan, Shri Bhakt Dar-
shan, Shri Jagan Nath Prasad Pahadia
Shri Raghubir Sahai, Shri Anser
Harvani, Shri Devanapal Rajiah, Shri
Bangshi Thakur, Shri Radha Charan
Sharma, Shri Satis Chandra Samanta,
Shri Ranbir Singh Chaudhuri, Shri
Hirendra Nath Mukerjee, Shri K. K.
Warior, Shri Mohan Swarup, Shri
Shambhu Charan Godsora, Thakore
Shri Fatehsinhji Ghodasar, Shri Uma
Charan Patnaik. Shri Atal Bihari
Vajpayee, Shri Shankarrao Khanderao
Dige and 8hri B, N. Datar and 15 mem-
bers from Rajya Sabha;

that in order to constitute a sitting
of the Joint Committee the quorum
shall be one-third of the total num-
ber of members of the Joint Com-
mittee;

that the Committee shall make a
report to this House by the first day
of the next session;

that in other respects the Rules of
Procedure of this House relating to
Parllamentary Committees will apply
with such variations and modifications
as the Speaker may make; and
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that this House recommends %
Rajya Sabha that Rajya Sabha do
join the said Joint Committee and
communicate to this House the names
of the members to be appointed by
Rajya Sabha to the Joint Committee.

Shri Easwara Iyer (Trivandrum):
The hon, Minister in charge of this
Bill has stated that he is rather
happy about the introduction of this
Bill.

Shri 8, C. Samanta (Tamluk): I have
got an amendment to the original
motion,

Mr. Speaker: The hon. Minister has
already explained the position.

Shri S. C. Samanta: He has stated
that he is not willing to accept it
Still, we have got to say something
in regard to it.

Mr. Speaker: Even though the hon.
Member does not move the amend-
ment, I shall give him an opportunity
to speak. Does he want to move the
amendment?

Shri S, C. Samanta: No.

Mr. Speaker: I shall give the hon,
Member an opportunity to speak.

Shri Easwara lyer: The Statement
of Objects and Reasons appended to
the Bill says that the attempt of the
Bill is to liberalise the policy of Gov-
ernment 1n regard to the grant of
licences for firearms. It really says
that the Arms Act of 1878, which had
been enacted about eighty years ago
had adopted the policy of negativing
the giving of firearms, but since Inde-
pendence, it must be the policy of
Government to liberalise the giving
of licences.

But on going through the provisions:
of the Bil}, I do not feel very happy.
It contains s0 many checks and
counter checks, to such an extent that
it is left to the arbitrary discretion
of a licensing authority to disaliow the
grant of licence,
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Since the Bill is going to bé refer-
vod to a Joint Committee, I shall not
take up the time of the House by deal-
ing with the provisions one by onme,
bat I shall suggest my amendments
when the Bill emerges from the Joint
Committee or before the Joint Com-
mittee. But, having an overall pic-
ture of this entire enactment along
with the private member’s bill intro-
duced by Shri U, C. Patnaik, I would
respectfully say that this Bill is no
improvement on the Indian Arms Act
of 1878,

In fact, the definitions of arms and
firearms are 30 vague and so inde-
finite that it is open to the licensing
authority to say that for arms of a
particular description, or firearms of a
particular description licences shall
not be granted. If we look at the de-
finitlon in clause 2 (c) we find:

‘“‘arms’ means articles of any
description designed or adapted as
weapons for offence or defence,
and includes firearms, sharp-edged
and other deadly weapons, and
parts of, and machinery for manu-
facturing, arms, but does not in-
clude articles designed solely for
domestic or agricultural uses and
weapons incapable of being used
otherwise than as toys or of
being converted into serviceable
weapons;”.

1 am zeally happy that the hon, Minis-
ter would say that domestic and agri-
cultural weapons such as knives, table-
knives or even forks may not come
within the definition of ‘arms’ under
this clause, But what exactly does
the definition mean when it says
‘sharp-edged weapons'? How are we
to understand whether a sharp-edged
weapon is really intended to be used
for domestic or agricultural purposes?
Who is to determine this? Is it for
the licensing authority to determine
whether a sharp-edged pen-knife or a
sharp-edged needle or—1 would even
€0 to the extent of saying—anything
coming within the description of an
aze otc. will come within the scope
~0f this definition or not?
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Mr. Speaker: Does the hon. Member
mean domestic implements?

Shri Easwara Iyer: I am submitting
that It is left to the subjective satisfac-
tion of the licensing authority to find
out whether a particular class of
weapon is an implement used for
domestic or agricultural purposes.

It is generally known that a pen-
knife or a table-knife is used for
domestic purposes. But suppose it is
in the nature of a dagger; it is open
to any person to have a particular
design for his own domestic imple-
ment, and suppose it is in the nature
of a dagger. Is it not open to the
licensing authority to say that it comes
within the mischief of this definition
of ‘grml'?

Coming to clause 4, we find that
it reads thus:

“If£ the Central Government is
of opinion that having regard to
the circumstances prevailing in
any area it is necessary or expe-
dient in the public interest that
the acquisition, possession or
carrying of arms other than fire-
arms should also be regulated it
may, by notification in the Official
Gazette, direct that this section
shall apply to the area specified in
the notification, and thereupon no
person shall acquire, have in his
possession or carry arms of any
description in that area unless he
holds in this behalf a licence issu-
ed in accordance with the provi-
sions of this Act and the rules
made thereunder.”.

I am not saying that in any particular
contingency, the Central Government
should not be enabled to prevent the
use of arms. What 1 am submitting
is that when a notification of this
nature as contemplated in clause 4 is
issued by the Central Government, it
will be open to the subordinate officers
who are to implement the authority
of the Central Government to say that
any particular weapon of any descrip-
tion innocently carried by a person
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comes within the definition of ‘arms’
Xyen in the Indian Armsg Act of 1878
it is said ‘Arms such as swords,
daggers, bows and arrows ete.’, but
here a wide definition seems to have
been given. With very great respect,
1 would say that the subsequent clause
regarding the exemption of domestic
or agricultural implements is only
an eye-wash. The provisions of the
Arms Bill are more stringent than
the provisions in the Indian Arms Act
which, the hon, Minister would also
concede, had been enacted to disarm
the dependent nation, as we were
then,

There 1s another provision which
is likely to cause some difficulty. 1n
regard to the powers of the licensing
authority, the hon. Minister was
pleased to say that the granting of the
licence is the ordinary rule, and the
negativing of the licence would h¢
an exception. Clause 13 says*

“The licensing authority shall
grant—

(a) a licence under section (3)
where the licence is required.”

Certainly the wording is very happy,
but the effect of clause 13 appears to
be taken away by clause 14, which
states that notwithstanding anything
in section 13, the licensing authority
shall refuse to grant a licence on
grounds enumerated therein. The
grounds for refusal are very elaborate.
If you look at clause 14(1) .you will
find that the licensing authority can
refuse a licence where he deems it
necessary for the security of the
public peace. It is open to the licens-
ing authority to say that the grant of
a licence to a particular person is
against the interests of the security of
the country. It is left to the subjec-
tive satisfaction of the licensing
authority to determine whether the
grant of a licence to a particular per-
son is against the interests of the
nation or against the interests of the
public peace.
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It is also stated in clause 14(1) that
the licensing authority can refuse to
grant a licence t0 a person whom he
deems to be for any reason unfit for
a licence under the Act. So, it s per-
son is considered unfit to have
licence by the licensing authority,
can refuse to grant a licence. So, the
statement of the hon. Minister that
granting of licence would be the rule
is illusory in the light of the provi-
sions of clause 14.

Ko

He may say that he has recognised
the well-known principles of jurigpru-
dence in saying that where there ‘is
a refusal, a written order stating the
grounds of refusal should be made, So
far as I have understood natural
justice, it 1s not giving reasons for the
refusal that is the equitable rule of
Jurisprudence, but giving an opportu-
nity of being heard before the refusal
is made. If I have understood the
principle of natural justice properly,
1t is that no person shall be condemn-
ed without being heard, so that if the
licensing authority comes to the con-
clusion that a person is unfit to hold
the licence, he must give a reasonable
opportunity to that person to be heard
before refusing the licence

I am certainly aware of the provi-
sions in the Bill by which the appel-
late authority should grant the appel-
lant a reasonable opportunity of show-
ing cause against the proposed order
be made in clause 14 itself under
in appeal. But why not a provision
be made in clause .. 14 itself under
which the licensing authority proceeds
to refuse the licence?

These are all restrictions which
have been imposed, and however
well-meaning the hon. Minister may
be, it is open to arbitrary authorities
acting in a capricious manner, as we
know they do more often than not,
to refuse fire arms.

1 am not very much aware of con-
ditions in northern India, but in the
place from where I come the nsed
for rifles of a particular bore which
may not be a high calibre, to prevent
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damages to agricultural crops from

wild beasts is very great. We find
the peasants and agriculturists are
put to great hardship by the non-
grant of licences for possessing fire-
arms of the nature of shot bore guns
or muxtle-loading guns, Of course,
there is a tirade against shooting
meonkeys and exporting them, but we
know more often than not of mon-
keys, wild boars, tigers coming and
ruining the crops, and when the
licensing authority sits tight over the
matter and says that the particular
person is an anti-social element, that
he belongs to the Communist Party or
the PSP or the Congress, that he is a
political campaigner and gets into
scrapes and other things and refuses
the licence on these grounds, the bona
fide agriculturists are put to great
hardship. So, how far the Bill is seek-
ing to set right affairs is a matter
which may be considered by the Joint
Committee. So, I would submit that
the Joint Committeg may take into
consideration the question of relaxing
the rigour in giving the licence, or
even taking away some of the rigorous

provisions in clause 14.

I have nothing further to say in this
matter because I am perfectly aware
that the Joint Committee bas to con-
sider this Bill in all its aspects, and
there will be an occasipn for me to
move amendments, but I would say
that although the hon. Minister profes-
ses that this Bill seeks to amend and
consolidate the Arms Act so as to
liberalise the policy, a reading of the
provisions of the Bill makes me come
to the conclusion that it has more
rigorous provisions than the Act of
1878, and does not compare favour-
ably with the Bill that hon. Member,
Shri U, C. Patnaik, has moved in this
House. I would respectfully com-
mend for the acceptance of the House
the .liberalised provisions contained in
the Private Member’s Bill.

Mr. Speaker: Shri Braj Raj Singh.
A number of hon. Members seem to
be anxious to speak.

Shri S. C. Samsuta: I do not want
1o speak on the Bill, only on the
reference to the Joint Committee.
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Mr.- Speaker: Hon. Members will
confine their remarks o ten or fifteen
minutes,

An Hon. Member: The time for the
Bill fs four hours.

Mr. Speaker: Three hours.

Wt wwew foy  (fedamm) -
Seqe AEIeY, gt a% haard ¥ waey
WA AT TFF W Y §,
T o A § @A A o O
q%aT § WX AT Y A By A el
% g% gfaard ¥ AR S T @ g,
IR 3 Ty s aga wrawrE v
fegem & s & & a9 g
W& a1 fe sl 1@ awele W g
forr srar W o o fawr & AW T
# wai Y aY wrew & arfr o fs gy
T TE W AT W A W W
foad fo g STl vk @ wemne
MNfe wa aw ghaard & angda 3T &
T { Q6T , 7§ & A A
¢ 3 & A g v § W
AT WO § W o §,
=rreaTal & g7 39 W A sfe
arr fegem § v e F e g,
TTAAG: &H T T qwT

AR aft wEew oY o< ¥ ag
wgr mT ¢ fe | Y wfes gremd
€ ot < €, wiww gftar @i gfeurd
¥ wredw 3 F 1 3T @ o &
T T A syear o § fs forg & sy
= far et a w1 1§ woor @R
e fad oo ar o< 5 & q< i s
& T wem §, gfrard & syl 2
¥ QT A7 Fwar § 1 & Frdew v s
it WY T agr $8 T vemAT ¢
wiYx g aga w7 T § P Pl e
Téfaar gedt et 8, forw & X F vy
arar € f& ag vl w1 vemeT @ ok
el T I Y T e omr &1 ag
T 7 ¥w 9w} wqw § § afew
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[sfr warzrer Fag)
wrey sy oYL e § AT & 1 G EW
& ¥t ofvr R §, 9 g Y a8 WA
T § fin I qar o s whs Wy
W $T HZ ¥ T 4T %« ATHET I
R T | WAy O g o e Y g€
2 fr zax Rw ¥ wor fas o Ay
ag e F QF M | Yo FFY F fomr ¥
T T gfear & s wnfed,
®, gz faar o) gad w & 1 Awrd
w8 T ) W IR W vend g
T & | TR T 9T T Y e
Fah o @ oy W vend il @ g
WA yAETT W I ®r ¢ fE
T § TR WS W S g
wr sfawmy @ wifge 1 ¥ W W
argdw &g o wfgd i @ o F
WM wmFsEmmaR ¥ ar
#F Q¥ S WY areEw fod ard,
Wy & § | o A Y fpelt WY AR
] Y T AT O o) ¥ 92 arEET
& a= ¥ feamr & 3y I wrE
i AT REI AR
sfe ot T § 5 ST avaey ft
v ¥ whaY ¥ Y ar 59 et e X
# gl a1 7 oy oY ¥ O
T I W T A § F AT
g w2 | & fafe § &5 & &
W AR ® 9T £ fe oAt WY
syreqT @Y Fifgn fr wia) ¥ g el
g 1 SfmE W ogfeR 7 ooge
a, afya AN g qw feewm W
At maf@ MW, waw o
fr anfa W st A @y & 97
¥, 59 A 59 49w QU S gFar
fie wred| 7 fam o ) Ia fadew o
¢ f5 o g fasr v« | wren a1 forr
wafar & feaems argdferr sarfet gnft,
a1 fag =afwe & faare ag & 1 it
fa e v o @, " Al 9X
gfre ¥ o, ag 39 wfee ¥t adw
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My I oo @
uferg £ v firer ¥ ey O S TwrAr
3(R) 7 frmr g &

“Where the lcensing authority
deems it necessary for the security

of the public peace to refuss to
grant such licence™

g T g & faeqe o § A o oY
At sqTfEy Wiy o|T dar W
2 w7 g wwdft § fs oy sufer #Y
ATede ad faar g |

s & ey oy i S 78 W
AWfer v Qi Fhaa #Y @ gam
AR wvare fah ag e fx WY o=
A fafeg § Newag Fam §
for Y gfage A& feur s wfgw,
A foer ¥ o foree @t s, S Y
gl 7y fgd sdw 1 Sfewr @A
MR Mgt fe
s Y 8¢ e wiwsf) o7 9g g
fear s i & forg g gfean feen®
o fodr 7 ag I* 7 fend 1 wfa
argafaT snfEr M § 7 @y
#® qrT § fod ¥ § fr g few
A FT WUISHT & | TR T AR
foiYe %< Tar § 7% ag wEdY W w*
&1 § fore & fie anrfar w0 1 o1 waw Y
AT g R mfa M ¥ am &
ST qIEHw }]W ¥ R fear ar
A%AT § | g Tfa W0 R F @@L
wré afcrmer iy & € & fn fr o
anfa sy g5 & Fft oY sreeft ¥ farg,
| A § qoifas wfaat & fag
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LR oI wifa v §F wrweww
¥ Prer wer fie et ¥ fomi &
g e Y gt § e oY 9 & rerefifas
fadfr § ST { wife Fr R s
T aT T Y §
a1, @ A ¥ 99 ¥ 9T
Zfew o, WY fs smefon s
i, ar fa® & womes, 9w & femr &
* g% a1 e A iy § s oeitfaw
frft T 1 a ST T AN &
fe oY oy woek & fadely § afY
wifa s R S §, W @ wee ¥
agar & R W wreEw ot fed o
fadh enforr 1 ¥ wat W agET S WY,
argafar gl angda 3 & W
w2 gt § | & fadew won s g
T o wwe F wret Qi fe A qor-
faw fadredy § 7 ghaam< fad o
wo@ A § 1 g - T far fdt
WA & 7§ g @7 § | WA IR Ry
F oo fo & ol gf e 4 ¥
fae s TF AN AW | 99 ARET
# gt 35 sl 9w W, Wk gfE
g I8 O § 99 T 4 79 fag
TR G AT 7 Y Forltr w7 e
a7 3§ agr & fommdher } g OO
sfo s femr fs g7 & Y a9 Y
g ¢ IN ¥ faars afodws § feear
foram | @t @ aE WY sEeTd A w e
Jrfed 1| g @R ¥ i faedt
B ERY | GO & AW AT a7 &
f fedt ofdew damg & wEE-
s A AP N faidt g S AT
T ag arx gy g fr aon w1 37
gfechror wfy 8 3 fre oforenrr
ot sy & g WY W & R 0R
s § fr g wfager s
T @ 1| &ty aE@ W a & fog
&R g 5 @ & T w1 ghewm
Tt awn §, dfew gfw s
a7 gferwior gE § wafeg o afiverd
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DX ¢ X ay e gwd ¢ v wre fisedr
W wrlr ¥ qw adw § o &
Targ A fprmr o §, N e awr WY
aoeTe & faems §, d 39 wr andw
w < fear aren wifge 1+ oY
AT AT FTAN § I§ A ¢ A W
TAraT FH F A8 O wifgg | BE
A% fawremr §, qE & fod foremeier
sgnife st afr i weral
W afe wife w9 wr waw § vafae
Iq qE ¥ safew A Ay A fea
AT SIfEY, T aTg W e Y ¥
w1 wgy & FF xw e e e
fear ar T & ot & s e ag gt
sy 1 fasgw wrew & wmar §
vafag w1 fide ¢ s o o fadas
T W LY &7 qx s 3(R) &
fow & fr aifa v R & W W IOW
%, I Wy wrE AR A o wifew
w | W LY ¥ §w v 3(R) F
fear gom 3

“Where the licensing authority
deems it necessary for the security

of the public peace to refuse to
grant such hcence®

WR ¥ AT FT I@HAT ATAE GHAT
T & A WX aga & wrw S
TR = wifgd | aeEtaw st
¥ g § o ¥ 0 v A @
for & fr a2 fam = &), a3 =2
arifes faindt gt ar A€ o5y ™
am 9T fs mfa w29 &7 @aa &
T § IN Avedw 7 fear oww

# ga W W g fr ag s e fw
areRw 3 ¥ o et S e
et o wdt oo A af | ¥
o & wT A &) F wpn fe ow
TG T AT % AR P W AQ
Y sgaeqt Ay &< qwd o o ¥ q

g e 9w & fag Y s
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o vraw feag)

X 1 gl #11 @ e ¥ fad wTR
o ®E ag entew oYX oy ar A
¢ 1 g T g ® wE wAE Tfge
fis Y\ ¥@ ag ¥ v ¢ o gfaae
o8 o S | WY % aw & e &R
e wwil & fog dw o A9 R
¥fier o oy fadnit e Y
o oY o § I & W agr & Fw
fam AR far & AT & afaay
& foamr f g farandy @t & fac
wYE srerr v Y A § e Y it
™ A oA T I & fag
garr faOnly am & &7 A & AW
o fr Fora &7 &, ar 9 grfew aomn
o qeWTE T O HIA & Afew ToAfaE
frafuat Y dar w7 ST ¥ A
qtfes frafe st safer i
AT §, ST FATY Ty IFAW & AT @Y
& Y 7EY 3| w1 A FR E Fe fadndy
wHr el ar g, § v A A
wr § f wror S 7@ S Free,
ag Hifew oY, o seeiw fawar 1 &Y oy
% g frdf TN FEwa d, W W
T AT Y O § | AT @ e
w@ &, shdl Ted , difanm 731 &,
T FT AT FT , N A A g
T ¢, T AR F Ay B wTEwT T
femr g, ag & A @@ g, wfw
W ERTE IR W AT R 7 ERI
TWw wAl o iy
TAF § WA AT S g
2 IOY ZW O T A AR
aror 2Tt ¥ AT A1 gve Afd, TR
& awm Wy § W fav Tgrd Nfa
NI A EIMIT RIS
qre W Ife o A8 § ot e gy
T #T % W g F7 QI T
o a1 7 F Avvan g fr wfew are
# g7 gfew a1 wamr 39 G Ay
PO AT [GF qRT q E S,
AT g Fsr M T A oA A
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@ W aAa & forg &arc aff g fe ot oY
gfery it az g2 v safier o ™
w7 i 1| xEfay WL A A &
w atg & dw 7 O wigd fr o
syfea aoeft goay & sanfas sl goar
AT Y T ¥ G I 6§ Q% T
AT E9 XX AG FT FAT T $T O
TR AT TN AE AT
7w g fe gara 2w wfg s 2w g,
7 fads e wgreny ey off 7 g7 wigaT
7 916 92T IfeF I § 0> A
M @ 7 ¥ wfgar w1 a5 gaw, A
wST § T 37 FY AAAT ¥ FAT AT &Y
gwar g 7 &, S A faeY g &
I3 A9 & fag w9 wigesy T,
3 & faq N g w7 and oW
a3 g faera & # frae v # A
A A wifge | W 3w w dar
s et g Fgram ¥ ag
& 9% 5 gu fam gfgame & @ ar
§ * afz 7, O ag v afgg fs
g1 & ST w9 9w gfeaTe =@ % )
QY sredT T Y @ 1 ag O QY

i @ ¥, & 7@ T, fv g
FiY e v F fag dae iy
I T A g oY W § o gfew
arent ¥ e st § Wi gfew arsy
&1 gfeemor it ager Ay § 1 F AT §
fip W< g oF Y ArsEw R ey smav §
Mg awar ¢ fF 97 & foag age &
qfe & o 1 3few @ axg T A
A ot fagra sy gy
T 97 fa=re s Tfgw

™ & AT A9 F A A owr
gz @i i as &
dfeae w1 = § & 98 @1 v fe
| i a9 N ¥ @ ¢ 1 oF "
& oty v < oy o, ag wedlr Ay
Awa dtr o A ao Wy ag i
awar fe aw fiwdft WY Qv W sgde
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2 fiear wwar § Ot o ww 9w & fanw
Nk A o off s o faw A fw
P WY sywear ¥ wEgeAr g &,
o o% IY AngdE W g wod W
we@ T 9% 7 S a9 F 06 TH
wrda ey gva ar, v e A F
w & oy §ov ¢ fo o sl oy
R T wfewd Y & S A widr
et § 1 g7 aredw W g 77 ¥ g
Yo Iofar s aw &
difers & agT g | A 97 gy ?
ww oF Tor wTEee 2 fear amar ¥ A
uw a% e ¥ faers A N I A
dar & wra For #t aorg & wTgEE A
fear A Wfge, a@ % 99 ATEHE
Y wTUW FY T @0 AT AR PO
fos Y e ¥ STEEW 37 AT A A
2 Tw v fae fa v wnfee

% g1y 99 g T @ w_
wrar § | SEE gD TS TR A
faaw Ty w4 @ AT I ® Y Fraw
o ¢ g or woiw F0F ¥ Faw
X 2 Wi wlt TR W AE @
"Ry ardt T @ § A g A
wnmaﬁmﬁmmw
w«htu\tm&%mwﬁw
wfwer® et aft W T i e
sfir dar & W A AEEE T &
P § wan WY afew wrede 3] F
qrffareft s Terhfa st & | v W
a7 @ Fuy e wa @ R oY o
TereF gt § K fp wriw aref § o
s qdf & o o fFafafegae o @
fared Fir frrfireest ot €1 & W wis
* v A o frdvt qrEt gt § WX
fardrefy qrdf amey A angEw @ fer
T & Wi fafiregae andf & i
AT ¥ gy e ¢ 1 59 axg W A
wereft & 1 o & g i srar< A ffa
N & ¥ fag W fwa sgaeqy FGT
wifee, wo ag #r am S afee
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foed fis qow goRT AT weRT sAY
frm wardy & 3% ey F W ek
e e AR LA @AE S
¥ o foed fe o iy =
o aw

& 7g et § e ww gfaar &
T A3 F wré Y weAr ITaEE
&7 AT °fY @ AT § W gg 99
afr v wE ¢ fiv ommae & T @
felt &1 sgAe fear s Oy @
Tg gfawr fadlt | % A i @
TJ@ I 1 &Y gt & R A A
&Y vl & forerds forg o Fgr m waT
o T a1@ WY GrEANET I A §
5 wg oo fa iy araY vy Y gfgamy
T Al fef or @ &1

wafag 3y sy § fir o aowTc W
I W QA AneEE e Aifa @
fowemes s §, Sow sfyw glaad
AT AgA § WK 9 &Y 7 0% W
Hifa adar Wy @ O TTETT W W
W e A g age & g
ofeds & o¥7 Wi ¥u fadew
g § f& I ofedar 1 &
qar gfufe AN @@ v shew

13:42 hrs.
[Mr DrPUTY-SPEAKER 1 the Chair.]:

T Y T AZ AT TEH § A
F &7 *®r gAr & Fyaeyr ¥ 0w §
st grenfe v AW Tefre AT
@ & 7€ ¢ dfes g o ww ®
wa Hifea fs Wit ovdrsge Y ot
AR ara w7k ¢ &t urer off qoF §
aga & T &y & o fe e d A
7% WYY o749 & fe qow § oaw &
T @R & faw ag snaw § fe
at Y WAy w1 € 9w 7 fan
fagraa  fady fear s ar a
wo% fodw oy amq afew Sw SR
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w1 fadty 37 * Ay R w9 g
w femr omd 1 ww o T S g oy
1% wggw w@ § e afk t awg W
BT AT #T g ¥ wnit wy foeey
fix &7 famr 92 fs IR wag v firdt
faarr gar g oifca Frp v foawt
g ag wamags 9 T & Wi 9w
oYl SEE W SR ¥ s
formry fir & § ok oft, Sy T T
A ¥ wrow ghaard s andw
T § S wT fegr o 1 gW ag
eyt g i o FEH F adA SR
7 ¥ X g W a1 T o e g
At A areda W v w7 fen
|« wafag & wgw f gw ool
wax wfafa s 3w Q@ =wea
# mfe g5 a7g ¥ wré Frwea IO
TG |

JNE WEET, WP 4% §
T A aT ¥ S wew F
it $g fat ag woer ag fram wae
fwar a1 s wag N W B @R
ol § s gud fag W amfos
g qEGE wAT & WYAT AT w7
¢ o g wggw I § v ag s
wraqe 3, W< afx g frmg &
g wFF sfaa W A= @ @Y 59
A 1 aed W I wfwwc €
R 7gy 9 WEAL HEIY w1 ITFW AT
IgF TER WY YT AL ATEAT S
# g aa werex wgAr =g g i 7 faw
ooy wgia afer  fergeam & aga
¥ Arifer ag 7eqW F@ § % sar
' o ot ¥ fog s & R
aaEE o fen fedfr o S RoE
Y waAr fean W wTE A qu-
wgwaT A g | %9 AW WY AT
aw % 7Y QY odsiy aw aw g S
{ fiv ol ¥ o Tt e wear
™ YW IR I E W @ e
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RN a7 ®T @ Tt gufeg
I frier § o v vl xw g WY
Ty R fray s A gdva } e
oY greet & var ¥ giaaT T g
t sen ghan 7w faar anw
W a1y €Y gg W e o fr v
T w1 argd | & vl
qrffady s wrezrae ¥ @ § WX
A qugraget = @t or § fis fae
wi ® fr angiE gt a Ay
v @ "o few qomn, 99
AT ¥ &t ag gfeart o Al X
3 & ol gEd W A fear omar @,
W RS T W 0 WS il
qg QR %Y AT 7 Fram wer ae
fr g ara 7 & Wi TR I
w T § W ar a5 fr fe g
waE Tl ey § wafog @ sedw
g fear o wwar, Aq s § e 3
gfetw awdw 3R & faw wowmn
wfqr wfaq § 1 s oy aw wwETA
T W § qIE TF WO 0 @A
arr Wy § Afer gland & fag
AGET ¥}/ A WA WY qI@ O
ENARAFT A QAT L1 &
' A7 wH f areHE A T wAR
& W warAy 7g @Y I gOEY T
] T WAITET a1 Y 7 9w fw
T gt g goerd wiwsrdemor
warf & fog oxr 3 X A e w@
7 o< =1 3 ¥ Fag St o R
fear #39 ] 9} Y sxrt § w27 faaw
W 4 I ghaar # sresw frar
wrar 91 "X W gER wiywfat A
ATE F WX ¥ W I W THCH Y
mmﬁmxﬁ?qmihuﬁ:
gwmmmnahmm%fm

dfen sge e wriw (fgar) ¢
dw dfem affebew oled & fag

L of £
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oft woreme fog : o gt g W
wweer § e vy St wfefistes wd@d
at gfead & wred fr oA
A6 ey 1 wew F g Ay & v
Wt o odwr wel et g €
g € awar § ok I§ ww A I
quR el & Wi wwed W
gfed TorT @ s Sfe aft &
YT e A weeraTT der gwT § 9N
wwT I a7 g3 Afefrdew ¥ fad
ard § fir e wow R v fea @
oWt et AT Juy o § grife &
& gweRAn W wage & fee
ek o Y afy § @feer arR e
w fiemey s ¢ v arcg s Foreray
forar vy & o Farg 3 s  foe
g wr Ak sfwiw W @ ofg@d
foreed fr Q¥ &Y Y A fiw arerr wT
T A § ITH 4w g & o qdwy
¥ ¥ g # gt Fet & 2% o amw
& wife Tar 7 ¥ w3 wnit A
At e § 1 ¥l §
wax gfafa ¥ 9T mfrengdw fawre
w2 fadiy < 37 &P A S Fs
TF AT A AT AR & Sy
T ] ¥ AT RN W SeeT
e Wt aifr & w9 oG
A% ¥ faae ) 9% o IR T
wax qfafa g7 & 79 fop A
WX gt WY @ 39 g faergds
frarz vz #<% ®7 wae @ &
T g o rew & o gw A
w1 st sfedw 7 @ fe ¥ ghm
T @ wwR wEwar wfaww I A%
¢ W@ o fir g faet aw 1R €
mfmfﬁ%ﬂﬁmﬁm
@ uwm g1 & e v g B
afafy w1 aw At o v F v w7
9 a% e A
8hri D. C. Sharmw: (Gurdaspur):

8ir, I think this Bill has come twenty
yeurs too early. We should bave had
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this Bill in 1988 and not in this yeer..
(Interruptions.)

An Hbn, Member: It is forty yoars
too early, then.

8hri D. C, Sharma: I think all the
experience that could have been had
by our Government, by the State
Governments and by the public in the
matter of working of an out-moded,
colonial-time, Arms Act imposed upon
& dependent country ruled by an alien
Government, all the experience grined
during the course of these years has
been lost upon this Ministry and Gov-
ernment. We have not learnt any-
thing from the working of that Arms
Act during all these years. They
have brought here a stereotyped Bill,
a Bill which is as outmoded in the
context of India’s freedom as any-
thing can be. My friend over there
said he felt very unhappy. 1 feel dis-
treased about the fact that the ap-
proach that has been made to this
problem has been an entirely depart-
mental approach and not an approach
which is in conformity with the needs
of the public or the urges of the peo-
ple and the needs of a free India
which is pulsating with new life of
all kinds

Sir, 1t has been said that thig Bill
is meant for the control of arms and
ammunitions. I welcome it. But
when I read these two phrases, arms
and ammunitions, I think that these
phrases were the grossest kind of
unreality. You talk of arms and am-
munitions in a country where we do
not have any self-sufficiency so far as
even ordinary arms are concerned and
you talk of ammunitions in the con-
text of a country where we have to
depend for ammunitions of
all kinds on other countries.
1 think here is a Bill brought forward
by the Home Ministry where we are
going to legislate for a thing that does
not exist. We are going to have a Bill
for things which may come about after
10 years or five years. I know we
are making desperate uttempis o
have seM-sufficiency in the matter of
arms and ammunitions but I cannot
understand why we should talk of
control of something which does not
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-<xist very much, which exists only,
4n a rudimentary form, which exists
::::yinaformwhichhnotveryvlsl-

8ir, to say that this spirit of un-
reality prevails in the Bill one has
40 look at clause 2 of the Bill. Clause
2 of the Bill will show as if we are
going to have this Arms Bill for a
very progressive and up-to-date coun-
try like USSR, USA or UK, where the
people have all kinds of arms and all
kinds of ammunitions.,, But, whereas
the definition of arms and ammuni-
tion has been made as wide as pos-
sible, as comprehensive as possible—
of course, this must have been taken
from some Act in. some country—I
must say that the whole thing shows
that there is a big gap between the
definition and the reality. I do not
understand why the Home Ministry
should have legislated for the un-
known future without taking into
account. the known needs of today

Another pomnt 1 want to make is
this. It has been said that this Bill
follows a liberal policy. I do not
understand what is the meaning of
the word ‘liberal’ here, It would have
been a liberal policy, I would say, 1f
we should have made the possession
of arms as easily possible as i«
desired in the context of our life to-
day. But I find that the whole ques-
tion has been approached from a nega-
tive point of view and not from a posi-
tive point of view. For instance, I
would say that the Ministry should
have sat down and analysed the needs
of the people so far as these arms go
It should have asked itself one ques-
tion. Who are the people that need
arms today? I think if they had asked
this question themselves, the whole
of this Bill would have come to have
some atmosphere of reality about it

For instance, Sir, there are agricul-
turists living in remote villages who
need arms. What have we done for
them? You have thrown them to the
mercy of the licensing authorities who
are mostly urban minded.
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Az Hon. Membewr: Alw wikd

animals.

Shrl D. C. Sharma: Well, wild
animals are not so bad as some human
beings—1 shall come to that later. §ir,
1 was submitting very respectiully
that the first group of persons that
should huve been taken note of by
the Home Ministry are these agricul-
turists who have to profect them-
selves against wild animals and against
other things. I know how hard it is
for them to get licences. I know it
from personal experience, Do you
mean to say that they have got greater
facilities than before on account of
this Bill? Certainly not. They re-
main stranded as before, and the talk
about this liberalisation of the provi-
sions of the Bill is a talk in the air

An Hon. Member: It is going to the
Select Committee.

Shri D. C. Sharma: The Select Com-
mittee will do it. That is why I am
making these observations. Again,
there are certain areas—my hon.
friend over there referred to tNem—
which are dacoit infested. My sister
there also talked about those dacoit
infested areas yesterday. There are
dacoities going on in free India even
now. Even yesterday. I read in the
papers about some dacoit in UP,
being liquidated after his having com-
mitted some 200 dacoities. Dacotties
are going on in U.P,, in Madhya Pra-
desh and other parts of India. I want
to ask one question. Does this Bill
give any hope to those persons who
are living in these dacoit infested
areas? Certainly not. They are going
to fare as {11 as before. It does mot
give any relie? to them. It does not
liberalise the provisions for them.

Again, look at our border distriets.
All our borders are unsafe. There was
a time when we used to think that
our borders with Pakistan are occs-
sionally unquiet but our borders with
other countries gre practically qufet.
But I feel that now things have beeh’
moving in a direction, unfortunatety:
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by means of which, I would say, these
barders are not quiet. I do not want
use any hard word, I only say
quiet. And, what do you
people who are living in
areas? ] belong to a

1 come from a border

I represent & border
ency. I have some idea about
ple who live in these border
understand their needs. When
Gurdaspur, Dera Baba Nanak
places in the border districts,
le say that they do not have
n, they do not have any
of fire arms and even if they
to get a licence for possessing
they have to go so many miles
waste s0 many hours and days
They have 1o ait in the courts 4or such
a Jong time. They tell me all these
things Have you taken note of the
needs of these people in the border
districts in this Bill? No. Because
this Bill '« a blanket Bill and this
Bill want. to lump together all the
citizens of India in one bunch with-
out taking into account their special
needs or their special difficulties. I
think no Bill could have been so out
of touch with the realities as this Is.

HiH
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Agam, 1 would say, there are some
learned professions in our country,
and I think the possession of a licence
for fire arms will not be abused in
their hands. Judges, advocate, tea-
chers, lawyers, there are so many
learned professions. . . .

An Hon. Member: Professors?

Shri D. C. Sharma: Professors are
included in teachers. Sir, I was sub-
mitting very respectfully that you
should have made it easy for the
practitioners of these learned profes-
sions to possess arms. There are
some advocates in my constituency.
some tgachers and other—this experi-
ence is not particular to me, it is the
experience of all—in my constituency,
and they have to stand the vexatious
Pprocedure, vexatious delays and the
vexatious and irksome visits in order
t get a Heence. 1 would ask, why
don't you rake it easy for persons of
1iifs kind to get a fire arms licence?
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Sir, you must have read in the
papers that one of the States in India
recenfly passed a Bill that invigilators
who go (o supervise examinations
should be treated as public servants.
Now, there are some persons in this
world, in India, who have to perform
duties which involve a great deal of
risk to their lives. Teachers have
sometimes to do that, invigilators have
to do that, railwaymen have to do
that and there are other persons who
have to do that. Have you made it
easier for them to get licences? Have
you brought out one Bill, an Amrit
Dhara, for all kinds of ailments, for
all ailing humanity? If this is the
panacea for all kinds of suffering peo-
ple, I would respectfully beg to sub-
mit that this will not work

14 b

Shri Supskar:
147

What about article

Shri D. C. Sharma: I am coming to
that, I would say that there are so
many other types of persons who
want that. But nothing like that has
been done. 1 would say that the
Ministry should have tried to have a
survey of the population of India in
terms of groups of some kind, some
professions, in terms of geography or
any other aspect and then said that
these groups will get licences without
any dificulty or trouble. In that case
their licences will be something auto-
matic. They will not have to go
through all the procedures but nothing
like that has been done. Why has it
been done like this? It has been said
that we have kept in view the overall
demands of public security and the
maintenance of public order. Public
security for whom? Public order for
whom? It is a negative approach. I
want the Government to make a posi-
tive approach towards public security
Public security does mot mean tha
you should try to limit the number of
those persofis, Public order does not
mean that you should try to limit the
numper of those persons who are res-
ponsfble. Public order means that
every persan who has not been found
to be a disturber of the peace in any
sense of the word, every person who
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has not been found to be a disturber
of pecurity in any sense of the word,
should have the freedom to have the
Hosnces. ¢

What is going to happen now in the
light of the words ‘public security’
and ‘public order'? Where is your
public security and where is your
public order in respect of the dacoits?
From where do they get their arms?
You have 50 many Inspectors-General
of Police, this, that and the rest, and
yet they get arms. What is your
gurantee against the smuggler of
arms? Your guarantees have
proved to be {futile. What are
your guarantees against the
manufacturer of contraband arms?
You discover it too late in spite
of your policemen and all your CID and
in spite of special vigilance officers.
You discover the mistake but you dis-
cover it too late. Even if you dis-
cover, your discovery is five per cent
and not one hundred per cent, as in
the discovery of other unlawful
things that are happening. There-
fore, if public security and public order
have any meaning to the ordinary
citizen of India, 1n free India, it will
be this: will this BIll sit tightly over
the manufacturer of contraband arms,
ever the smuggler of arms, over all
those persons ,Who use arms illegally?
‘Will this Bill mean to them that they
can have arms to protect themselves
against such people?

What I mean to say is this ‘This
Bill is not meant against the evil-doer;
not meant against the wrongdoer.,
It is not going to make his position
worse than before. But this Bill is
meant to tighten the grip over the
ordinary, harmless citizen of free
India, and therefore, I think the whole
eonceplion of this Bill is obsolete and
outmoded.

Again, the most important part of
thig Bill, the most operative part of
this Bill is clause 44. As you know,
we have some parts about theory and
some parts which are practical. 'The
clause that has to have practical con-
notation is clause 44. That is the
operative part of this Bill. What kind
of application have to be given?
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What kind of licence should be
applied for? These things come
under the operative part of the Bill.
I have gone through so many Bills
here. I do not think I can refer to the
Companies Act. Perhaps, when that
Bill was brought in, it was a little
more comprehensive than this Bill
I have not seen any Bill in which the
operative part has been left out for
the rule-making power of the Minis-
try. Why should not the Ministry
give us appendices in which are
shown samples of forms of applica—
tions for licences?

There is another thing. If you read
clause 44, you will find that they
have exhausted almost all the letiers
of the alphabet. Only a few have
been left out. It beging with (a)
and ends with (m). I feel that if all
of them are taken together, they will
supersede or exceed the alphabet.
Thig is a Bill in which the ordinary
citizen 1s interested. All these clauses
are those ;n which the lawyer will be
mnterested, and when there is trouble,
when there is an illegal suit, he will
have his say on these things. The
ordinary citizen who wants to have a
fire arm will be interested in clause 44.
He wants to know what kind of appl.-
cation form he hag to fill n, but alt
these things have been left out. Of
course, the Government will say,
“they will come to us”. But every-
thing comes to us. What 18 it that
does not come to us? I would say
that this thing should have been men-
tioned in the Bill, along with the
other provisions, because this is the
most operative part of the Bill.
That has been left as vague as possi-
ble. I would say that in the case of
these Bills, which have to deal with
the masses, the people, the public at
large, the skeleton of those forms and
procedures should be given as part of
the Bill

For instance, we may pass a Bill
and we may find that the ruleg will
be very irksome, and then there may
be a debate on the floor of the House
and so on and so forth, This is a Bill
where, apart from the head, the body
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is important. The head is there, and
it is important. But the body is left
Vagbe. Tt Is a Bill'with the head but
With no body. I know what the
H&H is. But I do not know where
e body is. I say with due reapect
and &ue humilitythat in-future 4he
Gévernment should kindly give us the
defails 21s0 so that we can pass our
judgment more adequately on the Bill.

1 now come to clause 13. In clause
13, it has been said that you can have
a licence and all that. There are some
friends of mine who have said that
licences should be given in perpetuity
whercas some 0 friends may say
that the licence should cover 5 or 10
years and so forth. I would say that
there should be some definite provi-
s xpde Jor shart-ferro  lieemees
For those short-tetmm lLicences, one
should not have to go through all
that irksome procedure. For instance,
if a man 1s entrusted with some very
1mpoﬂant duty and he wants a licence
for 3 or 6 months, he should not be
required to go through all this irk-
some procedure. So, there must be
some room for short-term licences Of
course, 3 years is not a bad provi-
sion, but I would say that it should
be extended as much as possible

Clause 16 provides that different
conditions and &ifferent forms may be
prescribed for different types of
licences There may be some justifi-
cation for that, but I know what the
executive will do so far as the diffe-
rent forms are concerned There will
be a plethora of forms and a surfeit of
different types of licences and the ordi-
nary citizen of Indim will be smothe-
red under those forms and licences

Clause 19 says.

“Any police officer, or any other
officer specially empowefed in
this behalf by the Central Gov-
emment, may demand the pro-
duetion of his licéhce from dny

'Who'is cerrying any arms
or ammunition.”

1 do not know what the defmition
of & police officer is. I do not know
what is the rank of the police officer.

72 L8.D.—5.
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An Hon. Member: A constable.

Y me ot

Shri D. C. Sharma: My Bon friend
iy a beéty fin¢' ddvocate and-he has
Siven me & ‘gooll Kint. ¥ T HNold a
Ncerce bnd i1 #m {6 Be at the mercy
of evéry polieugiin.‘ Géq 'suve me.

Thig Bill follows the old ryt angd the
cld grove. I know what Oxcences
Means today. They are @ symhol of
Property; they are a gymbol of au-
thority and power. Persons who own
Iands show their fire-arms; they have
their fire-arms swung over their
shoulders, to show that they gre men
ot property, who own lands. The
Possession of fire-arms 1s a symbol of
Class-consciousness, a symbol of
Money, wealth and all that, Hag the
Government done anything to see that
e possession of dre-ayms s ol
going to be something like, that amnd
€ven an ordinary eitizen will be able
to possess 11?7 What do people do?
Big landlords go about with pustels
ta frighten the poor landless
labourers. You do not know that
because you do not move about in the
Viliages. I go about in my constitu-
eficy and I know it.

1 would say, make this measure a
Péople’s measure in the real sense of
the word; a measure which is good
er the people and I am sure the
Whole House will be with you in this.

Shri Naushir Bharucha (East
Khandesh): The very fact that the
Arms Act has substantially remained
the same for nearly 80 years pomts tp
8 need for altering it and revising
1t rather radically. The basme ob-
Jeotive should be liberalisation of the
Privilege to hear arms, because
bearing arms is the hallmark of an
iIngcpendent people. Apart from the
fact that there is an aspect of wemti-
Ment involved in it, there are very
Substantial reasong which peint to the
fapt that a measure of this kind
should be really liberal.

it is true that the Government have
to take into account both the sides
anqg ‘strike'’a Bhlance, t6 make' thé
Atms Adt liberal 'to 'the extent that
Peoplé 'will nét find SiMculty’ wheh
they ‘Yequire a¥mé ‘in prociring the
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necessary licence and at the same ume,
see that the arms do not pass into the
bands of undesirable elements, so that
they might be used for creating dis-
turbances, etc. But whatever the
Government does, the fact will remain
that there will be unauthormsed arms
I was swrprised the other day to read
in some book that the unauthorised
arms, particularly small arms, i
America, were 1n such vast quantity
that in fact that quantity exceeded
the total 1ssue of authorised arms
If in a country hike America, where
you have got such an efficient police
force and such methods for detection,
a thing like this could occur, let this
House bear in mind that more or less
similar conditions may occur m India
But 1n spite of that, there are causes
and reasons which prompt us to
hberalise this Arms Bill and I shall
enumerate a few of them

First, India 15 a country of villages
and there 1s no police protection given
everywhere It 13 also impocsible to
to give police protection everywhere
Today the position is, these village.
are left to the mercy of marauders,
robbers, dacoits, etc and it 12 very
necessary that some of protection
should be given to the villages In
Bombay State, we have encouraged
the formation of what are known as
‘village defence parties” 1 do not
See any reason why, when we have
gram panchayats, we should not take
lead 1n the formation of village
defence parties and why, as a matter
of fact, arms should not be supplied
to such wvillage defence parties I
would go a step further and say, not
only there should be no restriction in
granting licences to village defence
pearties, but the Government should
supply them arms at concessional
rates 1 go to that extent, because
this should be a part of village de-
fence organisation

Secondly, we have remained un-
armad for so many decades that we
have become absolutely unfamiha
With the use of fire-arms There was
an amaxing imcident in Bombay A
Justice of the Peace procured a hcen
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ce for a revolver. His friend wanted
to see it, but he said, “I have kept
it in the Central Bank safety deposit
wvault, because it is a very risky thing
t0 be kept” (Laughter) We laugh
at this incident, because we have been
unarmed for so many decadeg that we
are not familiar with it. It is very
necessary now that Deople muat be
habituated to the wuse of fire-arms,
even if we have got to take some
risks The only way 13 to libaralise
reasonably the issue of fire-arms

Also, let it be appreciated that if
people become accustomed to the use
of fire-arms, they will very well con-
stitute a third hne of defence 1In a
vast country hke India, it 18 humanly
impbssible for anybody to be able toc
defend every portion of it by means
of regular military forces Our auxi-
hary terrtoral foices are only a
fraction Therefore, 1if at all—God
forbid—any eventuality like war does
occur and hostile forces have pene-
trated deep, 1t 1s conceivable that if
the peaple in the villages hase been
habituated to the use of firc-arms,
they can constitute a third line of
defence mn harassing the fine of com-
munication of the hostiles I am look-
ing at it from that point of view
which  deserves consideration—se
should go in for greater libe-alization
of the Arms Act

Also, 1t should be appreciated that
unless people get habituated to use
of fire-arms for legitimate purposes
your industry for manutacture of
smmall arms will not develop It =
absolutely necessary to develop that
industry, because ultimately 4 time
will come, it should be preperly ap-
preciated, when the strategy of defen..
ce will have to be of a geattered
type, more or less guerilla war
tactics, 1t will come to that, though
today we may not be mnclined to
accept that proposition Therefore, 1
amottheviewthltlnourmt!'y
there should be establisheq mdustries
for manufacture of small arms and
for this hberalisation of the Arms
Act is very essentm]l Of course, as
Imid,t!meuﬂtebllmcmg!m,
public Iaw and order This hag to be



to see the scheme of the present Bill
which the hon. Mmister has placed
before this House

mtion of both of them requires many
changes If you see the definition,
“frearms” has been defined as °

“arms of any description de-
signed or adapted to discharge a
projectile or projectiles of any
kmd by the action of any explo-
sive or other forms of energy

Now “other forms of energy” waill also
include air, compressed air That 18
one form of energy Therefore, cven
an air gun will come under the defl-
tion of “firearms”, which is certainly
not what was intended by the hcn
Minister

Then, 1f you see the definition of
“prohibited arms” it says

“firearms so designed or adapt-
ed that, if pressure 1s applied to
the trigger, missiles continue to
be discharged until pressure is
removed from the trigger or the
magazine containing the missiles
1s empty, or”

That 1s all right But then it says

‘“weapons of any description
des gned or adapted for the dis-
charge of any noxious liqud, gas
or other thing”

Therefore, even a2 water pistol, pro-
vided it 15 fllled with some noxious
M\-ﬂd-‘—-lt may even be dirty water
and Tnothing more—then 1t will
come under “prohibited arms”. So,
;;‘hiheu things should be looked

Having put these two things into
two categories, the hon. Minster
tells this House that we have taken a

moTe positive approsch in the wratter
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and transported  very
therefore, dificult to detect  There-
fore according to them, it will not be
safe to permit people as of right, so
to say, to have licence for revolvers
Now 1 do not understand why Gov-
ernment takes this view We shall
have to take certain risks, if you are
gomng to meke our pecple firearm-
minded That does not necessarily
mean that they will be using fire-
arms for 1illegitimate purposes The
position, as 1t stands today, 1s that all
sorts of undesirable elements can have
firearms but honest people, to whom
protection must be given, are depriv-
ed of 1t Even in cases where agri-
culturists bone fide need them, fire-
arms have been denied to them. In
thig case it may be said that perhaps
thig will suffice their requirements I
say “No”, when revolvers have been
excluded When dacoits attack a
village, revolvers are far more useful
than 20-mch barrel gun, because they
can be fired in quick succeasion with-
out reflll This type of protection
must be given ta the villagers. It is
no use arguing that thig weapon
may be used for several undesirable
purposes That will perhaps inevitably
happen It will be very difficult to
check 1t But it 18 a risk that has
to be taken and so I think the Arms
Act would require to be liberalised
m that direction

There are two more things One ¢
this: I cannot understand the insertion
of clause 4 imn this Arms Act, which
says that in certan cases for certain
areas the Central Government may
prohibit completely the carrying of
sny arms whatsoevlr Posmbly what
the Government have i1n view 1s that
there might be cases where trouble
hag started in some locality and they
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4nt this clause to be enforced there.
;{it"We have already got section 144,
which serves the purpose quite ade-
quately. For months together in
Bémbay city section 144 used to be
prorhulgated for prohibiting the carry-
ing of even pen-knives. What more
does the hon. Minister want? Now
under this clause the entire district
can be prohibited from cayrying any
arrhs whatsoever, even pen-knives.
Therefore, I subrut that this clause is
reactionary and should go.

Lastly, I have not been able to un-
derstand the penal provisions which
have been nserted in clause 25. As
you will see, all types of offences are
lumped together, and 1t has been pro-
vided that they shall be punishable
with mmprisonment for a term
which may extend to three
years, or with fine, or with both. I
submut that the offences are of vary-
ing seriousness and, therefore, sepa-
rate pumishments should be provided
for them. There should be minor
punishments for small offences, at the
same time, providing very deterrent
punishment for serious violation of
the Act I think the emphasts on
penal provisions must be for unau-
thorised use of firearms or unautho-
rised acquisition of firearms

1 feel that the provisions of the Bill
are not hberal encugh and 1 hope
that in the interest of the cause of
self-defence and national defence the
Joint Committee will make the Fire-
arms Act still more liberal

Pandit Munishwar Dutt Upadhyay
(Pratapgarh): This Bill to amend the
Arms Act has, of course, come after
so many years, and now an attempt
has been made to liberalise the pro-
vmons of this Bill, as has been stated
m the Statement of Objects and
Reasons to the Bill. There is mno
doubt that certain provisions have
been made here, and they are very
much welcome and very useful. They
can be sad to on the side of
liberalisation Particular mention has
been made of the needs of the culti-
vators and the rifle clubs for these-
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arms. They have recognized the need
and have providied for appexl ugainst
refusal to grant licefices. That is one
provision which will be very helpful.

Of course, certain ob;le‘;t‘:on;t have
been raised, with which 1 do nét very
much agree. My hon. friend, Shri
D. C. Sharma, said th;t i‘pﬂ'»:sel't:r “::;
tinction is still there. It is very
to say that landlords and zamindays
are likely to get preference. As a
matter of fact, if he had read clause
14, sub-clause 2, it is very clearly
mentioned that the distinction is to go.
It says:

“The licensing authority shall
not refuse to grant any licence to
any person merely on the ground
that such person does not own or
possess sufficient property.”

As a matter of fact, that provision s
already there Now property 1s not
going to be a criterion for getting a
licence

Then he referred to the rules. Of
course, the rules are to be placed
before both houses of Parlifment and
amendments can be made. If there are
any mistakes in the rules they can be
rectified. But an honourable member
said that there should be scope for
satyagraha. I could not follow that—
people should have liberty to go in
for satyagraha. But there, how this
licenying process would be of any use,
I could not at all understand, because
satyaegraha has nothing to do with
arms. It 1s far away from it It is
just the opposite. I could not follow
it, but at the back of it, i1t appeared
that probably our hon. friend meant
that the polhiticians might be roped in
on that ground, that it might be used
against the political partiés which aré
agamst the ruling Party and licenced
may be refused to them
on that ground That was sald
also But then this question of safya-
graha, which has been emphasised
twice, thrice and four timies, has Wb
relevancy in this context. ‘
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Then there was the question of
corniption. Thera is no doubt that
there are difficulties in. the procedure
and also there is corruption at times.
1 do not know how far this procedure
that has been adopted hy this Act
would be helpful in removing these
dificulties. But then attemptg have
been made, although I do not think
that they shall be able to control very
much this corruption in the procedure.
Therefore, the chancei of corruption,
#f they were there, could mot be very
much minimised.

The other objection that was raised
1s that it is mostly left to the licens-
ing authority. I do not know what
other procedure can be followed, un-
less, of course, you do not lave licen-
sing at all. You might distribute
these &arms free. Wherever you
appoint some authority, I do not know
how far you shall be able to assure
that there would be no irregularity,
there would be no difficulty, no trouble
and no corruption.

Then, objection has also been raised
op the point of special provision for
certain areas. It may be that section
}44¢ might be enoygh, but then there
are certain occasions gnd there are
certain times when you do require a
gertain amount of special provision.
For that it, may be used. It may be
spgringly used. That provision will
net be very much against the libera-
lisation process thgt has been alleged.
But, veslly I do not very much agree
with the claim, liberalisation, because
there arg,certain points where this
liberalisation has not gone very far.

. There was ope point that was raised
about, the of arms. I really
find that the definition qf arms has
been liheralised than before. For-
merly, the definition of axms, as stated
bere i::le old Act, included firearms,
bayan ] IWOI,ﬂl, daggers, spears,
spearheads, bows 3nd arrows and also

machinery for manufacturing arms.
That is all, glse could be
added to, it. Now in this definition,

! weapons will be likely
to include so many arms which it
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may not be the intention of this Bill
to include under ‘arms’. It says!

“‘arms’ means article of any
description designed or adapted
as weapons for offence or defen-
ce, and includes firearms,....”

That is all ;'ight Then—

e sharp-edged and other
deadly weapons........ ”

The only redeeming feature 15 the
words ‘deadly weapons’, This
might be interpreted to include so
many sharp-edged weapons. Big
knives also might come in that cate-
gory. There are sometimes deadly
attacks with knives. So, in old de-
finition there was a limit but now
here that limit can be easily crossed
if the interpretation is extended
liberally a little. I think that by this,
the liberalisation of Armg Act is very
much limited.

Then the other point that I want to
mention and which stands in the way
of liberalisation ag a matter of fact is
that there have been prohibitions
against persons and also against arms.
As regards persons, the prohibition
has been that—clause 9.

“Notwithstanding anything in
the foregoing provisions of , this
Act »

(i) “(a) no person,~who has not
completed the age of eighteen years,
or....”

I am leaving out sub-clause (ii) and
am reading sub-clause (iii).

“who has been offered to
execute under Chapter VIO af
the Code of Criminal Procedure
a bond for keeping the peace or
for good behaviour, at any time
during the term of the bond” shall
require, have in his possession
or carty any fire arm or ammu-
nition;

We are quite familiar with the pro-
ceedings under sectien 107 of the
Criminal Procedure Code. They are
the most ordinary cases in the court.
If there is any trouble, proceedings
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under section 107 are started and very
peaceful people are bound over 8o
that there may be no trouble and the
trouble is ended. It remains for some
time and then the time is over. But
even for these people if no licences
are granted, I would think that there
would be a number of people in the
villages who would not be entitled to
a licence. So, this provision very
much restricts the process of libera-
lisation or the intention of liberalisa-
tion that has been alleged by the hon.
Minister in this Bill

Then, again-—

“no person shall sell or transfer
any firearms or ammunition to,
or repair, test or prove any fire-
arm or ammunition for, any other
person whom he knows, or has
reason to believe—

(i) to be prohibited under
clause (a) from acquiring,
having in s possession, or
carrying any firearm or am-
munition, or

(ii) to be of unsound mind..”

Of course. So, this provision that has
been made here, I think, very much
restricts the scope of liberalisation
that hag been alleged in this Bill

Although 1t has been claimed there
is liberalisation, I would submit that
a number of provisions are here—I
have mentionred only two just to save
time—that stand in the way of libera-
lisation that has been alleged. My
submission is that as it is going to the
Joint Committee; it would be a proper
occasion there to discuss these matters
and rectify these mistakes so that
really the liberalisation that has been
claimed may be implemented.

Mr. Deputy-Speaker: Shri P. R.
Patel.

A large number of hon. Mambers
want to speak. I shall call the hon.
Minister at three o’clock.

APRIL 23, 1089
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Now, the hon, Members wayld be
very brief, I suppose.

Shri P. B. Patel (Mchsana): @ir,
we know that the Arms Act has been
a gift from the Britishers to us acme
80 years back in the year 1878 and
the gift was for rising against the
British rule in our country. Same 80
vears have passed and we are in the
twelfth year of our independent rule
wherein the sovereignty of the people
1s accepted and yet 1 do not see any
change between the law that is
sought to be repealed and the presen
Bill. .

If we look up the sectiong of the
present law and the clauses of the
Bill, we find that the spirit is the
same and there is only some sweet
coating here and there in the wording.
The licensing authority had the full
privilege to refuse a licence. Here,
under the Bill, the same authority will
exercise the same privilege. There
in the Arms Act so many things were
included. Here also the same things
are included and even the muzzle-
loading gung are included in firearms
under this Bill. It has been admitted
that the agriculturists require these
muzzle-loading guns for the pro-
tection of crops. Now, if that is ad-
mitted, why should there be any res-
triction at all in possessing a muzzle-
loading gun? I can understand the
agriculturist being asked to get the
gun registered. But, I do not see
any reason why the agriculturist
should be asked to approach the au-
thority. Today, the authority is the
district magistrate. I have got mamy
instances. In many cases, agricultu-
rists ask for licences and it takes more
than a year and as a general rule, the
refusal is there. I know of cases
where the agriculturists asked for re-
newal and before the expiry of the
licence, they were required to hand
over the muzzle-loading gun to the
police thana, the licensing authority
took more than a year to renew the
licence and the ‘result was, the gun
was confiscated and sold away. There
is not one case. There are many
cages. ¢
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1 would request the hon Minister
to consider one th!n:u d? muzzle-
Joading gutf is not so y & weapon
as could be used against the Govern-
ment. We have got the latest type
of weapons. 8o, I would request him
to consider that the licensing of a
muezle-loading gun should be for life
thme It may be revoked at any time
it it 1s considered desirable in the
interests of peace and order. The
Government may know the number
of guns possessed, because they would
be registered as the licence 18 given
Unless the licence 1s revoked,
they may be allowed to con-
tinue mn possession of the gun I say
this for one purpose In the willages,
the villagers forget when the date
exprres I have come across many
cases where these persons have been
prosecuted and their guns confiscated
and sold away I would like him to
consider this very sympathetically and
he will consider, I am sure

1 would hke to press one thing
The agriculturists have to stay in
theirr felds at mght. We know that
offences hke cattle-lLifting, damage to
crops and even looting and so many
things do happen What is the pro-
tection to them? When we approach
the authorities, they say, we cannot
keep a police constable in every field
When we approach the authorities for
licence, they are not well inclined I
would submit that if we are not in
a pomtion to give full protection to
the agnculturists to stay in the farm
at night, they should be allowed to
possess arms

1 would submit that in proper cases,
Licences for rnfles and revolvers also
should be given to the agriculturists
‘There 15 no harm absolutely In the
twelfth year of Independence, if we
do not trust our people who are our
masters, what 13 to happen® I can
understand, the Government has to
consider 80 many things Gov-
ernment has to0 mawmntain peace
and order Keeping all these in view,
1 would suggest that licensing n
‘Proper cases shoyld be very liberal in
th:e:ue of lcensing of revolvers and
1
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One thing hurts me When we are
smending the Arms Act, there is no
smendment absolutely. I feel that
Because, all the sections that are in
the Arms Act are only renewed in
this Bill There is no change absolu-
tely I would like to say to the hon
Minister, when India was not free,
there were so many other States in
the country We used to call them
absolute monarchs and by so many
other words In those States, posses-
sing of ML guns was freely allow-
ed Licence was not required 1
would cite to him some cases. In
Baroda, everybody could carry a
muzzle-loading gun No licence was
1equred I would give another case
My hon friend 1s sitting just by me,
the Thakore of Ghodasar It was a
small State of 27 willages There
also, no licence was requred to
possess muzzle-loading guns

An Hon Member: Even in the
wvillages

Shri P. R. Patel: Everywhere If
after Independence, we are required
to ask for licence for muzzle-loading
guns, I think that is too much We
distrust our people That 15 my feel-
ing I do not know why the ruling
party has in its mind so much digtrust
for the people Are the people going
to revolt aganst the ruling party?
Ours 13 a democratic State It at all
they shall be removed, they shall be
removed in a most constitutional way
I do not think people are in a mood
just to take arms and revolt against
the present rulers I feel that if at
all we say that sovereignty les in
the people, then, naturally, it is rather
desurable that we should trust our
people and allow them to possess
arms I can understand registration
of arms I have no objection to 1t I
wish that all arms are registered Let
a Register be kept I do not object
to it So far as these revolvers,
nifles and such other guns, are con-
cerned, they may be reviewed from
year to year or after three years
That would be adequate Why should
there be a renewal for a muzzle-
loading gun® That, 1 @0 not under-
stand It 15 not a harmful weapon,
I would submit to the Government.
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In the end; I .oyid ssy. oge word.
The. Bl is to ga.to the Joint Com-
maittess.. . The. Jaint, Commijiee . gill
consider the. measure flly, J, am sure,
I would mxpeot..the Joint. Gommittes
to come-out with a Bl which would
give .oredit to our,country. I know
my distriet is on:the border of Pakis-
tan. Some day-~God forhid—rwe shall
be required to face some difficulties.
If our people are mot tmained in arms,
how are we to defend? I am of
opinion, the Army comes later on, but
the people there can defesd the coun-
try. We should dexire that our people
ghould be so armed and they sheuld
be trained in the yse of arms that
they may be able to defend the
country and obstruct any invasion of
our country. Do we desire it? On
the contrary, what do I find? People
leaving the train and going to the
village are robbed on the way. They
cannot defend themgelves because
they .are armjess. The dacoits and
robbers do not require any licence.
They are good enough not to approach
any authority for lLicenees. They do
possesg guns. By having such a Bill,
we are giving.a long rope to the evil
genius, anti-social elements and take
away the protection of the civilised
people, the law abiding people. So, I
would submit .that the Jaint Com-
mittee might censider ail these points.

Shri Ajit Singh Sarhadi (Ludh-
iana): MYr. Deputy-Speaker, Sir, I am
glad that the Governmerit has-at long
last felt that the Act of 1878 calls
for repeal and replacement and has
brought forward this Bill. But I can-
nQt cungratulate the Government for
this because thig Bill does not libera-
lise the provisions of the old Arms
Act. ‘The old Act of I878 it a re-
minder of the slavery under which the
country had been passing through. It
is a lamentable relic of the foreign
ryle. It is rather unfortunate that it
has remained on the statute-book for
the last twelve years.

v var “ .

The Bill {hat is under discussion
should have been on the statute forty
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as early,as 3 q ong , were
put in the.pld dasembiy. that the old
Act shonid be amended. I. 1538,

Dr. Katju was the Xoms Minister, ,
laid..down certain pripciples, which
shomld form the . basis of approach.
While disoussing .Shri U. C. Patnaik’s
Bill {0 amend the Indian Agyms, Agt
of 1878; Shui Katju said as to what
should be our approach to the new
Bill, to which I would like to draw
the attention of the hon. Minister.
Shri Katju said as follows:

“I am gquite walling to sub-
scribe to the doctrine that the
whole of this Arms Act, ag my
hon, friend, Shr1 Tek Chand said,
requires reconsideration, revision
and review. You may enact the
same thing if you consider 1t
desirable, but then the stigma
which attaches to the Arms Act
of 1878 will disappear. What is
required really 1s that keeping in
close view our national reguire-
ments, the requirements of the
situation, on the one side the
desirability that every citizen
should have an opportunity for
defending himself, and on the
other, the desirability that peace
should not be endangered—keep~
ing everything in view, this
Parliament should enact that law,
so that people may feel that it
is something our own which we
have enacted.”

Now, that should be our approach-
I would like to categorise this
approach in three parts.

The first point is the desirability
that every citizen should have a right
to defend himself.

The second point iz that internal
peace should be maintained in the
country and that .intermal peace
should not be endangered.

The third point is the national ye-
quitement. Keeping these three points
in view, let us see how far this pre-
sent Bill meets the situation.
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It is an inherent right of an indivi-
dual’ and a free citizen to be able to
defend himself. All the legislatiops
that we pass should be based on this
right commengurate with the main-
tenance of peace of the country. This
Bill, as it stands now, does not meet
the situation. 1 find from the provi-
sions of the Government Bill that it
gives wide powers to the licensing
authorities, even in respect of the
smooth bore guns having a barrel less
than 20 inches, to be used for protec-
tion or for sport. Likewise 22 inches
bore rifle cannot be given unless cer-
tain conditions are satisfled. Section
13, as. the hon. Minister was pleased
to remark, is a mandatory provision
allowing the lcensing authority to
give licenses in respect of certain
categories. The result is going to be
that thase people have to pass through
certain hurdles to get the licences.
As my hon. friend Shri Sharma point-
ed out, it will not be difficult to pres-
cribe certain procedures. If you
really want to liberalise the provisions
of the Armsg Act, you should really
eliminate these categories and the
principle of licensing also, and there
should be only registration. We have
got such a system in the ‘Western
countries. I would not agree with
the view that the indiscriminate grant
of licences would endanger the peace
of the country. I am not going to
subscribhe to that view. I originally
come from a State in N.W.F.P. which
was a part of pre-partitioned India.
There in certain parts, no licenses
were required for keeping arms, and
persons who keep arms who endanger
even for manufacturing arms. It is net
the pegce, of the country. It is only
the disarmed condition of the people
and uphcensed arms that endanger
peace. That is my feeling. From my
experience at the Bar I can say, if
you take the offences committed there,
you find that the offences come from
the unlicensed section and not from
the licensed section. If any offences
are committed by the licensed section,
it would be due to provocation or
some other reason. I would submit
to the House that clause 17, sub-
elause 3(b) nullifies the mandatory
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provisions of section 13. It lays dowp
that if the licensing authority d

it necessary for the securjity of thy

public peace to suspend or revoke the
lidence,. e .may, dg it st any time
What you give by one hand you take
away by the other. This provision-
does not meet with the situatioh and:
does not liberalise the restrictions.
relating to arms.

The third approach which I suggest--
ed ig the national requirement. The
old Act was intended to enslave the
people and to take away the fighting
spirit in them. Bul how the national
requirement demands that the people
should be armed. In the present
state of affairs in the world, with all
the developments in war technology,
in armaments and al] that, you will
concede that there is no line of"
defence now left. Then, the Armed
Forces cannot be of much use.
Future wars will be more in the
nature of people’s war. And it is not
on the soldier but on the civilian:
that the duty will devolve to save
his country. There should be a sort
of resistance force for this purpose.
And how can we a resistance force
unless the people are armed,.unless
they have practice in arms, and they
know how to use the arms? And how
can they learn to use the arms unless
you give them arms freely?

15 hrs,

Therefore, my respectful submission
for the consideration of Government
and this House is that the exigen-
cies of the time and the conditiohs
now demand that there should be free
arming of the people, so that they
would be able to use the arms when
required.

The restriction in clause 18 that it
is only the members of a riflle associa-
tion that can carry a ‘22 bore rifte
or the restriction that nobody can
carry a revolver or a pistol even is,
1 submit, a restriction which the
present conditions do not call for.
Therefore. I would submit that the
present Bill does need drastic change
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It does not meet the situation at pre-
:sent. It does not keep in view the
approach that Dr. Katju had laid
«down in 1953 ag regards the shape of
the Bill that was to be brought for-
wiérd. The present Bill is not liberal
.at all, for, not only does it place res-
trictions in regard to the taking of
the licences but it also empowers the
heensing authority to revoke the
licence at any stage.

So, from whatever aspect we look
at this Bill, we find that i1t does not
meet the situation at all I am sure
the Jomnt Committee will be well
advised to lberabse this Bill to a
very large extent and allow the peo-
ple to carry arms or at least arms of
a small kind.

Dr. M. 8. Aney (Nagpur) The
rpresent Bill has been criticised and
to some extent rightly cniticised by
some of the hon Members who have
spoken before me. But I wish to
bring to the notice of the House one
fact, namely that the motion before
the House 1s to refer this Bill to a
Joint Committee And this motion
gives an opportumity to the Housc to
discuss the principles which should
guide the Jomt Committee mn  con-
siderang the Bill when it goes before
them. From that point of view, what-
ever defects there may be in the Bill,
if the broad principles laid down are
touched g0 as to enable us to put all
our suggestions before the Jomnt Com-
-mittee, then there 1s no reason for
us 0 despair On the other hand, I
would like to congratulate Govern-
ment for having come forward before
-the House with a Bill of this kind.

You can imagine that the Act which
1s going to be amended or replaced by
thus Bill 18 of 1878. That 1s, more
than eighty years have passed since
that Act was passed. That Act was
passed when we were subjecis of a
*foreign people, the Britishers who
were dominating over us They made
laws for certain purposes, and these
Acts have been going on from those

-days $il the present time. In fact,
.qgne of the grievances which I have
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always been feeling against the pre-
sent Government of the Union is that
alttough nearly tweehl’ve ’:u;s have
passed since we achiev, depend
ence, and we have been thinking
progress 1 all directions in this céun-
try, yet, on two points I find tha
there 1s not the same enthusiasm
make progress as there is in the cise
of economie and other matters; and
those two points are the question of
defencc and the question of arms,

_%

1

I find that national planning com-
missions have been appomnted which
are exclusively conflned to matters of
economic upliftment of this coun-
try "Gradually, even the scope of
that economic uplhift has been 30/
expanded as to include the gquestion
of education, health and everything
cise But even i that broader con-
ception of the uplhift—I have tried to
read through thos¢ reports—I find
that there 1s not that same enthusiasm
for the improvement of our defence
and for the improvement of our peo-
ple as a martial and a fighting people,
people who will be capable of defend-
ing themselves in any emergency. I
have found that loophole there; I
have found that enthusiasm lacking
all along n the progressive steps
which we have been taking for all
these years Of course, I do not
want to mimmise the importanice of
those progressive steps India has to
make a march, and India has to come
up to the level of other countries, and
we have to adapt ourselves to the new
cconomic and social i1deas which are
coming m But none-the-less 1 can-
not consider a country as sufficiently
cultured, sufficiently improved, and
sufficiently civilised if it is lacking in
its arrangements for defence and it
has not trained its people to protect
themselves against odds internally,
and also to repel the enemy in cuse
the country 1s invaded

The Arms Act had kept the country
and 1its men permanently crippled,
always dependent an the foreigners.
They had to look to the foreigness
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for their protection in case any difi-
<ylty came in In fact, the Act of
31876 was an Arms Act which was
there for the purpose of taking away
th¢ ayms of the people and giving
them arms only at the pleasure of the
Soreign government, whenever they
wanted it and on such conditions as
they had hked to impose That was
the policy underlymmg the Arms of
1878, and that policy has been gomng
on from 1878 till this day. There-
fore 1t was rather one of the major
tmngs which our Independent Gov-
ernment ought to have taken up m
their hands as early as possible for
amendment But, I say, better late
than never 1 really thank my hon
friend Shri U C Patnaik for having
awakened the conscience of our Gov-
ernment to an important matter of
thig kind by frequently putting ques-
tions, bringing forward Bills and do-
mg a thousand and one things, and
Government, though 1t may be a
belated step according to the 1deas of
certain people, ultimately came for-
ward to give the promise that they
would i1n course of time bring for-
ward a B:ill to consider the whole
question of an comprehensive amend-
ment of the Arms Act, and the pre-
sent Bill which 1s a consolidating Biill
1s placed before us for that purpose
m accordance with that promise So,
Government have taken, mn my
opinon, a step in the right direction
It this Bill contains certain defects,
it 18 for the Members of the Joint
Commuttee to sit round the table and
discuss the matter in the proper way,
bearing 1n mund the two mainprinci-
ples which have been laid down in
the Bl to gurde them

The mam principles have been laid
down very well by the hon Mimster
mn his spesch while moving the motion
for reference of this Bill to a Joint
Committee The first principle 1s that
the Bill contains only the mimmum
resttictions necessary n the interests
of the security of the country ang the
maintenance of public peace So,

t's idea is to keep the
restrictions to the minimum It s
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for the Jomnt Commtiee 10 see that
the restrictions are kept to the mini-
mum, or whether they can still reduce
them to a lower limit for the sake
of keeping the restrichons to the
absolute minimum It 13 wathin theie
power to do that That i1s one of the
principles The second principle is
that every effort has been made to
protect the legitimate interests of all
citizens 1n the context of the indepen-~
dent status of the country Indwa is
an independent country. We clamm
to be on a par with all the civihised
countries 1n the world In fact, we
icel proud that m spite of our being
a new democracy, or perhaps one of
the youngest democracies which has
come mto existence, we claim a cer-
tamn status in the civilised world, and
we claim a certain position n the
world We have to consider the
status which the Indian citizens have
acquired not only as citizens of India
but as citizens of the world, a world
which India 18 pledged to usher m,
a world full of hope for peaceful men
of the world to live hereafter The
Indian citizen 1s going to be a citizen
of that kind Are the restrictions put
here consistent with the status of an
Indian who 18 not a citizen of his own
city, State or country even, but 13 a
citizen of the world, who 18 gong to
be a citizen of the cvilised world
hereafter®* That i1s the pomnt we
should think of I have no doubt that
the progressive wdeas of the Mem-
bers in the Jomnt Commuttee will be
brought out in the dehberations very
clearly and that the Bill will emerge
as a more progressive measure than it
appears now There 18 no reason tn
be pessumistic about that

The impression that the history of
the evolution of the world has pro-
duced on my mund 18 that i1ts progress
has been measured by the progress 1t
has made 1n the kind of arms from
the earhest times to this day The
first age was called the stone ago, and
then came the iron and other ages
and with that the history of evolution
was practically over according to the
theorn:st, but in reality it was followed
by the age of gunpowder It is also
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going. out and the age of scientific
wu-l‘;n has rushed in, and before it
could become stable, the age of
nuclear warfare has come in. The
arms are making progress like this.
In defining arms we should bear all
these things in mind. What was a
popular and effective arm yesterday
may not be so today; what iz arm
today may not be tomorrow. In that
way we have to look at the requisite
quality of the article which is to be
called an arm, and revise the defini-
tion from this point of view.

This country believes in the good-
ness of every man, that every man
hag something innately divine in him,
that he is not possessed only of evil
ideas. That is the presumption on
which the entire democracy is based,
and we have accepted it. We are
making a bold effort to make a suec-
cess of the largest democracy in the
world by adopting universal suffrage.
Our Arms Act should be so moulded
as to make it clear that it is not mere
theory, and that we are not afraid
of arming our people in the same way
as men are armed in other countries

Therefore, in making this law we
may keep before ourselves the arms
law existing in the UK, the USA,
and other civilised countries. I do
not know what the law is in the
U.S.A, but the hon. Minister must
know something about it. Let us see
the conditions under which arms can
be had easily and without difficulty
in other countries, and if there is some
difficulty in adopting them, we can
make some slight changes here and
there. These general considerations
may be borne in mind and the Bill may
be approached from this standpoint by
the Joint Committee.

1 think the Government must be
thanked for giving us an opportunity
for giving due consideration to this
qQuestion which has been a standing
grievance for so many years. For
fifty years and more the Indian
National Congress had been crying
every year that this Act must go.
Now for twelve years we have been
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an independent nation. At least now
we should change it in such g way ‘as
to make the world feel that India not
only wants peace for everybody else,
and asks other people to live in peace,.
but has also got confidence in its own
people. It does not mind the most
dangerous weapons being possessed by
its citizens. Of course, 1 do not mean
to say that we should be reckless and
not sufficiently cautious, because we
know our own conditions, but as law-
makers, as the accredited represen-
tatives of the people, hon. Members
should approach their work in the
Joint Committee in such a way that
they make it a model Act. In this
hope 1 give my support to the motion.
which has beren moved by the hon
Minister.

Shri Supakar (Sambalpur): 1 feel
that this Bill should have come before
the House at least ten years ago '

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
Better late then never!

Shri Supakar: We feel that in the
context of the crippling effect of the
Arms Act of 1878, in view of the
atmosphere of non-violence that has
been prevalent in this country for
about a century, in view of the danger
our country is threatened with from
its neighbours and the refusal at the
same time of our Government to give
an opportunity to organise a awvil
defence organisation in the country,
the importance of a Bill like this
cannot be over-emphasired.

Although the intention of the hon.
Minister is very good and he claims
that this Bill seeks to liberalise the
provisions of the Act, there i3 reason
to doubt how far the intention will
succeed in practice.

In order to justify his contention
that this Bill is more liberal than the
existing Act, the hon. Minister put
forward the argument that now fire-
arms are being licensed, and so far as
arms defined in clause 2(1)(c) are
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oconcerned, there is only the restriction
<confained in clause 4, otherwise people
are i.ee to use them

It 15 also contented that the prowi-
sion of licences as contemplated in
clause 13 13 very liberal inasmuch as
1t makes it almost obligatory on the
part of the licensing authonty to
issue a licence, but what is given with
one hand is taken away by the other,
as you will find from clause 14 where
certain very stringent restrictions are
provided which will place the licens-
ing authority in the same arbitrary
pomtion ag he used to enjoy under the
Act of 1878

I have compared this clause with
the provision prevalent in other coun-
1ines, especially the British law, but
this provision which gives a very
arbitrary power to the Lcensing
authority will not be found anywhere
else. I refer to clause 14(3) where
it iz stat~4

“Where the licensing authonty
refuses fo grant any hcence to
any person it shall record in writ-
ing the reasons for such refusal
and furmish to that person on
demand a brief statement of the
<ame unless 1n  any case the
licensing authority 1s of the
opion that 1t will not be in the
public nterest to furnish such
statement ”

Sir thus nullifies the advantage
given to the applicant for a licence
under clause 18 where there 1s a pro-
vision for appeal Wheie the licensing
authority furmishes absolutely no
reason and says that for purposes of
security he 15 refusing to give 1t and
refuses to give anything in wnting,
then, what 1s the basts on which the
aggneved person can go mn for appeal”
So, if we compare this clause 14 with
the provision in the original Act we
will find that there 1s ample justifica-
tion for the doubts expressed by some
of the hon. Members of tlus House
that the provisions of the present Bill
are not at all liberal as compared
with the original Act
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I will place some pownts for the
consideration of the Joint Committee,
regarding this clause 14 which deals
with the refusal of licences and on
whi¢h there has been some débate It
» said

“(1) where such lhcence 13
requuired by a person whom the
licensing authority has reason to
believe—

(1) to be prohibited by the Act
or by any other law for the time
being 1n force from acquiring,
having in his possession or carry-
ing any arms or ammunition, or

(2) to be of unsound mund, or

(3) to be for any reason unfit
for a lLicence under this Act, or

(1) where the hcensing autho-
rty deems it necessary for the
security of the public peace to
refuse to grant such licence”

These sub-clauses give more or less
a subjective power to the lcensing
authority, and I do not know how
far under these restricted conditions
the appellate authority will be n a
position to help the applicants for
e e

Then there 1s a clause for the
refusal of hicence to minors or persons
who have been convicted for offences
involving moral turpitude and who
have been sentenced to mmprisonment
for a term of not less than 6 months
etc I am referring to clause 9 It
says

(1) who has been sentenced on
conviction of any offence involving
violence or moral turpitude to
impnisonment for a term of not
less than six months, at any time
during a period of five years after
the expiration of the sentence, or

(11) who has been ordered to
execute under Chapter VIIT of the
Code of Criminal Procedure, 1888,
a bond for keeping the peace or
for good behaviour, at any time
during the term of the bond,”
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‘The British law which is much more
Mberal than the law prevalent in this
country provides some other restrie-
tions. It does not grant licences to
persons who have been under preven-
tive detention and persons who have
been sentenced to any kind of impri-
sonment for a term exceeding three
months. There is no question of
moral turpitude or violence because
there are certain offences which
justify the suspension of licence
although they may not involve a ques-
tion of moral turpitude. For example,
there are those people who do offend
against forest laws and those who
destroy the wild animals recklessly
because they possess certain licence.
They are punished under the forest
laws. That does not involve moral
turpitude. In such cases, I would
submit that more strict action should
be taken against them. In order to
strike a balance, I would submit that
there should be more liberal granting
of licences to persons who apply for
them not merely because there is a
necessity of the protecting their crops
for food purposes but for the dire
necessity that the country should be
prepared

Mr. Deputy-Speaker: The hon. Mem-
ber should conclude now.

Shri Supakar: I will conclude, Sir.

More and more persons should learn
how to use arms. It is a necessity.
There should be a more liberal grant
of licences and those who commmit
offences against the Arms Act should
be punished more severely as was
submitted by my hon. friend Mr
Bharucha.

Shri Rungsung Suisa (Outer Manipur
—Reserved—Sch. Tribes): Mr. Deputy-
Speaker, Sir, I had no thought or mind
to speak anything about arms or
defence because, before 1 speak, 1
have to confess to the peculiar condi-
tions in which I find myself today.
I dbuing & Naga and though I am a
Member of Parliament my sincerety
is doubted and again being & member
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of this House, my own people doubt
my sincerety for the future good of
the Nagas. That iy why up to this
time I have been keeping sllent
regarding arms and defence.

My own people are in rebellion. Se,
1 thought it wise for me not to spesk
for defence. But, today the way the
amendment is put before us and the
way the Home Mnister 1s praising
his amendment by repeating the words
liberalising’ it hurts me like anything.
It 13 very unfortunate to find that our
Government 1s behind the tames.

Whle speaking about this Bill, let
me say something about the remarks
made by one of our hon. Members.
He said that Government 1s taking the
rght step But I say Government 1s
taking the wrong step or the slow
step. Is 1t the time for us to talk
about the question of restricting and
liberalising the grant of arms hcences
to wvillagers? I do not think 1t 1s the
mght time It 1s trme for us to take
action before legislation takes place.
We have to see what other people are
thinking or doing something against
us from behind We have to be care-
tul. This 15 not the time for restric-
tions.

While the hon Member says that
it is the minimum amount of restric-
tion I say it is the maximum amount
of restriction Let me tell you from
my own experience In 1949, I found
that my gun was not switable for my
use. So, I exchanged that gun for a
buffaloe, and then applied for the
renewsl of my licence. What do I find
today? I do not know where my
petition is. It is 10 years now. Can
1 expect like the hon. Member who
spoke—that the minimum amount of
restriction will be there, I say, by put-
ting the word mimimum, it will be
maximum restriction for the villagers,

Mr. Deputy-Speaker: But the
buffaloe is there.

Shri Rungsang Suisa: If my words
are not parliamentary I beg pardon
of the House,
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Some hon. Members: They are par-
Liamentary

Shri Rungsang Suisa: I feel it very
much

1 am a villager, though | am stand-
ing on the ficor of this House I am
a person who warks with my own
hand and who produces crop and I
find that the birds and amumals des-
troy my crops, which I cannot bear
it to see It 1s not a man who lives
in the town who needs not use of
arms But it 1s the man who works
m the fleld and feeds the nation He
should have arms Let us think of
our economy If I find that at least
one-tenth of my produce are robbed
away by wild animals and beasts How
can you expect me not to possess arms
You may not believe me but I am a
hunter This tp of my hand s a
witness, I lost this tip while fighting
with an amimal, hand to hand. Wild
amumals, beasts and birds are so
numerous that we cannot get all the
products of our fields at the time of
harvest In July, August, oh, what an
clevation of spint we fgel within our
selves We see our crops very good
We feel that there would be a good
harvest next year but in Octoher the
anumals and birds are there to eat
them away The statesmanship of
India 13 regarded high m the whole
worid But what do they want®
Unfortunately, when I say this, I am
not runimising the importance of
others, but to speak the truth, we
have to bow down to a small country
like Burma i1n asking for rice Is it
not humiliation for us, for our leaders?
Let us think of it

An hon Member has said that the
armg of today may not be the arms of
tomorrow But I say to him with all
respect' unless & man learmns A, B, C
how can you expect im to pass

Master’s course It is impossible
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will defend I am not a soldier -
nically But practically I am a soldier.
In 1944, I was caught in the War I
marched from Kohrma to my village,
between two armies 1 was with the
soldiers and I know what 1s the tactics
of hit and run policy and how to
embarrass and how to demoralise the
army We have found the use of the
small arms and the Infantry are the
ones who win the battle Do you
think that our army can defend our
borders” No, I do not think You
may not agree 1 do not know If we
have to use nuclear weapons, I am
not an expert in that fleld But so
iong as you are not going to use them,
what 18 to be done” 1 say that our
army should not be used or should
not be taken as the machinery for
defence It should be the machinery
for tramning the population and we
shall find the use of small arms most
useful That is the way we have to
take things We have to face facts

The facts stare straight into the face.
Unless we teach our people to use
arms, these ordinary arms, how can
we expect them to go and defend
therr freedom and not to go back and
bend on their knees like this

(Laughter.)

Mr. Deputy-Sweaker: Order, order.
He may be z villager. There are cer-
tain principles that must be observed
here. He cannot walk away and act
like this It is only what he speaks
that is to be recorded and not other

things.

Shri Rungsung Suisa: I beg your
pardon, Sir. It hurts me We haws to
see facts as they are. From the
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national point of view, we have to
encourtge the villagers to use arms.
We must give them arms at conces-
sional rates, if we cannot give them
free. How can you expect them to de-
fend your freedom and learn to défend
theirs? You use the police in defend-
ung the villages now but if you give
arms to the villagers, they will defend
themselves. Let us give arms to the
‘villagers in place of police, how can
we provide police to defend the vil-
lagers, let them defend themselves.
Then let us say to the villagers: “you
feed your own stomach; nobody is
responsible to feed your stomachs”. If
so, then you have to defend your crops.
For that you must buy arms and use
them., We should smay: even if you
cannot buy the arms snd pay the
price, we are going to give you arms
at concessional rates and the amount
‘may be paid after two or three years
Can we not do this? 1Is it too hard”
1 ask this question wvery sincerely
Instead of going to foreign countries
and asking for rice, can we not ask
our villagers to protect our rice cyops
and feed the people? We have to see
things from the practical point of
view. A person who has got to learn
things from books only can say im-
practical things. If the question of
starvation comes, when the question
of the protection of our freedom comes,
when the question of our defence
-comes, when it is a question of the
defence of our country, it is not the
“Parliament which will defend but it
is the villagers who will do it. They
are eighty per cent of the people and
they will defend the country. I say
that the Government must realise the
facts as they stare us in the eyes and
not in the face. What are the condi-
tions today? If we go on only making
-eloquent speeches on this and that,
and changing from tliis section-to that
section, I am sorry to say that the
time will be too late for us.

Some Hon. Members rose—

Mr, Deputy-Speaker: The hon. Min-
dster. I am sorry I cannot csll any
ather hon. Member.
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Pandit Thakur Das Shargavy (His-
sar): Sir, 1 want to Moqy two
or three minutes.

Mr. Depuiy-Speaker: The hon.
Minister may take 20 minutes. At
400 we have to take up unother
dscussion.

N

Shri Datar: He may be given three
or four minutes, Sir.

Mr. Deputy-Spoaker: All right,
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Shri Datar: Mr. Deputy-Speaker,
8ir, I was happy to find that there 15
& considerably large measure of sup-

Ax Hon, Member: Opposition.
72 LSD.--8.
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Shri Datar: Let the hon. Member
walt—. .. .to the principles enumerated
n this Bill, and also a growing sense
of appreciation that Government have
gone to a very large extent, I was
surprised to find an hon. Member sug-
gesting that the system of licensing
should be done away with altogether.
Another hon Member suggested that
radical improvements should be made
in the provisions of this Bill

I was prepared, Slr, for my hon
friend opposite, Shri Easwara Iyer's
criticism that this Bill do not contain
any improvements on the provisions
of the Act of 1878. That wag all that
I expected from him, inspite of the
fact that there are a number of sub-
stantial improvements. But may I tell
you, I wag not prepared at all for the
very unfortunate and unrealistic eritic-
ism of my hon. friend, Shri D. C.
Sharma. He complained that we did
not take into account the realities of
the situation. May I point out to him
that his approach was academic in
the wrong sense of the term, was high-
1y unrealistic, because on a number of
points he had not cared to note what
the Bill has provided for.

I would like to tell all hon. Mem-
bers that in the case of this Bill as
also in respect of other Bllls we take
considerable pains. We consult the
State Governments. We have also the
advantage of the opinions of a
number of private bodies. Only
after considering all those things
we have brought forward this
Bill It is perfectly open to the Joint
Committee to make improvements as
they deem fit Therefore, I am pre-
pared to point out to this House that
on a number of points where highly
constructive suggestions were made,
the Joint Committee will look into the
cases regarding these points with as
much zeal asg possible, because these
things have got to be properly looked
after,

I was happy, Sir, that a number of
hon. Members including our elderly
leader Dr. Aney pointed out the other
side of the picture from the one that
was painted, or over-painted, by
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certain hon. friends opposite and cer-
tain other hon. friends here also under
a possible misapprehension. All the
same, I should like to make a very
short reference to some of the points
that the hon. Members have raised.

Now, so far as the definition of the
word “arms” is concerned, there was
considerable misapprehension due to
the fact that the Bill proceeded on the
principle that ordinatily a licence will
Bave to be required for firehtms.
There are, as { have already pointed
o, circumstances like emiergencies or
otherwise, as 1 have éxplained, where
ft would be nectesary to control the
use Or the esercise of all arms, That
5 fhe teason why the general defini-
tioit of the word “arms” had got to
be given,

But my hon. friends do not look at
the substantidl change that we have
rhhde, namely, that the question of
Heensing has been confined normally
only to firearms. That is a point
which ought to have been appreciated
by the hon. Members. But that ques-
tion was slutred over and, uhfottu-
nately, a wrong interpretation was put
in. I made it ¢éry cledr that ordi-
natily only lcente would be required
for firearms, but whén an emergency
éirises then, perhaps, the Government
will have to tontrol, ag I have stated,
the use of all arms. That is why the
word "arms” had to be defined in the
manner that it was done. I have also
pointed out that domestic articles bave
also to be excluded. That also is a
f:’ctor which hag to be duly appreciat-

Certain hon, Members made refer-
ence to some other sections, and they
wtated that we did not go as far as we
ought to have gone. In thiz connec-
tion, a prominent reference was made
w clause 9. So far as clause 9 is
concerned, it deals with the classes or
categories of what can be called,
prohibited persons for the purpose of
grant of arms. In clause (9) (1) (a)
{11) it has been made very clear that
every conviction passed against a
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person or every sentence that he bas
undergone does not #pso facto comsti~
tute & prohibition. We have put in
very important which
ought to be duly noted. It will be
::u;dlxttinlltb-dnuh) (i) & is

“who has been sentenced on
conviction of any offence invole-
ing violence or moral turpitude..”

Violente is a factor which, all wauld
agree, hag to be eschewed altogether.
Therefore, violence has bBeen put in.
Moral turpitude also hag been duly
included here. Barring violence, bar-
ring moral turpitude, if there are any
ather convictions neturally théy would
not come under the mischie? of this
particular clause,

The Minister of Parliamentary
Affsirs (Shri Satya Narayan Sinka):
Otherwise all of us will be disqualified.

Shri Datar: Otherwise, as my hon.
friend says, all of us will be dis-
qualified. It is also stated here: “for
a term of not less than six months”.

Another hon. Member suggested
that often-times securities are demand-
ed, bonds have to filed by a number
of persons under the security provi-
sions of the Code of Criminal Pro-
cedure and so on. Therefore, they
suggested that we might further relax
the provisions of the next sub-clause.
Unfortunately, my hon. friend or
friends who made a reference to this
daid not read the words in sub-clause
(iif) which reads as follows:

“who has been ordered to
exedute under Chapter VIII of the
Code of Criminal Procedure, 1898,
a bond for keeping the pemce or
for good behaviour, at any time
during the terms of the bond.”.

The last phrase is to be noted, name-~
1y, “at any time during the term of the
1snd.” After the term of the bond has
expired, prima facie, they would b»
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hﬁo:cowde ration and there-
fove, if these w are duly taken
.oeount, ouldne!hntdl

pmmwo beenbo d over at

some time in the dim past wouldnot
neoessarily come within the mischi

ief
of prohibited persons, beuulo the
ualification has been confined to
“any time during the term of the
band”. So, the difficulty that was felt
or the wusapprehension that was
experienced by certain hon. friends is,
I am afraid, entirely out of plate.
Some hon. Members further con-
tended that nothing has been done for
agriculturists. 8o far as the agricul-
turists are concerned, we are anxious
that as large a measure of grants as
possible should be given to them. My
friend P. R. Patel has made out
a case about the muzzle loading guns,
That is a question which requires
examination. 1 should like to go into
it as early as possible.

Secondly, a number of hon. Mem-
bers contended that the licensing
authorities were only urban-minded
and could not look after the interests
of the rural population.

Shri Rungsung Sujsa: It is a fact
that cannot be denied.

Shri Datar: May I request the hon.
Member to wait for sometime? It is
true that till now we had the old Act
of 1878, with rules made here and
there. They were not full. Therefore,
the Government have brought forward
miilo Bill and proper rules will be
made.

Another hon. Member, posstbly Shri
D, C. Sharma, went into a rhetorie
over a number of clauses wherein
Tules have to be made. I wish the
hon. Member had been here, and 1
wish he had read what we have
stated about the delegated legislation,
We cannot take away from the Bill
those essential provisions or pomnts or
principles which have got to be includ-
ed in the Act or the Bill. It has been
clearly stated in the note which the
bhon. Member ought to have read:
“These are either matters of procedure
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or matters of administrative detail...”.
If we go beyond the scope of such a
delegated legisiation, then you are
there to check up the whole matter
and you are there to look to the inter.
ests of the House also.

May I, in this connection, further
point out that whenever rules are
made—and the rules, as I have
stated, are confined only to details—it
would not be proper and it would not
be in conformity with the dignity, it
I may say s0, of the Bill that all the
rules ag to how much stamp hag to
be fixed, what is going to be form of
application, etc,, are to be mentioned.
Such rules cannot be naturally
included in the body of the Bill. They
have to be mentioned only in the rules
themselves,

Again, 1 may point out, as you are
aware, a healthy convention has been
evolved in this respect and clause
44(3) mentions as follows:

“All rules made under this Act
shall be laid for not less than
thurty days before sach House of
Parliament as soon as may be
after they are made and shall be
subject to such modifications as
Parliament may make during the
session in which they are so laid
or the session immediately follow-
ull"

Therefore, if the rules are made, the
rules would be placed here and they
would be subject to the scrutiny of
all hon. Memberg of the House. 8o, it
should not be said that anything has
been reserved. Even assuming it is
80, the rules are further subject to
the full scrutiny of the hon. House
and if the House so decides, it can
also amend or revise the rules. There-
fore, I would submit that there iz no
point so far as thig matter js con-
cerned.

I have dealt with most of the points.
I have only one point more. The
Government cannot accept the position
that armg can be got merely for the
asking. My hon, friend Pandit Thakur
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Das Bhargava wanted to have such
thing included as one of the funda-
mental rights That was not accepted
by the Constituent Assembly at all
Now, every man, every citizen of
India, is entitled to hold arms, 1s
entitled to possess arms and use arms
subject to the conditions that have
been laid down in this respect

In this connection, may I pomt out
that the rules that we have made and
the provisions that we have followed
in this respect are generally on a par
with similar rules and provisions n
other independent countries

Shri Easwara Iyer: No, no

Sthet Datar: They ave Do p lagge
extent, we have also added on a
number of occasions new provisions.
We have introduced new provisions so
as to bring them 1n line with modern
currents of thought so far as the legis-
lation 1n various other countries 1s
concerned Therefore, I may submut
agamn that this 1s a lhiberalising mea-
sure This 1s a measure where the
number of restrictiong that have been
put down are to the Jowest necessary
limit That imit has to be mantained
and that limit cannot be forgotten
After all, even apart from our per-
sonal, fundamental rnghts, we have the
obligation, the most sacred obhgation,
of looking after the security of the
nation and maintaiming law and order
Whatever some other friends may say,
that 15 the most fundamental and
primary duty of Government So
keeping all these things m view, what
we have done 15, as an hon Member
rightly pointed out, we have tned to
follow the golden mean, and the
golden mean, if I might suggest, is
more on the side of giving larger
rights to the people than on the side
of putting in more restrictions

Sir, I commend the Biil

Mr. Deputy-Speaker: The guestion
h.
That the Bill to consolidate and

amend the law relating to arms and
ammunition be referred to a Joint
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Committee of the Houses consisting of
45 members, 30 from this House,
namely —

Shr1 Upendranath Barman, Shri
Missula Suryanarayanamurtl, Rani
Manjula Devi, Shm Bibhuti
Mishra Shrn Mohammad Tahur,
Dr Gopalrao Khedkar, Shri

1 M Kedaria Shn
M K M Abdul Salam, Shn R. §
Arumugam, Shrn Vidya Charan
Shukla, Shr1 K. R. Achar, Shri
Mathew Maniyangadan, Shr Bakt
Darshan, Shn1 Jagan Nath Prasad
Pahadia, Shm Raghubir Sahai,
Shr1 Ansar Harvani, Shn Devana-
palli Rajiah, Shr1 Bangshi Thakur,
Shr1 Radha Charan Sharma, Shn
Satis Chandra Samanta, Shxf
Ranbir Singh Chaudhuri, Shri
Hirendra Nath Mukerjee, Shri
K K Warior, Shr1 Mohan Swarup,
Shr1 Shambhu Charan Godsora,
Thakore Shr1 Fatesinhji Ghodasar,
Shr1 Uma Charan Patnaik, Shri
Atal Bihan Vajpayee, Shn
Shankarrao Khanderao Dinge, and
Shr1 B N Datar

and 15 memberg from Rajya Sabba,

that m order to constitute a
sitting of the Joint Commuittee the
quorum shall be one-third of the
total number of members of the
Jomt Commuttee,

that the Committee shall make a
report to this House by the first
day of the next session,

that 1n other respects the Rules
of Procedure of this House relat-
ing to Parhamentary Committees
will apply with such varations
and modifications as the Speaker
may make, and

that this House recommends to
Rajya Sabha that Rajya Sabha do
join the said Joint Committee and
communicate to this House the
names of members to be appointed
by Rajya Sabha to the Joint Com-
mittee

The motion was adopted.
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BUSINESS OF THE HOUSE

The NMinister of Parllamentary
Affairs (Shri Satya Narayan Sinba):
With your permission I want to
announce a slight change in the order
of Government business for tomorrow,
Fridey, the 24th April, 1959. The dis-
cussion on the report of the Commis-
sioner for Scheduled Castes and Sche-
duled Tribes for 1857-58 will be taken
up before taking up the resolution
regarding the recommendations of the
Railway Convention Committee,

Shri Braj Raj Singh: Sir, may I
submit one thing. The Minister of
Parliamentary Affairs usuvally
announces such changes. But the
Members who are not present here
now will not know that the report of
the Commissioner for Scheduled
Castes and Scheduled Tribeg will come
up tomorrow. Certain Members who
might like to participate in the dis-
cussion of the report may not be
available tomorrow. So, this aspect
may be kept in view for the future

Shri Satya Narayan Sinha:
Tomorrow, if at all it comes, it will be
discussed for an hour or so.
Tomorrow, half the day is non-official
day, and naturally, it will be carried
over to Monday. Six hours are allot-
ted to it. Unfortunately, it has
become necessary to make this change,
because the Railway Minister has got
a very important conference tomorzuw
—the Railway Users’ National Consul-
tative Committee—and the Minister
and the Deputy Ministers will not be
free. Otherwise, we would not have
Inconvenienced the House that way.
This is a very minor change. It does
not matter. After all, in any case,
the major portion of this discussion
will take place on Monday.

16 hre,

Shri Easwara Iyer: The hon. Minis-
fer must understand that it takes a lot
of time to study the report and be
prepared. So, suddenly putting it up

is rather inconvenient.
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Shri Satya Narayan Sinba: It is a
very minor change,

Shri Easwara Iyer: It is not a
minor change, -

Mr. Deputy-Speaker: The change
ftself is not minor. The discussion on
the Report of the Commissioner for
Scheduled Castes and Scheduled
Tribeg is very important and a very
large number of Members are inter-
ested. They should have prior not:ce;
so, a change made in that certainly is
a matter of concern to the Members,
But as has been explained, some
necessity hag arisen and then again,
most of it would be dicussed on
Monday. Perhaps a Member or two
might have chances tomorrow. There-
fore, that explanation, I think, s
enough and that should satisfy hon.
Members.

Shri Braj Raj Singh: Did the M!nis.
ter of Parliamentary Affairs not know
about the Railway Users’ Consulta’ive
Commitee meeting to he held
tomorrow formerly when he announc-
ed the order of business?

Mr, Deputy-Speaker: The Minister
of Parliamentary Affairs might not
have known it; it might have been
known to the Railway Minister. That
should not surprise hon. Members,

DISCUSSION RE. PURCHASE OF
RAILWAY SLEEPERS FROM
ABROAD AT HIGHER PRICES

Shri Vidya Charan Shukla (Balods
Bazar): Mr. Deputy-Speaker, ever
since it became known to the House
that we have been obliged to purchase
and import large amounts of railway
sleepers from abroad, the House has
been very much interested to know
how such a situation arose, because we
have got a large amount of potential
supply of timber at home, We are
also equally anxious that henceforth
we should not spend even a penny on
the import of any railway sleeper
from abroad. From the common sense
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point of view, it would appear that
we should be not only self-sufficient
in regard to wooden sleepers, but, on
the other hand, we should have been
exporting railway sleepers, because we
have one of the largest forest wealth
in the world.

Until recently, we never imported
any railway sleeper frorm abroad for
our use; all the requirements of our
railways were met from Indigenous
sources. After the second Five Year
Plan was initiated and was being
implemented, & large amount was pro-
vided for the railways for expansion,
because they were supposed to carry
manufactured goods, raw materials,
e%c. The present difficulty whereby
we have to import raflway sleepers
worth Rs, 15§ crores from abroad
arose mainly because sufficient plan-
ning and forethought had not gone into
this problem and because of which
we were faced with an immediate
problem. If we had not imported
these railway sleepers, our railway
expansion programme could not have
gone through. It was mainly because
of the needs of the railways for the
Second Five Year Plan that we had
to import sleepers worth Rs. 15%
crores. When I say sleepers, I include
wooden as well as cast iron and stesl
sleepers. It is not hard to realise that
if this money of Rs. 15} crores was
properly capitalised in a working plan
to develop our forest resources, we
could have not only met our require-
ments of railway sleepers in the
Second Plan from this working pian
on the development of forests, but we
could have enough confidence to lock
to the third Plan, where the requive-
ments of sleepers would be much
larger than they have been now.

In the third Plan, we hope we
will not again face such a dificulty,
where because of immediate 1equire-
ments, we will have to purchase
sleepers at whatever price they are
available all over the world. The
railways’ requirements are not 20 un-
certain as say, requirements of food,
where beoume of fumine conditions
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and other things, we have to rush for
supplies to overcome immed:ate diffi.
culties. The requirements of the rail-
ways are known fairly in advance. We
have been facing the aleeper difficuity
since 1050-31 and actually we have
begun importing sleepers trom 1955.88,
If proper planning and thought lwd
gone into it, we could have easily
avoided this.

Thig question of import of sleepers
from abroad has to be examined from
three points of view: firstly, whether
the import was necessary at all;
secondly, what penalty we have to pay
because of the lack of planning and
the emergency under which we have
to mmport these sleepers and thirdly
whether these sleepers were purchased
from the cheapest source or not.
Several times it has been stated that
sleepers were in short supply in our
country. We have a very strong feel-
ing that proper and intensive efforts
have not been made in the country to
procure the necessary  supplies.
Otherwise, all the quantities that the
railways need could have been easily
procured inside our country and we
would not have been obliged to im-
port sleepers from abroad. Proof is
lent to thig strong belief by the fact
that the railways were able to step
up their procurement of wooden
sleepers in the country from 11 lakh
sleepers in 1951-52 to 23 lakh sleepers
in 1855-56. Surely, this was not the
saturation point. If we had continued
our efforts in right earnest, we would
have been able to procure the sleepers
very easily from our own sources,

As a matter of fact, in 1953, the
Railway Minister addressed a letter to
all the State Chief Ministers and
solicited their fullest co-operation to
maximise the supply of sleepers from
their respective States. In the reply
sent by the Chief Ministers and other
Ministers of State Governments, they
pointed out two factors whith were
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accegsible areas of the forests have
teen worked already and they thought
it was necessary to go into the interior
remote and untapped forests for more

After getting these two reasons
from the State Governments, the Rail-
way ‘Board did not take any action to
remove those difficulties. They
Tefused to revise their ceiling prices
they have fixed for procuring sleepers
from Indian suppliers and State Goy-
eroments.

The attitude the railway adopted
<an easily be described as penny-wise
and pound-foolish, because this men-
tality has very amply been demons-
trated by the deal the railways had
with the Kerala sleeper suppliers from
west coast. While rejecting the offer
of the sleeper suppliers of the west
coast, the Deputy Minister, Mr. Rama.
swamy, gave this reason that if those
prices quoted by the west coast
suppliers were accepted, that would
have disturbed the equilibrium of
prices obtaining 1n the country,
because they demanded Rs 20.50 rnP
whereas the Kerala Government had
fixed the rate at Rs. 18 and odd. So,
they refused to purchgse sleepers
from west coast suppliers. But it is

which the railways had to pay Rs. 32

per sleeper at the Indian ports. This

Rs. 82 ¢.if, cost does not include the

port handling charges and the Indian
thi

Stespers from Abroad

gt Higher Prices
than the agreement zage of the Rail.
way Board with the Kerala Govern-
ment. 1 have certain figures which I
have taken from the Estimates Com-
mittee and, according to my calcula-
tions, if Rs. § extra has been paid for
each sleeper the smount of loss would
he at least Rs. 1} crores to the
Exchequer, and that too entirely in
foreign exchange.

Even if our timber was not of @
superior variety, even if it was not ar
good as the Australian timber, we
should have gone for it, because we
have not been importing Australian
timber or Australian sleepers for ever.
We have got to continue or proceed
with our work with our own sleepers.
The cast iron and steel sleepers which
have been imported are more costly.
Each cast iron slesper costs Rs. 57 to
Rs. 68 cilt.

The Deputy Minister of Railways
(Shri Shahnawas Khan): They will
last longer.

Shri Vidya Charan Shukia: These
slcepers will last for 60 years, but they
cannot be used in places where there
is salinity. There are several places
where these sleepers cannot be used.
All over the world wooden sleepers
are preferred to iron sleepers,
because: the trains run much better
on the wooden sleepers than on cast
iron sleepers. Cast iron sleepers have
not been taken by preference; they
have been taken by other countries
because wooden sleepers are not
available in the market.

Mr. Deputy-Speaker: The trains
would run on rails or on sleepers?

Shri Vidya Charan Shukia:
Sleepers are the things on which the
rails rest.

Mr. Deputy-Speaker: Trains run on
the rails and not on the sleepers.

Shri Vidya Charan Shukia: The
trains run on the rails and the rails
run on the sleepers.

Sardar A. 8. Bajgal: Let us have
technical opinion on this!
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+ Mr. Deputy-Speaker: Is it from
Madhya Pradesh?

Shri Vidya Charan Shmkia: My
point is that 12 the railways had been
paying competitive prices for wood
and timber in the markets of our coun-
try, we would never have been re-
Quired to import wooden sleepers from
abroad.

The price of sleepers began rising
from 19468 or 1948 and the railways
had good control over the market ti)l
1955. Their procurement was con-
stantly increasing. After that therr
procurement began falling and, at the
present day, their procurement of
waaden  sleepergs is much less than
what it was in 1956-57. All this prove
that if the railways were willing to
pay the market price which was obtain-
ing then, that is to say, the price
demanded by the suppliers, they could
have easily avoided the import of
sleepers by paying Rs 9 per sleeper
extra

In this connection, 1t 1s relevant to
quote the Estimates Committee’s
observations. They have observed:

“The Committee are not con-
vinced that the country’s forests
cannot meet a major portion of the
requirements of the railways”

This observation was made by the
Estimates Committee while they
examined the shortage of railway
sleepers in their track renewal pro-
gramme.

The second angle from which we
have to view the import of sleepers
is the amount of total loss we have
suffered on account of these imports
and whether part of it could not have
been avagided. A statement laid on the
Table of the House on 17th February
regarding the programme of importing
wooden and metal sleepers into the
country for meeting the requirements
of the railways for 1958 says that
approximately flve lakh wooden
sleepers of various gauges are expected
% be imported into India in 1958-39
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from Australis and Burma. And the

difference in price, as I have already
said, is Rs. 9 per sleeper.

We are now anxious to know fromr
the Railway Minister how much more
wooden sleepers or cast iron or steel
sleepers we are going tg import what-
ever we have imported till now, is
that all, or we are going to import
more and, if so, how much more are
we going to import and at what price.

The third angle from which we have
to examine this guestion is whether
we purchased the sleepers from the
cheapest sources. Some questions
were raased, ahaut the Brazilianm offer
put the Deputy Minister replied in &
very short sentence that it had a very
interesting and long story. Then he
concluded by saying that a lot of
aljegations were made and they were
found to be false. We have no know-
ledge of that story We would like
to know what that story was, what
type of offer was made from Brazil'
and what happened to that offer. It
was conceded that the offer made by
the Brazilian suppliers was the lowest.
it was lower than the Australian an®
other offers from countries from
where we purchase the sleepers. Pro-
bebly they were not found suitable
for our purpose We would like to
know what happened to that offer.

Another important point is this.
what attempts are we making to
increase our own supply of sleepers
from our own country. Generally,
there are three or four measures
which, the railways have been repeat-
ing, they are taking to increase the
indigenous capacity from our country.
The first thing that they often say is
tpat they are trying the exploitation
of Inaccessible areas hitherto untap-
ped. Secondly, they often say they
have begun accepting a number of
non-durable species of trees. The third
measure is the relaxation of size
specifications etc. Fourthly, they are
ipcreasing the cast iron sleeper manu-
facturing capacity in the country.
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Now let us take these points one by
one. Firstly, we would like to know
how many square miles of hitherto
inaccessible forest ureas have been
opened up by the efforts made by the
Railway Minigtry, where are these
areas and how many wooden sleepers
have been obtained from such areas
which have been opened by the efforts
made by the Railway Ministry.
Secondly, we would like to know what
has been the specific increase in the
number of railway sleepers as a result
of acceptance of non-durable varieties
of woods for the railway sleepers and
since when this has been introduced
When I was going through the report
of the Estimates Committee, and also
going through the proceedings of Lok
Sabha, I came across a question in
which 1t has been stated that after
this order was passed to accept non-
durable and softer wood for use as
railway sleepers, the receipt of such
wood by the railway treatment plants
has actually been reduced. That means
that the railways were getting a
greater number of softer wood and
non-durable quality woods for making
railway sleepers four years back than
they are getting now.

The main reason here again is that
the Railways have not agreed to pay
the competitive price in the market to
obtain their supplies. Personally I do
not feel that these efforts could have
produced any tangible results mainly
because they did not strike at the root
of the problem. The whole base of
the effort of the Railway Ministry is
struck off when they refuse to pay
reasonable prices which are demanded
by the State Governments. The State
Governments would be willing to
undertake large-scale exploitation of
their forest resources if the Railway
Ministry were to enter into long-term
pe:lntracu with them and pay them the

ce.

The Minister of Railways (Shri
Jagiivan Ram): Which State Govern-
ment?

1

Shri Vidya Charan Shukla: State

Governments of the country.
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Mr. Deputy-Speaker: Which one in.
particular?

Shri Vidya Charan Shukia: This
Report of the Estimates Committee
says that all the 20 State Governments,
that 1s, before re-organisation, had a
conference and they all indicated to
the Railway Ministry that if proper
long~term contracts were entered-
into with them and if they were given
the prices they wanted, they could
have increased their supplies. I shall
come to a specifi instance, that of
Bombay Government, and shall try to
show how the un-imagmative dealing
of the Railway Board resulted in stop-
ping supplies completely from Bom-
bay State.

Dr. M. S. Aney: What price did
they ask?

Shri Vidya Charan Shukia: All
those figures have not been given in
the Estimates Committee’s Report.

The Railway Board also appointed a
Timber Adviser, who is a very com-
petent and a very experienced officer
but the total receipt of wooden
sleepers in our country, which wuas
60 lakh cft. in 1955-568, after these
earlier mentioned steps were taken
by the Railways and after all these
earlier mentioned special efforts were
mitiated by the Railways the supplies
went down to 50 lakh eft. Instead of
increasing from 60 lakh cft. they have
come down to 50 lakh cft. of timber
in 1957-58. I do not know what is
the present situation, whether the
supplies are increasing or they are
still decreasing.

The Estimates Commuittee again pin-
pointed this problem in its Twenty-
scventh Report. They have observed
thus—

“The Committee considers that
the question of prices which seems
to be a stumbling block in the
way of getting, more sleepers
should be amicably settled between
the representatives of the Rail-
ways and of the State Govern-
ments. The Committee are not
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convinced that the forest resources

of the country cannot meet a

major portion of the requirements
the Railways"”

from Bombay State It was set up by
the Rallway Board under the chair-
manshup of Shr1 C R Ranganathan,
the then Inspector-General of Forests,
with the Chief Conservator of Forests,
Bombay, and two other officials of the
Central Government The Bombay
Government earlier had informed the
Railway Board that if the wood of
the other variety were exploited and
treated as suggested by the Bombay
Government, the present target of
3,568,000 sleepers could be increased up
to 6 lakh sleepers The House will
note thmt these negotiations between
the State Government of Bombay and
Government of India broke down on
the score of prices only These nego-
tiations took place m May 1956 and
the Railway Board did not agree to
pay the price demanded by the Gov-
ernment of Bombay The Chairman
of the ad hoc committee was com-
pelled to drop the departmental sup-
plies of wooden gleepers from Bombay
It 1s, therefore, surprising that the
very next year of the refusal by the
Railway Board to pay slightly higher
than the conventional price to the
State Government of Bombay, the
Railway Board placed u very big order
at much higher prices with the foreign
suppliers of wooden sleepers 1 have
already sard that the price that the
Railway Board has paid at our port
comes to Rs 32 I do not have the
exact figure But, I suppose the price
dermnded by the Bombay Govern-
ment was Rs 21 per sleeper

Here, I again emphazise that all
~efforts, howsoever good-intentioned
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they may be, are bound to fail unless
the realities of the mtuntion ave taken

The expansion of the railways in
the Third Plan has to be very unmense

again face the same difficulty we have
faced now It will be of much greater
magnitude and we may have to pay &
greater price for it

I will suggest a few corpectives
which could be taken up and it mught
save us future difficulties The first
esgential 18 thut we must immediately
try and approximately formulate our
tentative requirements of railway
sleepers up to 1867, that 15, the remawn-
ing two years of the Second Plan and
the five years of the Third Plan It
18 only after we have tentatively
calculated our requirements, that we
can prepare a big working plan which
can be taken in hand with the co-
operation of the State Governments
which are interested in co-operation
The Railway Board could put Rs 10
or 12 crores along with the invest-
ment made by the State Governments
and they could develop the forest
resources, make roads and open up
mnaccessible forest areas It may be
calculated how much of rallway
sleepers this type of effort will yield

Moreover, the capacity in the
Ordnance factories, other ralway
workshops and other factories in the
country can be increased to produce
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There has also been & suggestion
that the Railways should examine the
estion of wusing cement sleepers.
is a great deal of difficulty in
so. It has been pointed ourt
the Ruilways in France are using
Heve, we have got some climatic
temperature differences and it
not be possible to use the same
of sleepers as in France. If a
«different kind of mixture is made, may
be, we mmy be able to use cement
sieepers also. This might also help
<o obviate the difficulty.

The other thing that has been sug-
gested is the creosoting plants, the
number of which we must increase.
“These creosoting plants are used to
treat inferior wvarieties of wood to
make them usable and increase their
life. If these plants are set up in
—each zone of the Railways, we will
be able to utilise such timber which
18 not at present serviceablz as far as
sleepers are concerned.

The situation at present is not very
satisfactory. I wonder, in spite of all
that we have imported from foreign
-<countries, what are the arrears in track
renewal at present. According to the
report of the Estimates Committee,
7,500 miles of track is in arrears of
renewal at present. It has not been
renewed. Eight hundred and ninety-
eight miles of tract has been put
under speed restriction for safety
reagsons That is, it is dangerous to
run trains on those railway lines at
a high speed because the track may
be damaged because of that. It is
most distressing, Sir, to find that the
position today has not improved in
respect of sleepers’ supply position.
Various questions have been answered
in Parliament by the hon. Minister
and the hon. Deputy Munister of Rail-
ways. But we find that there has not
been 4ny fresh thinking in this regard.
We would like to know as to what
plans they have formulated to ensure
adequate supply of sleepers for our
railways in the future,

My last point is this. The purpose
of my raising this discussion in the
House will be tulfilled if the hen, Ruil-

i

S
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way Minister will give his categorioal
assurgmce that apart from whatever
orders have already been placed for
the supply of sleepers from abroad,
henceforth not a single sleeper will
be imported from any foreign country
for use in Indian railways. If he is
really earnest and serious about solv-
ing this problem, then, I am sure he
will be able to give this categorical
assurance,

Mz, Deputy-Spesker: I find that
there are six hon. Members who want
to speak. I will allow 10 minutes each.
The hon. Minister will require half
an hour. Now, Mr. Xqdiyan.

Shri Kodlyan (Quilon—Reserved—
Sch. Castes): Whenever the question
of supply of sleepers for our railways
is raised in this House we are being
told that the country is in short sup-
ply of wooden slgepers. Now, Sir,
nobody denies the fact that the indige-
nous sources of supply would not meet
the entire requirements of the rail-
ways in respect of wooden sleepers.
But here the question is this. Are the
Railways utilising the available
resources in the country to the fullest
extent possible? In reply to a ques-
tion asked on the floor of the House,
the hon. Deputy Minister of Railways
stated the other day that they are
taking all steps to increase the supply
of indigenous sleepers. What do we
find now? We find that in preference
to indigenous sleepers, sleepers are
imported from outside, from the
foreign countries. As has already
been pointed out by my hon. friend,
Shr Vidya Charan Shukla, in prefer-
ence to Xerala timbers Australian
sleepers were imported. The reason
for rejecting the offer of Xerala mer-
chants, we were told by the hon.
Deputy Minister of Railways last
time, was that the price demanded by
the merchants was slightly higher than
the ceiling rate. Now, instead of pur-
chasing those sleepers from Kerala, the
Railway Ministry imported them from
Australia. If the freight charge and
also the trumsport charge from the
landing port to take the sleepers {0
the various work-spots are added to
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the f.0.b. price it will come to about 14
times the cost of Kerala’s timbers.

Shri Jagjivan Ram: And what is the
gqualty of the Kerala sleepers? Itslife
is only five years whereas the life of
the Australian sleepers 1s about
twenty years

Shri Kodiyan: As for the quality of
the Kerala sleepers, the hon. Deputy
Minister stated last time that that was
inferior to the Australian sleepers.

Shri Jangde (Balaspur): Much
inferior.

Shri Kodiyan: 1 cannot understand
why there is this rush for foreign
sleepers. When we are badly in need
of foreign exchange and when we are
facing difficulties in getting foreign
exchange, why should we unnecessan-
ly rush in for foreign sleepers and
thus spend a considerable amount of
foreign exchange?

The hon. Deputy Minister in reply
to a question stated that the indigenous
supply of wooden sleepers wag declin-
ing. He has stated that the procure-
ment of wooden sleepers in 1851-52
was 11 lakhs; in 1952-53, it was 16
lakhs, and it rose up to 23 lakhs in
19565-56, but from the next year on-
wards, it began to show a decline; in
1966-57 it was 208 lakhs, and in 1957-
58 it was 19 lakhs What are the real
reasons for this decline? Have the
Railway Ministry examined this prob-
lem and analysed the reasons for this
decline?

Of course, the hon. Minister stated
last time that the impact of the Second
Five Year Plan and the increasing
demand for timber for other construc-
tion works hes its effect on the supply
of wooden sleepers. That may be
correct to a certain extent. At the
same time, I would like to ask the
hon. Minister what steps have been
taken by the railways to increase the
indigenous supply.

Apart from the question of steps
being taken by the railways, I have to
point out one other thing. We have
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a considerably large area of forests
m our country. Nearly 22 per cent
of the land surface of the country is
covered with forests. And our foresis.
can be favourably compared with
any other rich forests in any other
foreign country. Even then, we have
had to depend upon foreign countries
for the import of timber. It is a pity
that we have had to do that If we
want to become self-sufficient in the
matter of timber, we have to develop
our forests. And the State Govern~
ments are trying to develop their
forests in their own way. But the
development of forests is a very difi-
cult problem. The regeneration, re-
juvenation and renovation of the
forests require a large number of
trained technical personnel. Also, 1t
requires a large amount of money. So,
unless the Central Government come
into the picture, unless the Central
Government come forward with a co-
ordinated and well-planned program-
me to help the State Governments
to develop the forests in their areas
and also to grow valuable timber like
teak in new areas, this problem can-
not be solved. Of course, this may
not be the responsibil ty of the Rail-
way Ministry. But I take this oppor-
tunity to urge the Central Government
to understand the importance and
urgency of the problem.

So far as the Railway Ministry are
concerned, I would suggest that they
must draw up a long-term plan; they
must, in consultation with the State
Governments, assess the real potential
of forests in each of the States, and
to what extent each State can supply
or meet the requirements of the
railways. If such a long-term plan is
worked out, and if a long-term agree-
ment is entered into with the State
Governmenty concerned, I think most
of these difficulties can be overcome.
Unless such a long-term agreement is
reached, there will be no coordinated,
consistent exploitation of our resources.
Therefore, I would request the hon.
Railway Minister to consider this
suggestion serioualy.
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The hon. Minister has rightly raised
this question of the quality of the
timber. I do not think that all our
timber is inferior :n quality compared
4o foreign timber. Of course, we have
some inferior varieties also, but the
question is how we can utilise the
infer or varieties. There are inferior
warieties of timber, but they can be
made use of by properly treating them
with proper preservatives. So, if we
Aave enough number of creosoting
plants in our country, the supply of
wooden sleepers can be increased.

1641 hrs.
[MR. Serzaxer in the Chair]

So far as my own State is concerned,
we have one creosoting plant now in
Olavakot which is working to full
capacity, and in two shifts. The
requirements of that area itself can-
not be met by that plant alone. Ome
more plant is urgently needed an that
area. Therefore I would request the
hon. Minister to find some money to
get 28 new creosoting plant, and ¢to
Jocate it somewhere near Calicut where
there is a large number of timber
yards.

Shri Jaganatha Rao (Koraput): For
each State there should be one

Shrl Kodiyan: I agree that less each
State must have such a plant.

It is stated that since the beginning
of the Second Plan up to the end of
February this year we have spent
Rs. 15'5 crores on sleepers including
steel sleepers. I do not have the
break-up for wooden  sleepers.
It might Dbe a considerable
amount. If a small portion of
the foreign exchange that we spend
on importing sleepers is used for buy-
ing creosoting plants, I think we can
increase the indigenous supply of
wooden sleepers, and it will help to
a great extent in achieving self-
suffic’ency in this respect.

The last point that I would like to
stress ig that the procedure in regard
to the purchase must be made as
simple as possible. On account of
technical or procedural defects there

Sleepers from Abroad
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must not be any delay and the offer
of sleepers should not be rejected on
that account alone. Every single
available sleeper must be made use of
by the Railway Ministry because we
are in such dire need of wooden
sleepers and if we can increase the
supply of wooden sleepers by taking
corrective measures it will save valu-
able foreign exchange. It will not only
be beneficial to the railways; the rafl-
ways will be giving a fillip to the tim-
ber industry of the country also.

When the Kallai timber merchants’
offer was rejected and when & slump
was feared by the merchants, we
took keen interest in the matter, and
the M.Ps. from Kerala State belonging
to all the parties approached the hon.
Minister because it is a vital industry
in our State. Thousands and thous-
ands of workers are employed in that
industry. About 5,000 workers are.
employed :n the Kallai area alone,
apart from the workers engaged in
the forest department of Government.
That was why we took keen interest
on the subject. Therefore, I would
earnestly eppeal and request the hon.
Minister to consider these suggestions
seriously. I hope the hon. Minister
would take corrective measures to
save the situation.

Mr. Speaker: Shri Maniyangadan;
and then I will give an opportunity
to Shri Ramaswamy.

Shri Maniyangadan (Kottayam):
Sir, I am glad to throw my weight
with my hon. friend on the other side
in demanding that the question of
wooden sleepers, especially from
Kerala, should be considered very
seriously. My hon. friend referred to
the recent refusal of the Railways to
purchase sleepers from contractors
in Malabar. Subsequently, ell the
Members from Kerala met the Railway
Minister in a deputation and the Rail-
way Minister was good enough to hear
us and to accede to the demand. I
take this opportunity to thenk him for
the kindness shown by him.

Now, the Kallal timber yard
reputed to be the second largest timber
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market in the world (Interruption).
More then 25 per cent of Kerala is
forest, and a large quantity of timbes,
both hard and soft, is availeble there.
1f properly exploited, the timber from
thet area would be sufficient at least
Sor sleepers for that region.

There is ebjection that it is soft woed
or mfer.or variety. It is for that pur-
pose that one creosoting plant has
been set up at Olavakkode. The
capacity of that can be increased or
another plant could be installed; and
soft wood that is available ought to
be made use of by proper treatment
and by scientific treatment.

When we are very badly in need
of foreign exchange, why should we
£0 in for foreign sleepers when these
things are available? The Min.ster
might say, because the quality of the
wooden sleepers in Malabar is infe~
rior to those that we import. May be
irue. By creosoting treatment 1 do
not know what will be the proportion-
ade difference. Even if there js, still
my submusion is that indigenous
sleepers should be made use of in
preference to those imported from
outside ¢(Interruption).

No question of risk to life arises
Ihe 1fe of the sleepers may be a
bit shorter than that of the imported
variety. There is plenty of timber
available and they can be replaced.
There 18 no question of rsk to life.
Reports say that the reilway sleepers
have not been replaced due to want
of sleepers. There we are having the
risk of life. My suggestion does not
involve any risk of life.

Moreover a large number of people
live on this business. In the Malabar
area .of Kerala especially, it is a great
business. My subm'ssion is that if
this jndigenous enterprise ig supported
it wonld be of great help to the un-
employed there and it will also
increase the wealth of the State. There
are already large quantities of timber
avatlable In the forests. That should
e vipioted and utilised.
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1 have to make one suggestion
regarding the system now adopted by
the Railways. They invite tenders,
when they are in need of sleepers, for
very large quantities of sleepers te-
gether in one lot. That means that
only people who can afford to invest
large capital can tender for the
requirements of the Railways. If that
system is changed and tenders are
invited for smaller guantities—I do
not say 1000 or 2000 sleepers——people
who could not afford to invest a huge
amount of capital can take edvantage
of it and the railways also can get
sufficient number of sleepers. I
believe that this method would be
adopted by the railways.

There was a suggestion that each
State should have a re-assorting plant.
I do not object to that. But in places
where larger quantities of timber are
ava lable and the capacity of the plant
15 not sufficient to meet the demand,
some more plants should be installed.
As far as Malebar is concerned, I amr
sure one more plant, if installed,
would not be sufficient to meet the
demand. That matter should be look-
ed into so that all available timber
may be utilised for this purpose.

The Deputy Minister of Railways
(8hri 8. V. Ramaswamy): Sir, Shri
Shukla has raised very many points.
The points were all mentioned in the
21st report of the Estimates Committee
and the House will be pleased {o note
that detailed replies have been g'ven
to all the points raised therein, in the
27th report. Therefore, I believe that
the answers given there are quite
satisfactory.

With regard to the sleeper position,
1 wish to clear certain m'sconceptions.
The idea seems to be that while we
could get these sleepers in our own
country, we rush to foreign countries,
spend the money and waste it away.
I am sorry the impression is very
wrong. On the other hand we were
put to the necessity of doing that
because of the circumstances which ¥
shall place before the House.
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In the Second Plan, the total requ-

&3 1aEhs of sleepers per year. In the
first tWo yeurs, we could procure only
99 lskhs, on an average less than 50
per annum. Therefore, we had
#o consider what would be the situa-
tion in the remaining three years. We
assessed the requirements and what
we can possibly get and what would
be the short-fall. After working it
out in great detail, we found out that
we can at best get 164 lakhs of sleepers
of all varieties—80 lakhs cast iron, 12
lakhs steel, 61 lakhg timber and five
lakhs concrete and all-told 164 lakhs—
in the remaining three years which
makes up a total of 263 lakhs of sleep-
ers for the whole of the Five Year
Plan period.

Mr. Speaker: Are they all purchased
together or from year to year so that
the timber may be cut from year to
year?

Shri 8. V. Ramaswamy: It is spread
over the remaining three years

Shri Vidya Charan BShukla: Our
oomplamt is that these figures were
worked out too late; they should have
been done much earlier. It was done
only when the whole necessity was
forced upon us by the Second Plan

Shri 8. V. Ramaswamy: I am sorry
that argument 13 not correct. We
assessed it and we found that we were
able to procure only 99 lakhs of
sleepers. We had to work out in
great detail. In the remaining three
years, we found that we could get
only 164 lakhg of sleepers, the total
being 268 lakhs for the whole of the
five years, leaving a shortfall of 52
lakhs. We have to see what we should
d¢ to meet this shortfall

An Indian ralway purchasing mis-
sion was sent abroad to purchase fifty
lakhs of steel sleepers at @ cost of
Rs. 16°5 crores. We could procure
only 22 lakhs of sleepers at a cost of
One crore of tupees. We surrendered
Hs. 15°6 crores of foreign exchange.
'ﬂlmwe!omdout!twnehmto

;
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import wooden sleepers than go in fer
steel sleepers.

Mr, Speaker: What ig meant by
cheapness?

Shri 8. V. Ramaswamy: Relatively.

Mr. Speaker: Can we sell away our
country also to some other country
because it will be cheaper? The hon.
Deputy Minister forgets that it the
money remains in the country, after
all, 1t flows from one hand to the other.

Shri Jagjivan Ram: 8ir, he did not
make it clear. What he meant was
that it was cheaper to purchase wood-
en sleepers in foreign market than
to purchase steel sleepers. He is not
comparing the indigenous market with
foreign market.

Mr. Speaker: The hon. Deputy Min- *
ister evidently wants to impress upon
the House whether the cost is high or
low. But if it is purchased here the
money will roll here. Merely because
the cost it less by a few pies there if
we purchase things worth so much
from outside, our money fiows away
to foreign countries.

Shri Jagjivaa Ram: I am sorry, 8ir,
you are not interpreting him correctly.
What he was saying was that it would'
be cheaper from foreign exchange
point of view to purchase wooden
sleepers from foreign countries than
to purchase steel sleepers. He was not
comparing foreign market with indi-
genous market.

Shri Vidya Charan Shukia: What

you have said, Sir, is absolutely
correct.

Mr. Speaker: Order, order. Let the
hon. Deputy Minister continue. Even
my interruption was wrong.

Shii Vidya Charam Shukia: May I
point out, Sir,......

Mr, Spsaker: Order, order. Let him
g0 on.
Shri 8. V. Ramaswamy: Sir, the-

country was passing through & crisis
in foreign exchange We had to save-
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.that, and at the same time meet our
requirements. Here, Sir, let-me make
-one correction. It is not 20 lakh steel
sleepers but only two lakh sleepers
that we could procure at Rs, 1 crore.
‘We gave up Rs. 15.5 crores and went
in for this. We were able to place
orders for a total of 12 lakhs B.G.
sleepers from West Australia, East
Austral a and U.S.A.—all the three
countries put together—and for metre
gauge about eight lakhs from Australia
making a total of 20 lakhs The cost
was only Rs. 4 crores. Even then we
found that there was a shortfall of
32 lakhs. We thought it would be
better to place some more orders on
some other countries and reduce this
.gap. Therefore we placed an order on
Burma State Timber Board for about
i} lakh sleepers at a cost of Rs, 60
lakhs. Then, from Canada under the
‘Colombo Plan we will be getting
about 12 lakhs. We have placed
exploratory orders with Australia.

Shri Vidya Charan Shukla: Sir, I
would like to ask a question.

Mr. Speaker: He may note down the
points, and when the hon. Deputy
Minister has finished I will allow him
to put the guestion,

Shri 8. V. Ramaswamy: Therefore,
by the additional order we covered
another 18 lakhs, making a total of
38 lakhs out of a shortfall of 52 lakhs
still leaving a balance of 14 lakhs. That
is the situation, Sir, in which we had
1o go in for this timber.

Mr. Speaker: What about other
<countries? There are reilways every-
where, all over the world

Shri 8. V. Ramaswamy: As regards
the availabihity of timber in our own
-country, reply has been given at page
16 of the Twenty-seventh Report of
the Estimates Committee. Sir, it is
;not a question of cutting down all trees
in one day and supplying the sleepers
immediately. The yield must be sus-
‘tained so that forests are not denuded
and other ill effects are not felt on
dhe economic structure of the country
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and the price structure. It is there-
fore that we think of the ' sustained
yield. Remember also that based on
that there is a Llmit to which wooden
sleepers can be produced in the coun-
try. It has been assessed that the
sustamned Weld 1in our country at the
present rate would be of the order of
23 lakhs to 25 lakhs a year.

Mr. Speaker: How much will be the
demand per year?

Shri 8 V. Ramaswamy: The demand
will be much more.

Shri Vidya Charan Shukia: 00
lakhs per year

Shri 8. V. Ramaswamy: About 78
lakhs to 80 lakhg per year, but we will
be able to supply only this much on
the sustamned yield principle,

-~

” My hon. triend has been urging that
the price today is too much. My
friends from Kerala have spoken about
the supply of timber. My friends urg-
ed that another creosoting plant should
be set up. This plant itself is being
worked two shifts. Thig is a new
plant To work a third shift it would
be difficult. Still, we have accepted
more than 80,000 sleepers in addition,
and it will have more than two shifts
now. To get up a creosoting plant
costing Rs. 30 lakhs to Rs. 40 lakhs,
the yield must be so high and 1
should spread over 30 to 40 years of
assured supply before we launch upon
it.

I may submit that though four or
five years ago we were treating only
two lakhs sleepers we are at present
treating over 18 lakh sleepers. We
are making all efforts to increase the
capacity. There iz also another limit-
ing factor, namely, the supply of
creosote. It is not in free supply. Sir,
I have done.

Shri Vidya Charan Shukia: The
hons Deputy Minister said that—

Mr, Speaker: He has taken ag much
as half en hour. Shall I give all the
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time to him? This is a kind of too
much intrusion. There are other
hon. Members here who want to
speak Shri Mohammed Imam.

Shri Mohammed Imam (Chital-
drug): Mr. Speaker, I have listened
with interest to the opening remarks
of the Mover and also to the speech of
the Deputy Minister of Railways.
This subject has raised various issues,
and I think it has to be viewed from
various angles.

First of all, you must find out what
is the extent of the renewa] and the
rehabilitation of our railway lines.
Secondly, are we self-sufficient, or is
the country self-sufficient regarding
the materials that are needed for the
rehabilitation of our railway lines?
Thigdly. was there a genuine need to
import these materials, especially
these sleepmers, from far off countries
like Canada or Australia? Fourthly,
granting that there was need for the
import, were proper methods adopt-
ed by the railwav administration in
obtaining favourable quotations and
in ruarding aeainst the leakage or
wastage or malpractices?

‘The country owns nearlv  35.000
miles of railwav lines. All  these
were acquired from companies and
from the States When the Govern-
ment of India become the owners of
these railwav lines. it must be admit-
ted that a large portion of these rail-
way tracks reauired renewal amd re-
habilitation and re-tracking. Nearlv
8.000 miles of railway lines were in
arrears. So, it was provided in the
second Five Year Plan that at least
Rs. 100 crores should be spent for
rehabilitation because the responsibil-
itv of the railwavs has increased and
they have to ensure safe travel for
the public.

During the year 1956-57, I find from
the report that nearly 42 lakhs of
railway sleepers, of which 28 ‘lakhs
were wooden sleepers and 24 lakhs
were iron sleepers, were used. Dur-
ing the next year, nearly 24 lakhs of
iron and cast iron sleepers and about

72 L8.D.-1.
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20 lakhs of wooden sleepers were
used. 1 agree with them over that as
far as possible, we must depend upon
our internal resources available to
step up production in all our under-
takings. But in cases where it is
absolutely necessary to go out, where
the internal supply is inadequate, it
is quite necessary then to import from
abroad, especially in concerns lke
railways, which are essential services.

It must be admitted that the condi-
tion of our tracks is not as satisfactory
as it ought to be, as evidenced by a
number of railway accidents we have
been encountering every month. It is
specially so on tracks where we have
used wooden sleepers. 1 may give you
the example of the line between
Poona and Bangalore, where 1 am
afraid almost every week we see
derailments. Recently, I think dur-
ing this month, they had had three
derailments between Poona and
Hubli. As I was returning from my
place to Delhi, I witnessed two scenes
where two goods trains had derailed.
This is a positive evidence that the
tracks are not maintained in proper
order. Tracks which were construct-
ed long ago require a thorough
renovation.

The mover suggested that we must
give preference to wooden sleepers.
There 1 differ from him. I am for
using cast iron and iron sleepers. Byt
unfortunately on the metre  gauge
section, wooden sleepers are used
more; 1 think there 70 per cent of
the sleepers are wooden and only 30
per cent are iron, whereas on the
broad gauge system, it is the other
way about; 80 per cent are iron and
20 per cent wooden.,

It we use wooden sleepers, it creates
its own inconvenience. Its life is
ghorter. Of course, many have advo-
cated that wooden sleepers should be
used. The difficulty is, what kind of
wood must be used, whether it should
be teak, rose wood or gurga as Wwe
call it in Kannada. The life-time of
the wooden sleeper is very limited;
its longevity is very little and unless
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it is subjetted to creosoting, it can-
not last long. These wooden slecpers
are the source of many troubles and
gdecidents. So, 1 would suggest that in
future all wooden sleepers must be
Teplaced by either cast iron or iron
sleepers and 1 think wooden sleepers
must be given up. But till then, 1
submit that even if wood is used, it
must be of a superior quality. We
cannot use every kind of wood for
sleepers.

{ sympathise with my Keraia
friends that the money which ought
to have gone to Kerala has not gone
there. I also sympathise with myself,
because I alro come from  Mysore,
where Ynere are exiensive forests. Dut
from my own experience, my Own
information is that every kind of
wood cannot be used for sleepers
There are special varieties of wood
that can be used as sleepers, and those
special varieties, I think, are not
available in abundance. 8o, I am only
speaking, taking into consideration
the urgent necessity for the renova-
tion and renewal of the railway lincs
Sleepers in many places have to be
renewed. When we are dealing with
such an important commodity of
which we are hopelessly short, we
should not be chary of going outside
the country and getting the required
materials.

But there is one thing. We import
these sleepers from other countries
just as we import many other mate-
rials. We have been importing roll-
ing stock' and various other materials.
But the railway administration must
be careful to see that in importing
these things they get favourable
terms and conditions. The entire
system of placing orders by the rail-
way administration seems rather con-
fusing. There are four systems of
getting things by the railways. First-
ly, some materials are purchased
through the Works, Housing and Sup-
ply Ministry; secondly, some mate-
rials are purchased through other
Ministries; thirdly, the Railway
Board purchases some materials

, directly; fourthly, the
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railways
themselves purchase materials local-"
ly. 1 think locally also the railways
are the biggest purchaser because I
find from the report for 1957-§8 that.
they have purchased materials worth
crores and crores of rupees. Previgus-
ly, only the Railway Board used to
purchase materials directly. But then
the Railway Board thought it fit to
delegate powers and purchases began
to bc made at the lower level. Now
purchases are made through wvarious
sources and nobody seems to be res-
ponsible for them. So, I would sug-
gest that these things should be look-
ed into to see that there is no leakage.

Regarding this particular transac-
tion of purchasing railway sleepers, 1
would request the Railway Minister
to satisfy himself on whether proper
quotations were called for, whether
competitive rates were accepted,
whether they were satisfled with the
quality of the material and whether
the supply was made in time. If the
Minister is satisfied, or if he satisfies
me, that they have obtained competi-
tive rates and they have secured
favourable terms and conditions, then
1 feel personally that the railways
did well in importing these materials,
tsking into consideration the large-
scale necessity that we have, taking
into consideration our requirements
to renovate and rchabilitate our rail-
wav lines, because it is a very im-
portant job, and a job which the
railways have to do in the interest of
the safety of the travelling public.

Shri D. C. Sharma (Gurdaspur):
The problem of sleepers has been
studied by the Estimates Committees.
It has also come to us through the
questions and answers on the floor of
this House. It has also served as a
subject for many reports. Several
members have also given careful
attention to this problem. But 1 want
to look at this problem, not trom any
ré¢gional point of view or from any
Jocal point of view but from the point
of view of the overall needs and the
overall policy of the Railway Minis-
try.
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So far as I know, ever since we
attained independence the Railway
Ministry has been aiming at self-
sufficiency. We are making a big drive
for self-gufficiency in the domamn of
locomotives, coaches, wagons etc. Now,
if we have a target of self-sufficiency
in these big things such as locomo-
tives, I do not understand why the
Railway Ministry should not have
somie plan for achieving self-
sufficiency, so 'far as these sleepers
are concerned. I feel that if the
Railway Ministry has not been able
10 do that, it 1s because 1t has not
applied its mind to it, and because
there had been a lack of co-ordination
between the railway Ministry and the
other Ministries and also the State
Governments Therefore, I would
urge upon the hon Railway Minister
to call a conference of the Ministers
of various States ...

An Hon. Member: One more con-
ference?

Shri D. C. Sharma: who are 1n
charge of forests and aiso a confer-
ence of the Managers of the various
Railways who know as to what the
needs of the Railways are going to
be during the remaining years of the
Five Year Plan He should cal a
conference He should assess the re-
quirements and he should also ask
them as to how far those require-
ments can be {ulfilled through our
local supplies After 1t has been done,
I think something can comec out of it;
otherwise the whole of this discus-
sion will lead to nothing

For instance, the hon Minister, who
intervened in the debate, was talking
about Burma, Canada and Australa.
He wag saying for how many sleepers
we have placed an order in this coun-
try or in that country. Perhaps 1t
may be necessary to place orders for
sleepers on other countries in terms
of other overall requirements, but I
think that no scientific approach
either in the matter of assessment of
our needs or in the matter of the sup-
Ply of those needs, hag so far been
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made by the Railway Ministry. The
Railway Ministry has been living in
this matter, if not 1n other matters,
from hand to mouth, so to say. There-
fore, I think that this 1s a matter of
policy ‘decision which has to be taken.

I do not want to enter into the
question whether wooden sleepers are
better than cast iron sleepers or cast
wron sleepers are better than cement
sleepers I do not want to enter into
that argument because thcse are
technical matters and when one deals
with these technical matters one has
to take into account the climatic
conditions and the topographical
conditions of the various regions
where these are to be placed. I do
not want to enter into that. I am
at present concerned with one thing
and that 1s that this 1s one of the
anomalies of our national life that a
country which should have so many
forests, and when a country should
pride on 1ts forests, should be in short
supply so far as sleepers are con-
cerned This matter has got to 'be
looked into

At the same time I would request
the hon Railway Minster to look at
this problem from another point of
view I come from a constituency
where timber trade i1s very brisk
thing This constituency adjoins
timber-producing Jammu and Kash-
mur State of which we are all proud.

Shri A. M Tariq (Jammu and
Kashmir): You were born 1n Jammu
and Kashmr?

Shri D. C. Sharma: Now, Sir, the
people tell me—I do not know whe-
ther they are right or wrong; I am
not in a position to go into the merits
of the casc, but they tell me—that the
supply of timber to the various
departments of Government, and
among them js the Railway Ministry
also, is full of procedural difficulties,
that is to say, they find it very diffi-
cult to get payment on time for the
work that they have done,
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That is also one of the rcasons why
we do not get as many indent, 101
the supply or this tamber as 1s neces-
sary. 1 woulid, tnerefore, ask the hon
Raiiway Minister to go into the pro-
cedural aspect also ot tnis probiem
and make 1t as sumple and as easy as
posstble I tnink that will also lead
us to this conclusion that we need
not go to other countries tor the

sleepers

My third point 15 that wncicas we
are suftering trom shortage ot 1orcign
exchange we are also intercsted in
stepping up of the consumption ot out
own products and the consumption of
our own things From that pount ot
view, I find that every year, an appcal
18 made for grow more food and other
thupgs Unless we also make a big diive
for making use of these various forest
products of whatever kind, timber or
anything else, I think all these appeals
will not bear as much fiuit as possi-
ble Therefore, 1n the 1nterests of our
national pride, in the interests of our
economy, in the interests of our need,
it 18 necessaly that we should gra-
dully and n as short a ime as possi-
ble give up our dependence on other
countries so far as sleecpers are con-
cerned Sleepers are also acqured
from the point of wview of urgency
That pomnt cannot be ignored

The right kind of sleepcrs, the right
replacement of sleepers, the renewal
of track, all these things are bound up
with safety of travel Our country is
more concerned about the safety of
our travelling than anything clse At
the same time, when you get con-
signments from abroad—I speak with
a due sense of responsibility—when
you get consignments from abroad,—
you are not always sure of the quality
of the thing We are getting wheat
from other countries We get so
many other things There 1s a great
deal of complaint against the quality
that we are getting If you get tim-
ber from Australia or Canada or
Burma or any other country, I can
assure you, you cannot always be
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sure of the quality If you do not
get the nght kind of quality, it is
not possible for you to make a
hullabaloo about 1t because the coun-
try about which you are speaking is
far far away Therefore, 1 say, as
this 1s a matter on which depends
our safety of travelling, we have to
be one hundred per cent self-suffi-
cent We have t{o be Swadesh1 m
spirit 1n this matter Without that,
we cannot improve matters
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Shri Supakar (Sambalpur): Since
there ig not much time left, I would
hike to put a few questions to the hon.
Minister so that he may furnish the
answers. In the case of how many
States wag the offer of timber rejected
on account of high price or inferior
quality, and what is the amount of
sleepers involved? Secondly, I want
to know whether the economics of
both these timbers have been worked
out. The hon, Deputy Minister stated
that the average price of the import-
ed sleepers was Rs. 20 each. I want
to know whether the economics of
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transporting these sleepers from the
ports to the works site where the
tracks are renewed have been ecal-
culated and whether they were found
to be cheaper than the timbers offer-
ed for sale by the State Governments
concerned. Thirdly, I want to ask
this question. We find that in some
of the Centrally-administered Union
Ternitories ke Himacha)l Pradesh,
Andaman and Nicobar islands etc.
there are huge forests. Some of them
are worked by Government agencies.
I would like to know what attempts
have been made to procure the whole

. of that production and at what rates.
I request the hon, Minister to kindly
answer these points.

Shri Basappa (Tiptur): The hon.
Minister sometime back said that
some 1nvestigation 1g going on regard-
ing the defective slecpers supplied by
the Hanuman Foundry, Calcutta,
What has happened to the investiga-
tion? Has 1t been completed or not?
1 would like to know that, 1 want
to know whether our factories are
able to produce such sleepers or not.
1 want to know whether it 1s inevit-
able to fetch these sleepers from out-
side the country. More than that, I
would lLke to knoWw, whether the
capacity of the Bhadravati Iron and
Steel Works to supply these sleepers
has been fully utihsed. I would like
to know whether greater encourage-
ment can be given so that they can
produce more of cast iron sleepers.
What 1s the rate at which Bhadravati
sleeper will be available and what is
the rate at which Hanuman Foundry
sleeper will be supplied? Now,
Bhadravatj is the only sleeper manu-
facturing industry in the south. May
I request the hon. Minister to see
that the full capacity of the Bhadra-
. vati Iron and Stee] Works is utilised?

Shri Jagjivan Ram: It is utilised.

Shri Narasimhan (Krishnagiri):
Since iron and steel production will
be improving in the country, will it
be necessary to resort to wooden
sleepers to the extent visualised?
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Mr Speaker: Shri Vidya Charan
Shukla wants to ask one question He
wants clarification on some point

Shri Vidyg Charan Shukla: I want
the hon Miuster to reply to this
pointed question whether the wooden
sleepers were offeled at a price of
Rs. 2050 by the West Coast suppliels,
and 1mmediately after that offca was
made, that offer was refused, because,
as the Deputy Minister has stated
here, to give that price whieh was
shightly above the conventional price
would disturb the equilibrium of the
timber maiket 1n India And then
orders for wooden sleepers were
placed abroad, and these sleepers
were obtained at the rate of Ry 32,
that 1s Rs 32 at our poits, which
does not include Indian cu-toms duty
and the port handlng charges I
would like to know the justification
for doing this

Secondly, the hon Member from
opposite wag mentioning about the
Andamans forests Until recently,
there has been a drive by the Gov-
ernment of India themselves to export
wood from the Andamans forests to
Sudan and UK where the Andamans
wood 1s used for manufacturing
Rallway sleepers and other raillway
articles, whercas we Wele ourselves
short of sleepers The Andamans
forests are directly undei the adminis-
trative control of the Government of
India But we find that Government
are having a drive to export the
Andamans wood abroad for manu-
facture of wooden sleepers, whercas
we do not have proper wood to manu-
facture our own sleepers

Shri Jagjivan Ram: As a matter of
fact, I was expecting that some con-
crete suggestions would be made
during this discussion Buf the one
tangible suggestion that has been
made by my hon friend Shr1 Vidya
Charan Shukla is to increase the price
of the indigenous wooden sleepers

Shri Vidye Charan Shukla: I sug-
gested a working plan, assessment
and all that,

APRIL 28, 108

Purchate o} Reflwat 13180
Sleepers from Abroad
at Higher Prices

Shri Jagjivan Ram: When I toock
over the Railway Ministry, 1 was my-
self under the impression, as most
Members of the Housé are, that the
country 1s more than self-sufficient
1n regard to 1ts requirements of tim-
ber But when I went into the ques-
tion I found that the position was not
so comfortable as we ordinarly im-
agined, the reason being that during
the war years our forest wealth was
highly denuded and depleted

The exploitation of forests has to
be done on certain scientific lines, on
the basis of sustamned exploitation of
the forest wealth If the available
t.mber 1s exploited expeditiously dur-
ing a year or two or three, 1t will
mean depletion of the forests and in
the years to come, perhaps, the tim-
ber that 1s anticipated will not be
forthcoming

On the basis of the anticipations
worked out by the experts in this
hine, 1t 1s cxpected that our annual
output from the forests, of wooden
sleepers will be to the extent of 23
to 25 lakhs If we take up the ex-
ploitation of certain very remote and
1naccessible areas, perhaps, i1t may be
that we can incrcase the supply by
a lakh or two more More than that,
it will not be possible to exploit the
forests Our requirement during the
Second Plan period, as has been 1n-
dicated 15 to the extent of 315 lakhs
of sleepers

Mr Speaker: Per annum?”

Shri Jagjivan Ram: No, for the
Second Plan peniod

Mr. Speaker: And we are able to get
only 25 lakhs per year as the maxi-
mum?

Shy{ Jagjivan Ram: Yes

Mr Speaker: That comes to 125
lakhs during the Second Plan period.

Shri Jagjivan Ram: I have smd
that 23 to 26 lakhs 18 the maximum
But during the Second Five Year Plan,
n the 1nitial stages, as hag been point~
ed out by Shri Vidya Charan Shukla
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and other Members also, the actual
supply was less, in 1957-58 1t was only
19 lakhs, 1n 1838-59, our expectation
;8 that the supply will be to the tune
of 24 lakhs due to the special efforts
that have been made

Questions have been asked as to
what steps we are taking to increase
the supply of indigenous timber for
sleeper purposes The country has to
depend for its various works requiring
timber on our 1ndigenous supplies
Timber 18 required not only for the
railway sleepers, we also need timber
for our coach-bwlding works and other
purposes Apart from the railways,
there are other departments of the
Government of India and the private
sector where also timber 1s required,
and all have to be drawn from the
same source of the Indian forests

Then there are certain species of
timber which can be utilised only by
the railways and nobody else, just
ke the ¢h r and other spccies which
can be used only for railway sleepers
and which are not useful for any other
purpose Then there are certain spe-
cies which had not been used in the
past as they were regarded as inferior,
<oft especially the Kerala variety

Shri Kodiyan Is no other variety
supphied from Kcrala®

Shri Jagjivan Ram I am not talk
ing of all the varieties from Kerala I
am mentioning the variety which was
especially mentioned in this House
That 15 the special variety of Kerala,
and I think most of the timber that 1s
produced 1in Kerala 1s of that variety

An Hon, Member: Soft”

Shri Jagjivan Ram Not only soft
but also, if 1t is stored for three or
four mouths, fungus growth take place

-»

An Hon. Member: Even the people!

Shri Jagjivan Ram. In recent years,
during the last three or four years—
I am also to some extent responsible
for that—we have added to the num
ber of species which we can utilise for
railway sleeper purposes, and, as the
hon Dgputy Mimister has said, during
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these two or three years the number
of sleepers of these species which are
rcgarded as soft and non-durable
varieties, has increased from 2 lakhs to
13 lakhs We have got a number of
creosoting plants where we are treat-
ng but even after treatment, the hfe
of these sleepers does not compare
favourably with the hard wood that
we get 1n our country or which we
have mmported from other countries

The hfe expectancy of indigenous
hard wood 1s 15 to 20 years, whereas
in the case of the soft treated wood,
that 15 of good variety, 1t may go up
to 12 years, but if 1t 1s of that variety
where there 1s much sap in the wood
and fungus growth takes place, after
storage for some tim~ the life expect-
ancy may be eight to ten years only,
even after treatment

So when we compare the price, we
must take into consideration the lfe
cwpectation of the timber, untreated or
treated That 1s a very important con-
sideration

I may make another categorical
statement There 1s perhaps a misap-
prehension In certain quarters that
indigenous timber was available, the
Government or the railways did not
accept that timber, and they started
mmporting from foreign countries That
1s not a fact I may say agamn that
whatever timber which can be used
tor sleeper purposes 1s available in
the countiy at the price which has
becn fixed in consultation with the
State Governments will be purchased

Most of the hon Members, especial-
ly my hon friend Shn Sharma, sawd
that perhaps there were delays, pro-
cedural delays in the payment of the
price of the timber, and therefore
tenders were not forthcoming

As a matter of fact, except to a
very small extent in the State of
Kerala our dealings for the procure-
ment of sleepers are not with private
~uppliers but with the State Govern-
ments only We are purchasing from
the State Governments, and, except
with regard to Madhya Pradesh and
Bombay, our procurement programme
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i{s with the State Governments them-
gselves. Our timber Supply Officers
and the Conservators of Forests of the
State Governments come together and
negotiate the price and fix the quan-
tity to be supplied by the State Gov-
ermnments during a particular period.
All that is done well 1n advance for
the succeeding perods.

In Kerala also the Kerala Govern~
ment ig supplying And, when this
question arose, nobody has narrated
the full story though they know the
things.

An Hon. Member: They will not.

Shri Jagjivan Ram: When we invit-
ed the tenders, 1t 1s a strange comncid-
ence that all the tenderers, the Kallai
merchants, quoted the same price All
the merchants from that area tender-
ed separately but the price quoted by
them was the same price. And, the
price was higher than the price which
we had settled with the Kerala Gov-
ernment The Kerala Government had
undertaken to supply the sleepers to
the Railways at a certain price; and
legitimately the Railways said that
they were not going to pay a higher
price to the private suppliers—higher
than what had been agreed to with
the Kerala Government.

1 have reahsed—after meeting the
deputation of certain han friends from
this House and the other House—that
the Railway Admnistration did very
wisely mn not accepting their tenders

Shri Dasappa (Bangalore): But
there were some others who did quote
the low price and agreed to supply

Shri Jagjivan Ram: That was taken.
The Railways did a very wise thing in
not accepting the higher price because
ultimately these suppliers came round
and said that they were prepared to
offer at the same price and at the same
place. (Interruption). If we had
delayed by some time, it made them
supply at the agreed price.

Railways are one of the biggest
operators in the timber market. And,
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as I said more than once to some of
the timber dealers, if I stop operation
in the timber market for one year, 1
am sure the prices of timber will
crash. That aspect should not be ig-
nored when the demand is made for
an increase in price or when compari-
son is made with the price offered by
small purchasers. That makes a lot
of difference There may be even
some Government department itself
whose requirements may be a few
thousand cft, which can afford to pay
Rs 2 or Rs. 3 more than the price
offered by the Railways,

Our requirement is enormous, If
as I said, we stop operating in the
timber market for one year, { do not
know what the position of the timher
market would be But, we have to
make every effort {o become self-
sufficient,

I will say here that if we have to
meet our requirements of sleepers only
by wooden sleepers 1t will not be pos-
sible to make the country self-suffic1-
ent in wooden sleepers in the foresee-
able future, whatever steps we may
take Of rourse, forests cannot grow
n one, two or flve years

Shr: Sharma suggested something
and I have myself asked the Raijlway
Board and the Railway Board have
issued a carcular that we should
undertake the plantation of suitable
trees—that variety of which grows in
different regions of the country—on
both sides of the raillways where
space permits, so that we can
plant a few lakhs of suitable
varieties of trees on the railways which
in course of time, 20, 30 or 50 years,
can supply a certain percentage of the
railway’s requirements.

The whole question is whether there
was necessity for import of sleepers
or not Having explored the possibi-
lity of the availability of sleepers in
this country, whether it is wooden,
cast iron or steel, as has been said by
the Deputy Minuster, the Railways
decided that we will have ¢o
import steel sleepers from the foreign
countries and the foreign exchange set
apart for that purpose was Rs. 15'3
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crores. Two Ilakhs of steel sleepers
were purchased and it was found that
if we import wooden sleepers it will
be chesper in comparison t{o steel
sleepers and there was neces-
sity for the import of sleep-
ers will become available. But he con-
able in the country put together fell
much short of the requirements of the
Railways during the Second Plan.
Even if we accepted the timber that
is available in Kerala and other parts,
taking everything together, we find
that our country can give us sleepers
much short of our requirements. My
friend, Seth Achal Singh has said that
if some foundries are started, sleep-
ers will become available. But he con-
veniently forgot that we require pig
iron for this purpose and unless there
is pig iron, I do not know if Agra
manufacturers can produce sleepers...
(Interruptions.) Therefore, it becomes
necessary to import sleepers and the
Railways had to consider whether they
were to import steel sleepers or
wooden ,sleepers. Import of steel
sleepers was costlier and would have
cost us more foreign exchange than the
mmport of wooden sleepers. Iron
sleepers would have cost us Rs. 15'8
crores whereas the wooden sleepers
have cost us nearly Rs. 4 crores.

Another aspect to b@® considered is
whether we have paid a reasonable
price to the imported sleepers or we
have paid a higher price. Global ten-
ders were invited and experts who
can determine the qualjty of the
various species and varieties of
timber which can be wused for
the railways scrutinised those ten-
ders and after scrutinising and com-
paring the price of those species in our
own country, the tenders were accept~
ed. I may inform the House that In
no case the ¥.O.B. price is higher than
the price paid in thig country, species

Mr. Speaker: Shri Shukula said
that it was Ra. 32.

Shrl Vidya Charan Shukula: That is
the cif. price, at port.

Shri Jagjivan Ram: Of course, ci.f.
price will be higher in certain cases.

7Z2LSD_2
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When I say F.0.B. pr!ce. naturally the

transportation charge’ will bbe there.
My hon. friend, Shri Supakar wanted
to know whether the transportation of
the sleepers from ports to the work-
site would net cost more money?
But even in the case of the other
sleepers it is there; 1 i a
common factor whether it is imported
sleeper or indigenous sleeper. The
transportation of the sleeper from the
source of supply or the port to work-
site is more ar less a commmon factor.
Whether we take the sleeper from
Orissa or from Assam, if it is to be
transported to the work-site, the
transport element is there in both
cases.

Then, 8ir, my hon. frien8, Shri
Shukla asked about some offer made
about Brazilian sleepers. That is a
very interesting story. Some enter-
prising foreign advanturer made an
offer to supply sleepers at inconceiv-
ably low prices. The very fact that it
was quoted so cheap naturally aroused
the curiosity of the officers to go into
its details, because they thought that
perhaps no party or no country will be
in a position to supply it at such a
cheap price. In the first place, he did
not give details of the species, the
names of the species, and even after
insistent demands they were not made
available. But he came here and
made all sorts of allegations against
the railway officers. We thought that
a thorough investigation should bde
made by the most reliable agency that
the Government of India had possess-
ed. After investigation it was found
that these wild offers and these wild
allegations were made by some adven-
turer who left the country before the
investigations were completed.

An Hen. Member: Who was that?

Shri Jagjivan Ram: As I said, some
foreigner.

An Hon, Member: A journalist.

Shri Jagjivan Ram: Some énter-
prising journalist who styled himseM
as & journalist and a writer. He want-
ed to see me. I refused to see him.

Shrl Ferose Gandhi (Rai Bareli): It
pays the journalists more to sell slagp-
ore nOw.
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Shri Jagiivan Ram: So I am per-
sonally sausned‘and all the experts
are satisned that the price that we
have paid for the imported sleepers
has been very reasonable, and perhaps
no other country has been able to
sirike such a good bargan. Ours 18
not .he only country which uses im-
ported sleepers. There are other coun-
tries which aiso have to depend on
sleepers imported from other countries.

Sir, as far as the capacity for manu-
facturing cast iron sleepers 18 concern-
ed, 1 mignt tell the House that dunng
the last \wo years tremendous capacity
has been created in the country, and
depending upon the availability of pig
wron even at present the capacity for
manutacture of cast iron sleepers s to
the extent of 40 lakhs sleepers annu-
ally. If we get more pig iron, &s it
13 expec.ed that we will get, we will
be going in more and more for cast
iron sleepers, of course, :mn addition to
whatever wooden sleepers are avail-
able 1n the country.

Mr. Speaker:
year?

Shri Jagjivan Ram: Capaaty to
manufacture 40 lakhs of cast iron
sleepers every year.

Shri Basappa: May I know how
the cost of imported cast iron sleep-
ers compares with the cost of indigen~
ous cast iron sleepers?

Shri Jagjivan Ram: The cost of
cast iron slecpers depends upon the
cost of pig wron What we have done
at present 1s this, that for making
one ton of cast iron s eepers we pay
making charges, including of course
soft coke and other matenals which
are required, of Rs 146 per ton—this
18 for conversion of one ton of pig 1ron
mnto cast iron sleepers. That is the
basis on which we 1nvited tenders and
they are manufacturing My hon.
frend Seth Achal Singh quoted one
example where we had placed orders
on a certain manufacturer of Agra. It
was determined that he will supply so
many tons of cast iwon sleepers by
sugh and such a date at such and such
a price. He faled to supply by that

40 lakh sleepers per
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date. We were lenient to him. When
he said that he will manutacture o
many sleepers by such and such @
date we accepted that. But after that
the price of pig iron had fallen, And
then we said that the price of pig
iron plug the making charges would be
the cost of the sleepers manufactured
after the stipulated period and we
would pay at that rate. Government
cannot be expected to continue the
higher price, paying to the party that
much price even if the price of PIg
iron plus the making charges would be
should not have made & grievance of
that,

Shri Tangamani (Madurai). The
capacity 1s 40 lakhs How much 18
manutactured actually?

Shri Jagjivan Ram: For the current
year, we have been allotted 25 lakh
tons of pig iron and 2 § lakh tons of
pig iron will give us nearly 32 lakhs
of broad gauge sleepers But we ex-
pect that we migh. get more pig iron
and we can manufacture more. Of
course, technical optnion Is in favour
of wooden sleepers

Then about the p anned development
of our forests, as my friend Shr: Vidya
Charan Shukla or some other hon
Member quoted, my  predecessors
wiote to the State Governments, I
sent the Timber Adwviser to all the
State Governments 1 personally met
the Chief Ministers twice 1n a con-
fcrence and whenever [ visit the States
1 emphasis¢ the necessity of increasing
the supply of sleepers as much as they
can possibly do But thetfe are certain
limitations, and jt 1s not the price fac-
tor alone With all the State Govern-
ments we have entered into agree-
ments, and they have offered to sup-
ply sleepers. I can give the #figures
for the current year. Andhra Governa
ment, 45,000, Assam, 11,10,000; Bibar,
1,35,000, Himachal Pradesh, 60,000;
Jammu and Kashmir, 8 lakhs; Kerala,
58,000; Madras, 15,000; Mysore, 5,25,000;
Ornissa, 1,67,000, Punjab, 25,000; Uttar
Pradesh, 6,65,000; West Bengal,
31,000.

Shri Vidya Charan Shukla: Madhya
Pradeah?
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shrl Jagjivan Ram: Madhya Pra-
desh and Bombay are the two solitary
States where we operate in the pri-
vate sector and purchase from the ten-
derers and not from the State-Gov-
ernments. All these commitments are
through the State Governments and
our agreement with the State Govern-
ments is that we will not purchase
from private parties in those States.
Whatever sleepers are to be purchased
1s through the State Governments and
not from the private parties. What 1s
what I wanted to emphasise: that we
have price agreements with the State
Governments.

Mr. Speaker: Is there not a Gov-
ernment Saw Mill mn Chanda, Madhya
Pradesh?

Shri Jagjivan Ram: There 1s

Mr. Speaker: They refused to sup-
ply?

Shri Jagjivan Ram: We are nego-
tiating with them,

Shri Vidya Charan Sbukla: They
are not getting the price they want.

Shri Jagjivan Ram: 1 do not know
whether Shr: Vidya Charan Shukla
1s speaking on behalf of the State Gov-
ernment We have not heard from
the State Government. I do not know
whether he has been given the autho-
rity of the State Government

Shri Vidya Charan Shukia: That 1s
my information.

Shri Jagjivan Ram: In 1inaccessible
areas, 1If the forests are exploited, we
give certain bonus to the State Gov-
ernments per sleeper, varying from
tl;;. 1 to Rs. 1-8-0 or some thing like

t.

Mr, Speaker;: What does it work
out to for one cubic foot?

Shri Jagjivan Ram:, I cannot say,
Sir. If ‘the State Governments sup-
ply more than the quantity stipulated,
then in that case also, we give certain
increase in the price of the sleepers.
So, we have been requesting all the
States to increase the supply of
Sleepers. But, as I have said, it is a
matier where we cannot afford to

Sleepers from Al
at Higher Prices

exploit the forests quickly in a year
or two or three, years so that we may
become self-sufficient for three, four or
five years or for the Third Plan.

18 hrs.

We have to take a Jong-zange
view of these things, so that our forests
are not depleted and denuded and in
years to come we have to dépend
more and more on other sources. It
has been sud that concrete aleepers
should be used. We are also doing
that As a matter of fact, on the Hin-
dustan Housing Factory, we have
placed orders for 60,000 concrete
sleepers We are going to try them jin
our marshalling yards. If they prove
fuccessful, we will try them at other
places.

Mr Speaker: So much cement s
surplus.

Shri Jagjivan Ram: Yes, but that
requires a certain skill to manufacture
1t.

I may assure the House that every
effort will be made to meet our
demands from indigenous sources of
wooden sleepers, cast iron and con-
crete sleepers. Whatever orders have
been placed have been placed. I have
stopped 1t and said that no further
orders should be placed for the import
of sleepers from abroad I am equally
anxious that we should as far as
possible, meet our demands from the
indigenous sources,

Mr. Speaker: What about Andamans?
He saud something about Andamana.

Shri Jagjivan Ram: We are getting
from there also. As a matter of fact,
when certain forest areas in Andamans
were settled with some private firms,
they had some agreement that they
will supply certain percentage of tim-
ber to Sddan. As a matter of fact, a
very little has been supplied to
Sudan; that was the agreement. We
are taking from there also whatever
1s available.

18.62 hra.

The Lok Sadbha then adjourned it
Eleven of the k on Friday, April
24, 1959/V 4, 1881 (Saka).
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